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CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH

Originai Application No. 24 of 2006,

Date of Order: This, the 29th Day of March 2886.

THE HON'BLE MR, K.V.SACHIDANANDAN, VICE CHAIRMAN,

Sri Padma Ram Kalita -

Son of Late Nivarsha Kalits
Supervisor, SBCO, Nagaon
{Under Suspension)

Dist: Nagaon, Assam.

. Applicant.

By Advocates Shri M.Chanda, S.Nath & G.N.Chakraborty

Versus — -

Union of India |
Represented by the Secretary
to the Government of India
Ministry of Communication
Department of Post

New Delhi-1.

The Chief Post Master General
Assam Circle
Meghdoot Bhawan

- Guwahati-1,

The Director General of Postal Service
Office of the Post Master General
Assam Region, Dibrugarh

Assam,

Superintendent of Post Offices
Nagaon Division
Nagaon.

By Mr.M.U.Ahmed, Add1.C.G6.5.C.

L

...... Respondents.
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6REbER (ORAL)

SACHIDANANDAN, K.V.(¥.C.) :

f

The apﬁiicént was charge sheeted for six Articles
of chérges alleging financial irregularities while he wés
serving as Supervisor, SBCO, Nagaon. Enquiry was conducted,
the applicant participated in the enquiry proceeding and
finally, on 26.8.2865 disciplinary authority imposed
penalty of compulsory retirement to the applicant and
ordered recovery of an amount of Rs.2,83,120/- so
misappropriated. According to the applicant, an amount of
Rs.213,0806/- was'alréady realized from the applicant. The
applicant filed an appeal dated 14;11.2395 before the
appellate authority which is not yet disposed of till date.
Further he has made a representation on 5.1.2006 before the
said authority, which is also not. disposed" of as vyet.
Aggrieved by the said inaction of the respondents the
applicant has filed this appiication seeking the Tollowing

reliefs: -

"8.1 That the Hon'ble Tribunal be pleased

to direct the respondents to grant

- subsistence allowance to the applicant

as in interim measure till disposal of -

the appeal dated 14.11.2065 against

the impugned penaity order dated

26.9.2085, which is pending before the
appellate authority.

8.2 That the Hon’ble Tribunal be pleased
to set aside and quash the impugned
charge sheet dated 28.08.2001
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-
-

{Annexure-1) as  we11 as order of
penalty dated 26.9.2005 (Annexure-VI).

8.3 Cbst of the application.

8.4 Any other relief(s}) to which the
applicant is entitled as the Hon'ble
Tribunal may deem fit and proper.”

2. Heard Mr. M. Cﬁanda, learned counsel for the

applicant. Mr. M. U, Ahmed, ‘learned Addl.C.G.5.C.

represented the vrespondents. Though Addl.C.G.5.C. was . .~

granted time to get instruction on the matter, he has not

received any instruction as on todafﬁ ¥When the matter came

~up for consideration, Mr. Chanda submits that the grievance

of the applicant 4is that he dis getting neither any
subsistence allowance nor any pensionery beﬁefits as yet,
He further submifs that his appeél is not~yétkdisposed of
as yet. | : |

3. Coﬁsidering'the'entire aspéCtskof the matter This

Tribunal is of the view that when procedural appeal is

pending before the appellate authority, remedies available

to the ‘applicant have not been exhausted fully and =

therefore, the appeal should be disposed of within a time
frame. For the ends of justice, this Tribunal directs the
respondent No.2 i.e. Chief Post Master - General{ the
appetlate authority to consider and ﬁispbse of thé pending
appeal submitted by the applicant and pass a speaking ordér .
communicating the same to the applicant within a time frame

of two months from the date of réceipt of this order. It is

also made clear that the appellate’aathority is at liberty

L
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to consider the iﬁterim prayer as per rule, if so requi}ed
and the authorities are not withheld in processing the
penSiohery benefits of the applicant as pér letter da{ed
20.2.2006, produced by the counsel for the applicant,
iséued by the Superintendent of Post Offices, Nagaon
Division addressed té the Sr. Superintendent of Post

Offices, Guwahati Division.

The Original Application is disposed with the
above observations and directions. In the circumstances,
there is no order as to costs. :

{K.V.SACHIDANANDAN)
) " VICE-CHAIRMAN




‘entral Administrative Trbun®
Centr ® eyt

Sft, waraiE
,\(007 j JUN 7008

o @AM]&M‘D@
-: PR Kelilo - W01 Yoy

5
"4 Guwahati Bench. \}ﬂ)\‘
DEPARTMENT OF POSTS A2 s Nz o
OFFICE OF THE CHIEF POSTMASTER GE] 'ERALJ‘& , 2 @
GUWAHATI - 781001 - gP
Memo No. Inv/Appeal-01/06 Dated Guwahati-1 the 13-06-2006.

APPELLATE ORDER

A disciplinary -proceeding under Rule 14 of Central Civil Services
(Classification, Control and Appeal) Rules, 1965 was drawn against Shri Padma Ram
Kalita, ex-supervisor, SBCO, Nagaon HO [hereinafter called as Appellant (now
compulsory retired)] vide Superintendent of Post offices, Nagaon Division, Nagaon
[hereinafter called as SP Nagaon] Memo. No. F4-1(C)/99-00 dated 28-08-2001. The
substance of the imputations of misconduct or misbahaviour in the shape of Articles of
charges in respect of which the inquiry was proposed to be held, a statement of the
imputations of misconduct or misbahaviour in support of each article of charge, a list of
documents by which and a list of witnesses by whom, the charges were proposed to be
sustained etc. enclosed along with the said memorandum, are enclosed herein as
Annexure-A. The Appellant was given an opportunity to submit his written
representation of defence, if any, and also to state whether he desires to be heard in
person within 10 (ten) days of receipt of the said Memorandum.

2. Since the Appellant did not submit any written statement of defence, it
was decided to appoint an Inquiring Authority for detailed procedural inquiry towards
finding the facts. Accordingly, IA and PO were appointed. The preliminary inquriy. was
held on 22-01-2002 and after_holding regular hearings on different dates, the inquiry
concluded on 24-01-2003.

3. The Inquiring Authority submitted his inquiry -report to the SP Nagaon
along with records and proceedings of inquiry. the Superintendent of POs, Nagaon served

a copy of the inquiry report on the Appellant to submit his defence representation and in
turn the Appellant submitted his written representation of defence on 21-1 1-2003.

4. As Shri P R Kalita belonged to BCR (HSG-II) cadre whose appointing

authority is the Director, Postal Services (HQ), Assam Circle, Guwahati — who can

decide and pass orders on disciplinary proceedings for any of the major penalties in Rule

11 of CCS (CCA) Rules, 1965 against BCR (HSG-II) officials, hence the case was

forwarded to the DPS (HQ)(appropriate Disciplinary Authority) for decision and passing

orders. ’ :

. - 50-. Records revealed that a copy of the inquiry report was sent to Shri Padma

Ram Kalita, the charged official vide Superintendent ‘of POs, Nagaon letter No.F4-

1(C)/99-00 dated 21-10-2003 for submission of his representation against the 10’s report

~ within 2 (two) weeks from the date of receipt. Shri Padma Ram Kalita prayed for another
10 (ten) days time for submission of his written representation. This was allowed to Shni '
Kalita, - charged official. Shri Padma Ram Kalita, charged Official submitted his !

** representation under his letter dated Nil vide Assam Sachivalaya RL No. 5643 dated 21-
11-2003. - ' ~ Contd...

a—
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5.1 The Disciplinary Authority [DPS (HQ)] after going through the inquiry
report, defence representation of the Appellant and relevant records of the case, vide
memo No. Staff/21-2/2004 dated. 26-09-2005 awarded punishment of compulsory
retirement and recovery of the amount of unrecovered loss of Govt. money to t‘he extent
of Rs.2,03,120/- from his terminal benefits and further, the period of suspension to be
treated as suspension only for all purposes.

6. Being aggrieved by the order dated 26-09-2005, the Appellant prefelfre.d
the present appeal dated 14-11-2005 [copy enclosed in Annexure-B]. At the outset, it is
clarified that no punishment was awarded by the authority on “29-6-05” as mentioned by
the Appellant at reference and subject columns of the said appeal.

7. In the appeal, the Appellant submits mainly the following points as
grounds of the appeal :-

i) That the punishment order was culmination of proceeding initiated
against him based on false and fabricated charges. He was placed under
suspension on 12-07-99 and it took the authorities 6 years to complete the

proceedings, for which he had to face hardships etc. for no fault on his
part.

i) That he was placed under suspension based on the preliminary inquiry
report on the allegation of defalcation of Rs.68,000/- at Nagaon HO. He -
also stated that he was forced to write statements on 09-08-99 and 10-08-
99 under duress and threat, as per direction of the authority of the
Department. That he was forced to fill up GPF forms and Rs.68,000/- and
Rs.1,35,000/- were forcefully debited from his GPF accounts and credited
to Govt. Account. Also on 23-08-99, a sum of Rs.10,000/- was exhorted
from him and credited to Govt. account. He also stated that the authorities
had done such action without any jurisdiction of authority.

1it) That a charge sheet framing 6 charges was issued against him and
Inquiring Authority was appointed on 04-12-2001 to inquire into the
charges leveled against him. '

1v) That he stated that the charges leveled/framed against him on certain
allegations of similar nature and contents. He also stated that the total
amount allegedly defalcated by him works out Rs.1,76,000/- only and an
amount of Rs.2,13,000/- i.e. an amount in excess of the amount alleged to

have been defalcated by him, has already been realized from him in an
unfair way. ' ' - S

Contd. ..
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That he stated that inquiry was initiated and continued i a hostile
environment and he was not given a fair hearing therein. Mere per}1§al of
the Daily Order Sheets would reveal that he was denied opportunities to
cross examine the witnesses. His prayer for examining by the handwriting
expert was rejected/ignored and this denied him the opportunity to prove
the manipulations. His defence assistant was hindered by the Inquiry
Officer for not calling records.

That he stated that the inquiry was a mere eye-wash and the Inquiring
Officer submitted the report after considerable period of time, holding the
charges proved. He stated that inquiry report is not based on material
available on records. Inquiry Officer’s findings failed to high light any
material and also not connected to the charges framed against him. The
Inquiry Officer relied upon the written statements taken from him under
duress and threat on 09-08-99 and 10-08-99. He stated that he had
categorically, denied to have given voluntarily and stated during inquiry
that the same were taken from him under duress and threat.

Inviting reference to his representation dated 21-11-03, he stated that
the conclusions reached by the Inquiry Officer are all perverse and
recorded the findings by the Inquiry Officer without basing on any
objective material.

That he stated that findings have been recorded by the Inquiry Officer
based on imagination without any supporting material. He also stated that
there is no material to indicate that he had carried out the said
manipulation of SB accounts and in absence of such material the Inquiry
Officer relied on written statements dated 09-08-99 and 10-08-99, which
the Appellant denied to have been voluntarily made.

That he stated that the findings of the Inquiry Officer are all perverse
and are based on surmises and conjunctures. The conclusion of the Inquiry
Officer, are all sudden conclusions without any basis.

That he stated that the Disciplinary Authority without appreciating the
contention of his representation dated 21-11-2003, concurred the findings
of the Inquiry Officer in a most arbitrary and illegal manner and proceeded

to issue the order under reference with the following deprivations/
penalties.

a) Penalty of compulsory retirement from service,
b) Recovery of further amount of Rs.2,03,120/-, -
c) Treating the period of suspension as suspension for all purposes.

Contd...
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He also stated that the amount recovered arbitrarily and illegally,
suspension could not have been deal with without a notice and p?nalties as
(b) and (c) have been imposed without jurisdiction and authority by the
Disciplinary Authority.

That the reasoning of the Disciplinary Authority are all perverse and
total non application of mind. The contentions as raised earlier were not
with its proper perspective. He also stated that the matter was delayed and
this caused great prejudice to him and the same has effect of vitiating the
entire proceedings.

OBSERVATION

1 have gone through the records of the proceedings, the punishment order,

the appeal and other records relevant to the case. I am discussing the points serially below

The disciplinary proceedings under Rule 14 of CCS (CCA) Rules,
1965 was initiated against the Appellant on the charges framed under
Rule 14 of CCS (CCA) Rules, 1965 based on the relevant records cited in
the charge sheet and was taken into the proceedings of the Rule 14
inquiry, duly authenticated, admitted and reasonably argued. Hence the
allegation on false and fabricated charges, as now claimed by the
Appellant on this point is nothing but after thought. After suspension of
the official, to complete enquiry, verification of records/services,
completion of disciplinary proceedings, finalization of the case as per laid
down procedures etc. it was unavoidable to take time to reach the decision
in such a disciplinary case regarding manipulation of records and
defalcation of Govt. money. Hence, the contention of the Appellant is not
acceptable.

On conducting on preliminary inquiry, on the manipulation/
inflating the amount in SB accounts, the Appellant was placed under
suspension and relevant documents, passbooks etc. were seized to stop
further manipulation/inflating the figures in SB accounts as well as to
avoid destroy of relevant records. Further, he alleged that he was forced to
write written statements dated 09-08-1999 and 10-08-1999 under duress
and threat and as per dictation of the authority of the Department. He also
alleged that he was forced to fill up GPF withdrawal forms.

During the regular hearing on 17-05-02, the Appellant raised the
same allegation of writing the written statements under duress and threat
and the burden of proof there on was conferred to the Appellant but he
failed to prove such allegation.

Contd...
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The Appellant was a petty senior official working as Supervisor in
SBCO Nagaon HO and well aware of the departmental rules. So, his
allegation on writing the written statements as per dictation of the
authorities and to fill up the GPF withdrawal form by force and
debiting/crediting the amount to Govt. accounts without his consent, are
baseless and are not reasonable/acceptable. Moreover, he failed to
substantiate his claim on application of force during the oral inquiry of the

case. Though the Appellant was given the opportunity.

Based on the documents/records, a charge sheet was framed
against the Appellant vide Memo No. F4-1(C)/99-00 dated 28-08-2001
and an Inquiry Authority was engaged on 04-12-2001 to inquire into the
case as per procedure laid down in Rule 14°of CCS (CCA) Rules, 19635.
There is no irregularity .

The manipulation of records was done by the Appellant himself
as the entries of withdrawal amount were available in the pass books
which were in his custody and no other person except he has the chance to
make entry in the pass books and entries were also available in SB long
books, ledger cards, which were produced during inquiry. The Appellant
also admitted the same in his written statements dated 09-08-1999 (PE-21)
and 10-08-1999 (PE-61). An amount of Rs. 2,13,000/- was deposited by
him in the Govt. account voluntarily. So, realization of the amount in an
unfair way is a clever trick of the Appellant to divert the mind of the
higher authority and attempted to get benefit. Thus the plea of the
Appellant is not based on fact.

The hearings on the case were held on different dates and the
Appellant cooperated in conducting the inquiry in peaceful atmosphere as
per prescribed procedure. He was given reasonable opportunity to argue,
examine the records/witness etc. During the regular hearing, the Appellant
was permitted to Ccross examine the state witnesses, he and his defence
assistant availed the same. Hand writings on the records were accepted in
the hearings, no plea was raised during that time. The defence assistant
was allowed to cross examine the witnesses, but the inaction on the part of
defence assistant and charged official for calling for records, is not the
fault of the Inquiring Authority. So his contention is not tenable.

The inquiry under Rule 14 of CCS (CCA) Rules, 1965 is a quasi-
judicial proceeding and day to day hearing were held on the basis of the
relevant materials/records and due arguments were also made in course of
hearings. The Inquiring Authority examined all the witnesses and
documents connected with the case as listed by the Disciplinary Authority.
Tt was proved during inquiry that the written statements given by the

Contd...
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Appellant on 09-08-1999 and 10-08-1999 were not given under duress and
threat but recorded by him voluntarily as discussed at para (i) above. The
Appellant alleges that the 1.0 submitted his report after considerable
period of time. It is fact that the completion of the hearings were delayed
due to absence of either charged official or defence assistant on different
dates fixed for the purpose. Further, his allegation that the inquiry was “a
mere eye wash”, is not acceptable and tenable. Moreover, if he had any
doubt on holding the inquiry, he should have raised the matter before the
Board of Inquiry while the inquiry was going on.

The Inquiring Authority performed his duty as per rules and
procedures and conducted the inquiry as per rules and based on records
and documents. The Appellant alleged that the charges were based on
surmises and conjectures and the 10 reached to conclusions without based
on any objective material. During regular-hearings, relevant documents
were duly authenticated and taken into consideration for records duly
argued. The Appellant has not clarified how he thought the charges were
based on surmises and conjectures. Thus his allegation is totally baseless
as he failed to put forward the same at the appropriate stage.

It is a fact that the Appellant had inflated the figures in the pass
books and other records and he made withdrawals from the accounts
involved in the case which was established by records and documents
produced/exhibited in the case. The Appellant was the sole custodian of
the pass books belonging to him and members of his family. He failed to
explain or substantiate by whom the said manipulation was done and for
what interest.

The findings and conclusions made by the inquiring authority are
based on oral inquiry and documentary evidences and not on imagination,
as alleged.

The Disciplinary Authority decided the case considering all the
aspects on the IA’s report and passed the order with the said penalties. As
there was residual net loss of Rs.2,03,120/- only involved in the case after
adjustment of the amount of Rs.2,13,000/- already credited by him, the
Disciplinary Authority passed the order to recover the amount from the
pensionary benefits of the official. It was also ordered to treat'the period
of suspension as on suspension for all purposes. All these were done by
the Disciplinary Aiuthority as per existing rules.

The reasons adduced by the Disciplinary authority in the order
dated 26-09-2005 are based on fact and documentary evidence. The delay

in finalization of the disciplinary case was due to the reason discussed
Contd. ..
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above and not to cause any prejudice to the Appellant. Moreover,
completion of the enquiry was delayed due to absence of either charged
official or defence assistance in scheduled dates of enquiry on several
occasions.

Grounds

All due and reasonable oppertunitics were given to the Appellant during
inquiry into the Rule 14 casc. The inquiry was not biased, but impartial one
based on records/documents and oral evidences.

It is a fact that the Appellant inflated the deposits and then made
withdrawals from the accounts which were proved by records, documentary and
oral evidences and accordingly the Disciplitiary Authority passed the orders after
considering all the aspects and applying his mind on the findings of the inquiry
report. :

The findings of the inquiry authority were based on material evidences
and as such the charges brought against the Appellant werc proved by the 1A on
the basis of the records/documents and witnesses and the Disciplinary Authority
decided this case of the Appellant accordingly. ‘

The IAs report is based on fact and there was no point of doubt and
accordingly the Disciplinary Authority decided the case on the basis of thqf

findings of the IA. So the allegation that the hearing of the case was held in 3 -

most mechanical manner with intention to somehow to fasten upon him does not
arise at all, is not acceptable. T

From the inquiry report, it is clear that the Appellant had donc th{:
misdeeds for his personal monetary benefit as the pass books involved in the casg
related to him and his family members and there was none who may derive any
benefit by such inflation in figures done in the pass books. This is based on
documentary evidence and fully cstablished during the Rule 14 inquiry of thé
case before the Board of Inquiry as discussed above. : i

The written statements dated 09-08-1999 and 10-08-1999 were given
voluntarily by the Appellant where he admitted his misdeeds. It was also proved
in the inquiry that the written statement dated 09-08-1999 and 10-08-1999 wcre}
not given under duress and threat. ‘

The order dated 26-09-2005 passed by the Disciplinary Authority waé}
correct and justificd based on fact and documentary proof which were not
challenged during the oral inquiry of thc case.

Though the charges were brought against the official for defalcation of
Rs.1,76,000 only, but total loss involved in the said case” was Rs.4,90,120/- only-
which was detected after complction of dctailed investigation of thc case by the
appropriate Inquiring officer. So the order of the Disciplinary Authority to

récover the residual loss of Rs.2,03,120/- was justified to cover the entire Govt.
loss left unadjusted. Contd..
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While finalizing the disciplinary casc awarding major penalty, the period
of suspension was decided as per rules..

The punishment awarded to the Appellant was justificd one and there 1s
no question of setting aside and quashing.

The decision of the Disciplinary Authority is not contradictory, but is
clear, based on records/documents of the case.

The Director Postal Services (HQ), Assam Circle, Guwahati though did
not mention the date of effcct of the order of penalty, but the date of issue of the
order i.e., 26-09-2005 would be date of effect of the order of penalty as per
provision of CCS (CCA) Rules, 1965. :

There is no provision for providing opportunity to the Appellant
regarding treatment of the period of suspension as a suspension for all purposes
when suspension is followed by a major penalty including compulsory
retirement.

Though the Appellant was charge sheeted for defalcation of
Rs.1,76,000/- only but the total loss involved in the case was Rs.4,90,120/- only
as detected during investigation. So the Disciplinary Authority’s findings are
correct.

The withdrawals from the GPF account by the Appellant were voluntary
ones granted on individual applications and not forceful as alleged.

The credit of Rs.10,000/- at Paltan Bazar SO was also made voluntarily
by the Appellant.

As there were residual loss of Rs.2,03,120/- in the case after credit of
Rs.2,13,000/- by the Appellant, a sum of Rs.2,03,120/- was ordered to be
recovered from the pensionery benefit of the Appellant.

~ The Appellant voluntarily credited a sum of Rs.2,13,000/- only after
obtaining withdrawals from his GPF account and there was no forceful action
cither from any authority or the staff of Nagaon HO. Though the amount was not
shown in the charge sheet, but proper receipt was granted to the Appellant at the
time of credit of the amounts made by him personally.

That total amount misappropriated by the Appellant was calculated as
Rs.4.90,120/-, but-a sum of Rs.1,76,000/- was incorporated in the charge sheet
issued against the official. To recoup the entire loss sustained by the Govt. the
residual amount of Rs.2,03,120/- was ordered to be recovered from the
pensionery benefit of the Appellant.

Contd.
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(s) The order of recovery of Rs.2,03,120/- only from the ch.arged official
as ordered by the Disciplinary Authority, is correct and justified and no
question. of setting aside the order arises here.

® The concerned pass books and other listed documents were sufficient
to establish the charges brought against the Appellant as the pass books
were with the official and no question of genuineness of the transactions in
the pass books were raised by him.

(u) To recoup the total loss involved in the case, the Disciplinary Authority
ordered for recovery of residual loss in the case, out of the total loss of
Rs.4,90,120/- only.

v) No question of initiating any disciplinary action against any other staff
arises as the Appellant properly applied for GPF withdrawals voluntarily,
took payment of the same and credited to the Govt. account against the
loss sustained in the case at his own accord.

As the official was awarded punishment of compulsory retirement vide
order dated 26-09-2005, and the order was delivered to him on 03-10-2005
under proper receipt, the question of payment of subsistence allowance to
the official after that date does not arise as he was no longer under
suspension. -

9. From the beginning of the appeal dated 14-11-2005, the Appellant raised
allegation on the functioning of the inquiry authority, denied the charges framed against
him, refused the irregularity committed in manipulation of records forging/misusing the
official position/responsibility entrusted to him as Supervisor, SBCO Nagaon HO. But he
miserably failed to substantiate his allegation with reasoning, proof/evidence. In the
instant case, the Appellant displayed lack of integrity and-failed to maintain devotion to
duty. The Appellant could not refute the charges in his written statement of defence nor
could bring any new points to prove his. innocence. I do not find any arbitrariness or
unreasonableness in the decision of the Disciplinary Authority and punishing the
Appellant for his lapses. I agree with the Disciplinary Authority and found no merit in the
appeal. In view of oral and documentary evidences produced before the Board of Inquiry,
my findings given in the foregoing respective paras — from where it is evident that the
appellant failed to give any new argument against the findings of the Disciplinary
Authority who has given due consideration while examining the facts and arguments of

the case, had applied his mind before coming to the conclusion, which do not show any
matter of unfairness.

Contd...

\?
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10. ' The allegation brought by the Appellant from (a) to (x) of ‘grounds’
column of his appeal, are all baseless. He has not elaborated his identified points with
evidence/proofireasoning and these allegations are not based on facts ~adduced in
proceedings. The Appellant miserably failed to produce/bring any evidence/material to
substantiate /proof his innocence. I do not find any substance in the Appellant’s appeal to
hold the Appellant innocent.

11. Keeping in view the points discussed in foregoing paras, I do not find any |

ground to interfere into the decision of the Disciplinary Authority and therefore dispose
the appeal passing the order as follows :- ' -

= a2 3

I, Shri Abhijit Ghosh Dastidar, Chief Postmaster General, Assam Circle,
Guwahati, in exercise of the powers conferred upon by the Rule 27 of CCS (CCA) Rules,
1965, do hereby reject the appeal, as it does not submit any rational argumentsigr facts, to
justify modification of Punishment Orders dated 26-09-2005, as issued by the then

Director Postal Services (HQ), Guwahati. .
(A Ghosﬁ%Lstidar)

Chief Postmaster General,
: Assam Circle, Guwahati-781001.
Copy to :- ) |
UR 1 Shri Padma Ram Kalita, Ex-Supervisor, SBCO, Nagaon HO, now
compulsory retired. . ' '

U/ 2. - The Superintendent of Post Offices, Nagaon Division, Nagaon-782001 for

information and necessary action. He will arrange to deliver the letter to the
appellant under receipt and signed acknowledgement be sent to this office for
record. [Enclo: One cover].

3. The Postmaster General, Dibrugarh Region, Dibrugarh-786001 for
information and necessary action.
Regd/ The Registrar, CAT Guwahati-781005, for favour of information. This
refers to CAT case QA No. 24/2006.
Regd. 5. Shri M U Ahmed, Addl. SGSC, CAT Guwahati-78100, for information
and to apprise the Hon’ble Tribunal on the compliance.

6.  The APMG (Vig) CO Guwahati. ,
7. O, o W M"(}%\

(A Ghosh Dastidar)
Cheef Postmaster General,
Assam Circle,. Guwahati-781001.
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o Depnrtment of Post ;: India

-+,Offlcs of the Supdt. Of Post Offices, Nagmmvtslon',mga&;f
0

To
‘The 5r Supdt. Of Post Oﬁkm
Guwahati Division
Guyyahat;—‘BZQOI

/’
<

N0~-(‘2/P R I’Iaﬁta dated at Magaon the 20-02-2006,

Sub- Pmsiun papers - case of Sri Padmaram Kalita Ex Supervisor SBOO Nagaon ! lo i H’t v
Due to mmﬂmry rathement an 26.09,2005, .

Ak vefernnce I nvited to mk: affira intter of aven o damd 23113408
Wherekis the pesiglon papers in respect of e above cited ex offictal was sent and
Yooy wora rarpinated to retin the pension papers afrer dolng needfisl s your M&d
But reihiei the pension papers have been received not any thing has been heard
From vmg‘ end in thie reqeud an far, :

- You me, herefore reqrested kM‘Y “'3 intimate the- !a!es? d@w*!npm»nt of o ,\
The case at an early datz, _ o 5%9

< \ -
Supdt. of Post ofﬂces
fagaon Division
Nagaon

Lot Copy o
"\‘\;‘:ﬁ-»-" 1.5ri Padma Ram Kalita , Ananda Nagar, Six Mile ( Near Shiv mandir) , House No
- -59, ¥hanapara , Guwahau ~22 for mformatien. He will kindly mate as'to

: whether he has submitted the pension papers so far at the

o=

. At
Supdt. Of Post

A Nagaon Divislon
Aw Magson.



N . CENTRAL ACMINISTRATIVE TRISUNAL f I
v GUIAHATI 3ENCH: :GUIAHATI . .5 - :
A GIEIML APPLICATION N, |:??/'94
T AV, .
MISC PETITION NO, (1 O.A, )
X REVIEW APPLI. NO. (In g.a. )
)

. ) CONT.PE?TION NO, (¥N 0.4,
. . : !;? 2' . \
,»" ‘.:’./ L I Y L] %WXIOOCCJl“.'lCOO'.!C‘.OAPPLICANT(S) . -V

Vri,\
..M..(...?.Q??r:..-...._.;......RESPONDENT(S)

Yresecae *0cscovee "¢ % 0 .o.o.o-AQWgE.T(S)
) . YT ,gmmh, g FUR APHL, ,
..-.-..@.-.M.C«tLM@." e -
#P00000c0s0000000 X:L:;..................... - .
-oM:t -AA og’&og)lccol’-%of%quWUCATE(s)
) FOR RESDPTS. S
| OFFICE fote 0 oated _ . —w _ COURT'S ORDER {r-/g\
e !“V"‘ §y T T T T TR TS ;7 mT=-=

Mr J.L.Safké€/233~appears for the
epplicant., _ - -

Auestion raised is whether thers is \
violation of sub-rule 2 of Rule 16 of CCS(CCA)'
Rulss. Petition is admitted as the question
~ needs to be considered. Issue notices to the .
respondents. Sig weeks for written stétement.

As far ay the interim relief is concer——"
' ned in the light of the decision of t%e
Principal Bench in ATR 1986(2) CAT 643 the
applicant is granted leave to file an appeal
against the impugned order before the compe-
tent authority within three weeks. We also
grant liberty to the applicant to apply to the
appellate authority for interim stay of the |
impugned order during the pendency of the

<>

appecl., The appellate sauthority shall pasgs a
reasoned order -and communicate it to the’
applicant if he is inciined to reject the
application. Interim stay is hereby granted

of the impugned order to be operative for a
fPurther period of three weeks from the date
of order if interim stay is refused by the

appellate authority. In the event liberty to
the applicant to apply for extension of the y

@

contd...
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L NTHAL  ADMENISTIWTIVE | TALI - |
» ' - __g i 'wwAﬂﬁ'ff%;Nma Tilg A S 3

.-ingma;:ﬁppucation ‘No. ' 2"" J Oé

a) Nane of the Appllcant.- \9 R Ke—Q&M
b) Respondamts:-Union of Indla & Ors.

c) No, of Applieant(S):-

Is the appllcatmon is the proner form.- Yes

:Jhethe:c name 8. descriptlon and address of the all the papers becen
furnished in cause title ¢ Yes / No7 ' ~
Has the application been duly sighed and verifled - Yes / No«

Have the sopies duly s:Lgned - Yas /

‘Have sufficient number of cop:.es of the appllcatlon been fllcd 'Yey/f&é. .
"’Jhether all the annexure pmsea xm impleaded - Yes/ 0”
Whether Eb&ltbh tnans]sation of ducoments in the Languagé 2 sz/

fﬁs thc appllca’clon is.in time 2a Yes/ 6. <

'Kas the Vokatlatnama/Memo of appeérance /&uthor:.satlon is zf_gzed'\’}s//}'d/’E |
”Is the appl:.catn.on by IPQ/BD/for R$; 50;..%@ 3!9—"(&@ S

-‘Has the appllcatlon is maitanable 2 Yes 4l ' : I
- Has tha Impugned order. orlgmal duly a‘ttest'ﬂd been filed:w Yes; 'f,

,Has the legible copies of the annexurna duly attssted flled"{'\s)l/)_,,

Has the Index of the ducoments been flled all “avaa.lablc. .-Yes: o,
Has the requlred number of envoloped bearJ.ng full 3ddress o'f"the

rospondants bzen fileds~ Yasﬁ)w” . « e
Has the declatation as requirdd by ftem 17 of tha form.Yes / &y

Ahether the relief sough for arises out of the. Slngle' Yes//Nf
Whether interim relief is prayed for iw- Yes//No’ T

Is case of d:ondonatxon of delay is filed is it SuppO:b‘ted .-Yes/»N{)»
Afhether this Case can hbe heard by ﬁmgle—aeneh/ Divz,sion Ban.hs
#ny other pointd :i-

Result of the Scrutiny with ;mrbn.al of th Scru'l::my Clerk.
jN_ ou}?&xa_m)a\ N VI A 4

SECI'IQ\I OFFICER(J )
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YE TRIRUNAL -
GUWAHATI BENCH: GUWAHATI
istrative Tribunals Act, 1985)
O. A. No. A L’f /2006
Shri Padma Ram Kalita.

. Vs~
UInion of India and Others.

28.08.2001-

24.03.2003-

14.03.2003-

1 ‘04/'”}Q/quin' officer submitted h;s inqm'rv report to

- 14.7.1999. 10.

L i Shidbgi <2

v

IST OF DATES AND SYNOPSIS OF THE APPLICATION

The Cmpévinteﬁdent of Post offices, Nagaon issued a i‘haw‘eh sheet
containing_ 6 artides  of charges aﬂlegmb finandial/monetary
irreguiarities To an amourntof Ks, 1 ”6,0013/ - in certain 5B accounits?
i the applicanl while he was.ger mg as Superuﬂor,,‘ia.-,-@
1\.1 zaon. : T “(Armexure-I)

e . o 3%
N . ” ) \?""h"‘
.. . PR " 5#‘

. Applicant ya}'uuputcd mto thh inquiry proceeding and  the
preliminary inquiry was held.
VN:-. . (

Inquity was held on dlfferent dates and 1t vas Loncluded on

24, 03 2003. . : o :
| ' | s ":" ‘ .
Applicant submiiied a wriiien brief poiniing out the irregulariiies/
infirmities eccurred dur,n" the course of inquify. (Annexire-II}

the au mo"ﬂ'v and the

. same was forwarded to the apphaant by the authority in the month

of uepe_mber 03. { A4 wmexure-1i) N

Applicant submitted l'dﬁ-fepfesenmtion afier cheiPi of the iﬂa uiry
report pointing out the mﬁrmmes and irregularities committed hv

the mqunv ofﬁcer ' (Annexure-IV )

-

Disciplinary authority imposed penalty of compuiscry retirement

from service o the applicant and further ordered that an amount of
Rs. 203,120/~ be recovered Irom the terminal benehts of the
al_'fLCnnt as unrecovered loss of Govt. mioney. { Annexure- VI

8.99, 23.08.99- An amount. of Rs. 68,000/- and Rs. 1.35.000/- bas
been withdrawn from the GPF account

of the applicant after
forcibly obtaining his signature in two separate withdrawi forms

Putrs o Kl

A .
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and got it credited to the Govt. account at the Nagaon He ad Pos

Offices, Nagaon. Again another amount of Rs. 10,000/~ was also
withdrawn from the mnnc:tr by the then SSP, Guwak ..‘ﬁ and . )
w. mm was also credited to the Govi. account. (Annexure- V) ;

14.11.2005- vphgant ‘submitted his appeal betore the appellate authority,

" mentioned . all the irregularitics and “infirmities’ held in inguity
proceeding. : { Annexure- Vii)
05.01.2006-  Applicant submitted a representation for amendment of the said

r"D

rror in his appeal. |
{ Anmexure- Wﬁ}

P--5-R L VL PS8y

il
- ‘ . appeal for correction E ceriain lypogra phical

o | - - Hence this C)Iiginal Application.

PRAYERS
1 That the Hon .1e Trib Mnal be pleased to direct th responden‘ to grant
subsistenice allowance to the app plicant a5 an mter}:m ieasure till disposal

141 e

of the a p};mu uilt?u 14.11.2005. agaﬁ'wt the mlpugn_ed }Jr.:lmuy order dated
26.09.2605 which is pending before the appellate authority -

2. That the Hon'ble Tribunai be pleased to sef aside and quash the im pugned
charge sheei dated 28.08.2001 (Annexure- I) as well as order of penaiiy-

3. Costs of the application
4, vy oiher relief (s) io which the applicant is eniilled as. the Hon'ble
Tribunal may deem fit and proper

Intorim order nraved tan

During pendency of the application, the applicant praysfor the following
interim relief: - '

1 That the Hon'ble Tribunai be pleased to direct the r esp,ndeu;s o
subsistence allowance during the pendency of the ap. al dated 14.11.2005

before the appellate authority against the impugned p penaliv order dated

26.09, "Ux} .
2. - That the Hom'ble Tribun 1 be 'pleaséd to direct the respondents ﬁfat t‘ae ‘
pcndency of this application shall not a bar to grant the relief prayed fo

FR AR hRRL AR RNT RS




IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
 GUWAHATI BENCH: GUWAHATI

{An a*p"p}ication under Section 19 of the Administrative Tribunals Act, 1945)

Title of the case O.ANo_2 H /2006

Shri Padma Ram Kalita : Applicant. B : {

-Versus-

Union of India & Ors. | _ : Respondents.

- SL No. . Anmexure @ Particulars | Page No.

1. - %Applicatimn o 111
2 - - 'Verification ' E -12-

w
st

.+ 1 [ Copy of the memomndum of charges dated |
o is0s0L | _’3 2

A Copy of ihe Wrmen brief dated i4. (}% 2003, | 22- 24 .

e
il

‘ E A Copy of the inquiry report * dated ‘
P S . 23 - 49,
P 1’ 042003 - : v ? :

=

v Repvesenmnox of the applicant against tho 5'0 - 54
e | inquiry report submitted on 21.11.2003. P '

. V{(Series) | Copy of the monev receipt “dated 14. 07 99, |
! ' S 11)00973[“1\’3 23.08.9% .
8 VI | Copy of the peﬁalt‘_s» order dated 26.09.2005 - | 5¢ - g1 ¢

~.] o8

_55 -

9. v Copyv of the appeal dated 14.11.2005 PPETH

10. ¢ VII | Copy of representation dated 05.01.06. L 12 ~ |

Date:- ;{,f/ ! Iﬂ’* _ . ’ Advocate -

; .: _ " - o Pa@(w\a‘lawKwMX :




IN TH? CENTRAL ADMINISTRAK VE TRIBUN
Gtm AHATI BENCH: GUWAHATI |

{An }‘}“h ation under Section 19 of the Adn sinistrative Tribu

O.A. No. 2‘ k /2006

BETWEEN | | - - -
Shri Padma Ram I(ama,
S/o- Late Niv aisha Kalita,
Supervisor, SBCQO), Nagaon,
(Under su&}wpwm),
- Dist- Nagaon, Assam.

..... Appﬁcsmt.

-AND-
1. The Union of India_,

Rep l,res,e"atﬂdi by Secretary to tl*e
Government of India,

Ministry of Communication,
Department of Posts,

New Dethi- 110001,

[
A4

2, Thc C hlu Post Master Ceneral,

“Assam C u‘de
Meghdoot Bkav.,a“,

ERLR LW

(Juwahati 1.

3. The Director General of Postal Service,

] - Office of the Post Master General,
’ Assam Region, Dibrugarh,

A cCD
LTI,

4.  Superintendent of Post Offices,

Nagaon Division,
Nagaon- 782001.

" eceaanan Respﬂﬁucniw
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4.1

DFETAILS OF THE APPLICATION
- Particulars of the order (s) against which this application made:
This application is made praying for suspension of the defective order of

s 3l imizemesned  Yaos 1. . P IS & S, RS TR I P TP i i oem s -
penmi,x Pﬁs’aeu oy ine Dmx.ipmmr_v Auiﬂuriixf Ul v uppﬁdi dated

14. 11.2003 dlavo:;ed of by the Appellate Authorm

Jurisdiction of the Tribunal:

The app_iicant declares that the subject matter of this appiication is weli

within tb\, ]*‘qsdlcthm of this Hon'ble Tribunal.

Limitation:
plirant further declares that this application is filed within the
limitation prescribed under Section- 21 of the Administrative Tribunals

Act’ 1985,

Facts of the case: ‘ ' -

That the a'npﬁmnt is a citizen of Tndia and as such he is ent't}ed to all t’ne'
gh‘ . pm.,ectmns and privileges as guaranteed 1 ﬁd r the (Jonstitunw. of

india. .

That voui applicant while serving as Supervisor, Saving Bank Control

Orga msa*mn (for short SBCO), Nagaon, HC (now under s suspension w.e.f.

y‘.\

4.07. 99), the Supenmendenu of Post Offices, Nagaon vide Memoe No. F. 4-1
(C/99-00) dated 28.08.20601 issued a charge sheet containing 6 Artide of

charges alleging financial/monetary irregularities to the extent of Rs.

1,76,0007- in connection with certain SB Accounts. TTw-'fe:-nf\‘elf', the
Dise Lp}mar‘v Au thorily decided lo proceed with the inguiry u.nuw ¢ Rule 14

of CCS ’(,(,A; Rules 1965 and accordingly mqum’ ot &cel and presentin

2,

officer were a gomtﬂa by the d.svm_p ary auathority to enquire in nto the
matler, Thp ai. piicant pdru(:ipated into  the iuquir}f 'eﬂum:' the

vpfeﬁn*.}r‘ary inguiry was held on 22.0L 2002 and ch‘ rged oificial




-y
: ./

fr-
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4.4

4.5

"

(Ar@goﬂc.alv derwd thp charges labeled against him in the inguiry. The

inquirv was held on different dates on 14.02.02, 03.04.02, 17.05.02, 18.09.02,

21.11.02, 22.11.02, 13.12.02, 20.12.02, 08.01.03 and the inquirv was concluded

. Copv of the memorandum of charges dated 28. 08.01 is enclose

-

here‘n nn for perusal of Hon'ble Tribunal as Annexure- I

That VO‘I‘II appuca_n during the course of hearing qupmltted a written

statem it/ wiitten brief pointing out the irregularities/ infirmities occurred

durm the course of inquiry, the applicant also stated in detail how the
Ieasonzzbie ﬂppm‘nh ity is denied to him in the process of conducting

mqulry pmceedmg,.

for perusal of Hon'ble Tribunal as Avnexure-I1

That the Inquiry O ficer finallv submitted his inquiry report on 12.04.2003

to the authority. and the same was forwarded bv the authsrit}? to the

applican t s.l‘nqu uently in the month of September 2003. In the saia

inquirv report the inquiry officer held that aH the charges labeled against
n

the applicant has been established. The appncaut after receipt of the inquiry

1 ]

report submitfed a detailed represeﬁtation on 21.11.2003 pointing out

irregu lﬁu‘m_s ‘md infirmities committed by the inquiry. mﬁcc; as well as bv

the Presentipg Officer in course of conducting the Inquiry and also praved

¢ inquiry report dated 12.04.2003 and representation of

D)
=}
T':i
E’h
Er

the ¢ p’p ticant against the inguiry report submitted on 21.11.2003 are

e;‘:c.osed as Annexure- 111 and IV respectively

That it is stated that the Disc‘i:pﬁﬂaw Authﬁrity by the tmpugﬁed order

issuced under memo no. Staff/ 212 2/2004 dated 26.09.2005 1 l’pcsm‘ ;\ual

R

e and further ordered ihat the amount
- :f.:-m.\,;,._ LR T HER PR SDRRIVE B & Tk

,...
L';\
-
£
(7]
<‘D

of compulsory reliremen
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of an unrecovered loss of Govt. money to the extent of Rs. 2. 03,120/- (two ‘

lakhs three thousand one hundred twenty onlv) be recovered from the
terminal benefits of the applicant as per rules. It is further ordered that the
period of suspension would be treated as suspension ondy for all purposes

Itis surprisiﬂg to note at this stage that the disciplinary authority

did not indicate anv ramcuar date from which ”dﬁ,;g;_ .of, compulsory

e e e T 50

retirement wili be éﬁpdpd. b 41«39%;_&19 _is plinary authority passed an

Fn ¥ it iy g Ss SRS

oF der Gf recovery 1o the extem of Rs. .2,03 120/~ from the terminal Gereﬂt of

the applicant, which is beyond the purview of the disciplinary authority

. i

since the amount d“?ﬁ"(-‘d m ﬂd\/(—" ‘ne@ﬂ n}.mnpn?'pﬂa%ed ’r,‘v the spplicant

SRR N T PR TRACE M 5 SRR AP R RN e Y Bt 4 A T S GO NSO

o it B3 LT M_rﬂ&““‘ WL

only to the extent of Rs 1,76,(}%;0 01 fakh seventy
e Bposhgy R

”u “‘0‘ ﬂu only) as
i k,,.,mmﬂ

per meme wandum of Arhde of h: irire sheet dated ..8 08.2 1 as such

N — s ¢ de et R TR

direction of the discipiinary authnrity is highiy arbitrary, unfaiv and

contrary to the records. [n this connection it may be stated that on

¥14.07.199 9 an amount of Rs. 68,000/~ as wei as Re. 1,35,000/- op 10.08.19%2

' have heen withdrawn from t}.e applicant’s GPF account after forcibiyv
N - o

”

obtaining. hls signature on two separate withdrawal forms and got the

-aforesaid amouvnt (redited in the Govt account at Nagaon Head Post

. Offices, Nagaon by the then Supdt. of Post offices, Nagaon with the haip of

a section of staffs and thercby altogether an amount of Rs. 2,03, 800/ /. has

been forcefully debiied from the GPF account of the applicant and goi the
saime credited in the Govt. account without anv authority of law. Again
. s e
ancther amount of Rs. | {) {)GJ /- re ‘*zc*i frem the app’!icant by t}:c t'hcn SSP,
\ﬁmmts_.newt 2 el S e ’ PR . T TS

Guwahau W:m“‘n Is a1<0 goi a‘r"*uii"d i,t he Govt, U““ui"i atl Palian Bazar

bub ms-t ﬁf_ﬁce and the receipt of the credit ed csm\mm fotaling fo Ks.

2,13,000/- also handed over to the applicant b ‘_,y thc then Supdt. of Post

P

offices, 1 ’agaeﬁ as well as by the 85P, Guwahati. i is periinent io meniion
here that when the allegation of mis-appropriation of Govt. monev only o

-
the extent of RBs. 1,76,000/-, th rc“i*cr ¢5c1pmuw* authority cannot pass
=% Tl AT TR LTI SR LS e T -

order fixrecuw to LmLe {urther recovery of Rs. 2,03,120/- by the unpuorw'i

;,5&‘!5%.‘\1‘.5«{'1""7 R N SR Y RS
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suspension way back on 14.07. 1999, whereas memorandum of cha avge sh

LV}

T

order of 'penaii:v dated 26.09.2005 and on that short ground the mpugﬁeci

order of penal t*v dated 26.09.2005 is ha".ﬁe to be set aside ﬂ.ud quqshed

penaliy ordflr dated ?6,1_9.2,{)65 are enclosed herewith for perusal of
. X .

Ho'n" le Tribunal as Annexure- V {Series} and VI respectively.

That it is stated that since the total amount alleged to have been
4 < .

misappropriated only to the extent of Rs. 1,76,000/-

and when the

respondent authority have .i}readv realized al‘iogether an ﬂnl()mt of Rs.

213,000/~ from the GPF account of the applicant and z,\,*L‘ it ﬂredlted to

Govi. account, therefore order of further recovery of an mneunt of Bs.

2,03,120/+ from. the terminal benefit of the applicant does not arise at all.

' Mcre'}p rncula v, when the memorandum of charge sheet dated 28 08 2001

=

5necificaﬂv alleged to have been mi&;appmpx:iation only fo the c:xtent of Rs.

1,76,000/- and therefore Hon'ble Court be pleased to set aside and quashed

the order of per altj.f dated 26.09.2005 to the extent of dis ;v,.mar - authority

have directed to make recovery of Rs. 2,03,120/-.

That the disciplinary authority have passed an order treating the period of

suspension as suspension only for all purposes in total violation of the

(=
-

H
-~
N
‘:.
=

J
>
=
”‘j

relevant p‘rcm isions of CCS (CCA) Rules, 1965. ‘\/fore pa.lﬁcu_ariv even in a

X

case Wh(‘_.u. the proceeding has been condcluded imposing major Dena}t_v

then aiso the disciplinarv autherm is duty bound to issue a show cause

_notice a_nd afier consideration of the reply of show cause notice, the

autuont'v can decide how to treat the pcriod of suspension. However, in the

instant case the authority have violated the said provision of the relevant

rules and on that score alone the order of the disciplinary authorify is liable

- 1o be set aside and “*“shed.

It }'s rel vant to mention here that the applicant placed under

_____ et

-

was served on the applicant almost after 2 vears i.e 28.08.2001 and the

Ce }_? f the mon v receipt aated 14.07.99, 10.08.99.2nd | 23.08.99 and

%

-_ pcwl e @0“"\ Fatuk

T
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inquiry report was submitted by the inquiry officer on 12.04.2003 to the

disciplinary authority i.e. after a lapse of about more than 2 vears when the

. .

~ applicant has extended his co-operation in each and everv stage of the

1

proceeding, but the disciplinary authority taken another 2 years in passing

a final order of imposing a penalty only on 26.09.2005. Therefore applicant

5

causing the delay for completion of the

disciplinary proceeding and as such ireating. the period of suspension as

is not. at all responsible

i,

!:l.;

suspension for all purposes is highly illegal, unreasonable and unfair an

the same has cost irreparable loss and injury to the applicant.

That it is stated that vour applicant after re::_éip‘: of the impugned order of
penalty dated 26.09.2005 has preferred an appeal on 14.11. 2005 before the

appeliate authority and also submitted another representation on

05.01.2006 for amendment of the said appeal for correction of certain
tvpographical error occurred due to inadvertence. However, the said

P

appeal is still pending with the authority. It is stated that the applicant

raised numbers of grounds in his appeal while pointing out the violation of

rules and other infirmities, while conducting the inquiry as well as pointed -

out the discrepancies and defects in the impupgned penalty order dated

26.09.2005, issued by the disciplinary authority. However, the said appeal

Copy of the appeal dated 14.11.2005 as well as representation dated
05.01.2006 are endlosed herewith for perusal of Hon'ble Tribunal as

Annexure- VII and VIII respectively.

That vour applicant further begs to sav that in view of the discrepancies

and defects in the impugned order of penaity dated 26.08.2005 and also in

view of the pendency of the appeal dated 14.11.2005 before the appellate

authority, the applicant is facing acute financial hardship in view of the fact

that in one hand there is a appeal pending against the impugned defective

£ i Aie 13 PR RPN 3 e =5 X i
order of the disciplinary -authority dated 26.09.2005, on the other hand

ﬁ;@mﬂ R Keotlln - |
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there is no indication on what date the order of compulsory retirement will

take effect. Moreoves, the order of recovery of Rs. 2,03,120/- passed by the

&ﬁsdp}inary authority is contrary to the records rather applicant is entitled

to mﬁmd the entire amount which was forcibly credited to the Govt.

oad o

account. Moreover, the applicant

éf___ter' issuance of the penalty order dated 26.09.2005. In such compelling

circumstances applicant a pproa(._mg hefore this Hon'hle Tribunal praving

for a directmn/ order upon the respondents, more particularly to the

appeliate authority to stay the upera_tion of the penaity order dated

5“

26.009.2005 issued by the disciplinary imhuﬂhf as an interim mpac,ure to
enable the applicant to receive the benefit of subsistence allowance 8l i
dedision is taken by the‘appellate authority. Since there is no provision, of
sassing of any interim order by the appeilate authority in the case of the
}. U v s ) i X 7

applicant, therefore applicant is approaching before the learned Tribunal
for passing an appropriate order or direction fo pay subsistence allowance
to the applicant till disposal of the appeal by the appellate authority and
also be pleased to pass direction upon the respondents to stay the penalty
order dated 26.09.2005 till disposal of the appeal by the appellate authority,

otherwise the applicant will suffer irreparable loss and injury.
That this apphaa’mn is made bonafide and for the cause of }11311(3&‘:

Grounds for relief (s) with legal provisions:

For that, the impugned order of penalty dated 26.09.2005 is totally
defective and the order of recoverv has been passed conirary io the

{records as well as contrary io the amounts alleged to have been

| misappropriated as per Memorandum of charge sheet dated 28.88.;2081,; as

such the impugned order dated 26.09.2005 is liahle o be set aside and
For that as per Memorandum of Article of Charges only an amount of Rs.

1.76.000/- alleged io have heen misappropriated by the applicant,

s not receiving any subsistence "“ovw nce

Prdne Row Xt
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~ of the auﬂ1nr1h: d!‘lﬁT!ﬂ' the co urse Qf 1378}

whereas disciplinary autnorxtv have further directed to make recovery of

Rs. 2,03,12{}* /- from the terminal benem.s of the applicant without nolicing

that the respondent authority more particularly, Supdt. of pcst
offices, I jagaon and S5P, Guwéhati have already recovered/withdrawn
an amount of Rs. 2,13,000/- from the applicant and the same was credited

. L

to the Go"t amount and the appdcant is rather entitied to refun nd of Rs.

~3
‘...\
i

(]

G0,/ - from the respondents deparment and therefore the impugnec

order of pénalw dated 26.09.2005 is defective and contrary to the records

\,\

and on timf bU‘I““ alome the impugnped order dated 26.09.2005 is Hable fo
set amde_and quashed.

For thai, the decision of the thcm}ma“" authority treating the entire

pericd of suspension as suspension for all purposes without providing

any reasonable opportunity as required under the relevant rule and on

that score alone the penalty order dated 26.09.2005 is liable t0 be set aside

and quashed.

=}

For that, the order of penaliy is defective in as much as there is n

su '
]
¥h, -

indication in the order of pe n.nt'v that fmm what date thc ~order
compulsery retirement will b affected as req quired upciez the ruie as such

impugned order dated 26.09.2005 5 is bad i in ?aw

fur Lhat disciplinary authority is n ot authoriz

ptitled to under the

law to pass order of recove v of anv cxcess amount, then the amount.
alleged {0 have been misappropriated as per article of charge sheet daied

23.03.20{31,. |

For that neither inquirv officer nor disci?ﬁnéry authority taken into

Py

consideration the amount forcibly recovered from the GPF account as well

11 g

in cash from the applicant by the then Supdi. of Pum Dific es, T Nagaon as

wel as $SP, Guwahati even after same is specifically brought to tre notice

o o | ., : | @LJM%? Ka\,w 'l(att:&.,
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for th at, no formal order of compulsory reﬁement has been issued in
s ) - &
respec’: of ;h:— apvh ant pursuant to the impugned order dated 26.09.2005

Qﬂ at me <ame nme the sut>51<terce ﬁhO‘e“v ance Whl("l was receivin fc, {?V

the applicant 1 na:: alr e;tdy been ped a_ﬁér issuance of the impugned
order dated ‘26.09.20\‘}5 as such apf:'ﬁcam is facing acute financial haruomp
due to non- 1 ceipt- of subsistence allowance at the same time w}*e’z ne
order has been

ssued gramhng reuremem ‘mneﬁr in terms of ppm}rv
order dated 26.09.2005, '

For that, delay in issuing the charge sheet, delay in cemplétien of the

proceeding has been caused at the instance of the of the disciplinary

[

authority when applicant was placed on suspension in July’ 1999 but

charge sheet was issued on 28.08.2001 and disciplinary proceeding has

been conduded with the order of penalty only on 26.09.2005 due to delay

-

i

1@ entire period of suspension as suupﬂrcmn for all purposes that too
without providing any opportunity is* highly illegal, arbitrary and

unreasonable

For ﬂ:' t pphcant has been denied reasonable opportunity and natural
justice, while conducting the inquiry proceeding in a arbifrary and unfair
IATICT, w1 ich has been pointed out in detail by the appucrmt in his
wmten brief date*i 14.03.2003 as well as in his representation against the
mqtmy report subp:utte-:i on 21.11.2003 and the gmtmds raised by the
applicant in }ﬁs appeal d ated 14.11.2005 as such the impugne order dated
2005 is hable to be set aside. and quashed due to large scale

il_f"'mlﬂeQ co_mﬁ_ﬂ:ted Dy thp aunnnﬁem dumacr the covirse of ¢ *11’111&.116

the ; PI'OC(E_(‘:\.LL:.’L“{:

For that in view ¢ pendency of the appeal before the a ?elat auih omfv :

¥

and the payment of subsistence allowance has already been stopped by

nd lapses on the part of the inquiry authority as such oider of treating _

[T



._[,".“!-J:rl"

5.11

pavment. of r memnu benefits in view of mipo g of penal

‘application.

The ap fu.am furthef deciares that he had not ﬂrnvmuciv filted anv
P _

the respondent f-'llthﬂ rity and the same time no orde 't has been passed for

compulsery retitement by the impugned order dated 26.09.2005 as such

applicant and his dependent family members facing acute financial

" hardship and now at the stage of starvation.

For that there i¢ n o provision of mterm*a order in the CCA) Rules

1965, against the impugned order of penalty if any imposed by the

Disciplinarv authoritv and when the same is pending with appellate

~authority, in such compelling circumstances the applicant is approaching

before this Hon'ble Tribunal o pass an appropriaie order directing the
respondents at least to release th_e\payment of subsistence allowance il

he appeal is disposal of by the appeliate authority as an inferim measure.

.

Details of remedies hgusied
That the apjphcant declares that he has exhausted all the remedies

b

available to and there is no other alternative remedy i’h&m to file this

Matters ﬁot previouslv filed or nenmng with anv other Court.

application, Writ Petition or Suit before any Court or anv \‘)h‘xr"x Authority
Or anv otfbex Bench of the lnbunal regarding the subject matter of tms
apphcahon nm* any such applwabﬂn Writ Petition or Swit is pending
before any o: ihr-m

Relief {s} soucfhi for: .

Under th‘e f' ind circum istances stated above, the ap*wl_car.t humhh’
prays thn'f Yo\n' uorushgs be pleased to admit tl is application, Csu}. for the
records of the case and issue notice to the respondents to show. cause as to

v the 19}_Pf (s) sought for in this application shall not he gw‘ nted and on

i

'perusm of the ;ecu,fds and after hearing the parties on tm= cause OF causes

that may be shown, be pleased to grant the f&)ﬂowmg Rufﬁs).
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 That the Hon'ble Tribunal be pleased to direct the respondents to grant

%)}
[<¥]
=
( H
M
o
3
E§

subsistence allowance to the applicant a asure till dlopuru

of the anpeal dated 14.11.2005 against the in ugnea penaity order dated

26.09.2 ﬂf_‘% ‘which is pending hefore the appellate authority,

charge she dated 28.08.2001 (Annexm‘_e— I) as well as order of penalty-

TrT
1

dated 26;69.2005 {Armexure }.

Costs of the app}n_aiwn.

Any other. relief (s) io which the applicani is eniitled as the Hon'ble

hnhx.nai may deem fit and proper.

Intorim Qriier‘pmved for:

Duzmv pt‘ndenw of the application, the apphumt prays for the fnuvwmz,
mi‘pp_ﬂm rp?.ef -

b

That the ’H‘on"hie Tribunai he pleased to dirvect the rﬂsﬂondams to grant

subsistence aflowance during the endency of the appeal dated 14.11.2005

'before' the appeﬂate authority agamst the impugned ‘pﬂ alty order dated

Iw

h.104.

I\..'

{0y

le

-

That me-:- ri{;n ble Tribunal be pieabed to direct the rewandems Hat the

pendency of this a'oph ation shall not a bar to grant the relicf pmyed for. -
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VERIFICAT ION

1, Shri Padma Ram }\ahm. 5/0- Laie WNivarsha Kalita, aqeu aheut 08 vears‘

' Su“"*v‘sch B\,O, l\.aguon, (Und"r 0u¢rmswﬁ “1&- Jagaon, Ass‘m , d\,

&2
-

' nereﬂﬂ, Vertfv ihat the staiements made in ramomph 1io 4 and 6 16 12 are
true to my knowledge and those made in Paragraph 5 arve true to my legal

advice’ an& I ha"c not suppressed any material fact.

P ' ' ‘ B
/

2gy‘::la

And 1 Signt thls vemﬁmﬁun on this the of ?amlarv 2006.
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Qharge.sheet.again:t 3rxi PaRo galita

Annoxure-1 j

: statemen£ of articles of chaxgo £ramed against Sri Padma Ram’ _ ' %
“Kalita, Superylsor, SBCO Nagaon JK (undor suspension)

Article-I : That the said Sri Padma Ram Kalita while functloning

~s UDC SBCO/Supervisor, SBECO at Guwahati GFO during the pariod

£3,12,91 to 31,12,96 opened a SB a/c under account nhoo 241756 on
9,10,80 in the nane of Sri Padma wn Kalita with initial deposit
of Rse 1400,00, This deposit of Is, 4400,00 was alleged to have

|
|

1

|

£rom 23.03.81 to 12,060,868 and from 26.,06,08 to 14,11,91 and from A
|

oo

inflated and made to [Bse 411400,00 by Srij{Kalita by putting figure g;?:‘

# " on tre ten thousandth place of the -actual deposit of Rso -

4400,00 and the balance was thus inflated and ralsed to Bso . .7;'!‘

41,400,00 in the 110 ledger card. Similarly he made'subsequent .
deposits of Bse 100,00 on 20,07.95 and Dss. 200,00 on 29.,02,96 ' [
which were also inflated and made to_ RS, 6100.00 and:Bse 5200,00 .
respectively by putting figure 6 & 5 respectively in .the unit of /"
thousand place. The increased amounts were_withdrawn'subsequentlﬁg

i
byt
P

it

PN e

T R g

T e

{ py the sald Sri Kallta on different dates. Sri-Kalita allegod to i/
'} have misusedihls official capacity and itook the advantage of ‘his x

easy access to relevant ¥O SB rocords as VWDC/Supervisor, SBCO -
Guwahati GFO|and inserted wishful figure co inflate the kalance A
. _of the aforesald SB a/c in Pass book and HO ledger on the afoxe-
said different dates of depositse . B

S Thus tho sald Sri Padma Ram Kalita by his akove acts
' failed to maintain absolute integrity and acted in a manner which
' .is unbecoming of a govt servant violating the provisions of Rule
. ©3(1)(1) and 3(1)(11i) of CCS (Conduct) "ules, 1964. By commi tting
! the above monetary jrregularities in the aforesald savings account,
‘i.._he also failed %o erform the duties of ‘supexrvisibup as enjoined °
. in the paralz(b)(ig A N. Dureja's manual on FOSSS Part foure A

» Article-1L sThat the said Sri Padma Ram Kalita during the aforqe&’
eald period opened another SB a/c on tronsfer under account noe
242211 on 23,3,81 in the name of Mrse. Kamala Kalita, wife of Sri
K Padma f&se Kalita, SBCO, Guwahati with balange of fse 625,00 only.
a On 2.3,v3, when there was a balance of hse 465,60 in the aforesaid
8B a/c, a deposit of a sum of [ 100,00 was made and the balance
of the said account after this deposit was actually for RseD65,60,
This deposit of Bs, 100,00 was alleged to have inflated and made
to Bse 8100,00 by Sri Kalita by putting flgure “gn on the loft
hand side (in the unit of thousand place of the actual deposit of
Rsq 100,00 and the balance was thus inflated and raised to [se :
" 8565.,60 in the HO ledger card and Pass Book. Similarly he alleged *
| ~ to have made subsoquent 10 deposits for 3. 400,00 on 1047493, :
;o Bse 200,00 on 1965094, R, 300,00 cn 31,994, fso 200600 on Te%s94,
, ' : ‘,RS.;Q 20010000n 30011.94, fse 150.00 on .2'0.2'3995, Rs., 200;00 on 31::50_95,"' N
;95.'“3'ﬁ%$5 450,00 ' on 948,95, Rse: 150,00 on 94,496 and’ ks, 200,00 on 273,96}
T adlwhich-were also inflated and made to fis, 9100,00, 'R 5200,00, m.lfﬁisf
i
i

. r\»“,‘.& -

e DT

¢

S .

ALY

14300300, :Bse ,3200,400," Iss 420000, Rse 3450400, Bse::3200%500, kss6150.0

gmﬁ'éqsp;oq and Rse 6200.00' respectively by putting liqures 955,45}
“13p493,3,6,6,8 6 in the unit of thousand plaqes»raspoctively;‘Ihe,'
Aincreased amounts were subsoquently withdrawn by tho sald Sri i
. 'Padma Ham;Kalita. as messenger on different dates., He mi sused) his]
official  capacity and took advantages of his easy laccess to~ I ..
, xelevant O SB records on the aforesald difforent datesiof st
/ 1” deposit, Thus the said Sri Padma Ran Kalita by this above acts, AR
failed to maintain absolute integoity and acted in a manner which .-
i s unbecoming of a govt servant violating the provisions of Rule: ::ii .
. 3(1)(1) and 3(1)(iii) of CCS5 (Conduct) Rules, 1964, By committing " -
tho above monetary irrogularities in the aforesald 5B a/c, he . also
o failed to perform the duties c¢f Supervisor as enjoined in the para
L ‘ 2(b) (1) of A.l Dureja' s manual o 055S Poart fouxe o
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Article-I1II s That the sald Sri Padma Ram Kalita during the . vy i
“hove period got opened a Savings hecount under a/c Noe 243977 - R
at Guwahatl G%B in the name of sri. Ashim Kre Kalita (Minor) g

. Padma Ram Kalita on 31,9082 with initial oo
doposit of fs, 200,00, ON 21,12.,87, when there was a palance of i
Bs. H7.30 in tho aforosald 5B a/c ho deposited Bse 100,00 and . : e
the balance after this deposit was actually for Nse 197,30, This
deposit of Bse 100,00 was inflated and made to Bse 6100,00 by sri
tting figure "6 in the left hand side (1in the unit of

1
|
;} : ithousandiplace) of the actual deposit of Rse' 100,00 and the . 1
' ' ised to hse 6157.30 in MO ledger ﬁi‘;
! 1
R
{

T

i * palance was thus inflated .and T
.., and Pass Book, Similarly,gheimadg subsequent’

'$ AT 843496, B 200,00 on 58.6.96' and! kst 200,00 tn 317,961 which (1
R ’ were also inflated and made to Bse 4100.00, Ps, ' 7100,.00, Rs¢ 3450400, ;.
i Bse 1200,00 and Bso 3200,00 ; putting 4,7;3,1 & 3 respoctively in ..
3 the‘unit*ofhthousand place. The increased amount werlsubsequently,gfgj
¢ withdrawn byl Sri Padma Ram Kalita on different' datese iSTd Kalita: '::

.. alleged to have misused his official capacity and, took advantage |
g F of his easy’ access to relevant FO SB records!on the aforesald ™

‘ | Oifferent dates of deposits Thus the sald Sri Padma Ram Kalita

py his above acts, failed to maintain absolute integrity and- [: i
acted in a manner which is unbecoming of A ovt servant violawthzwgg‘.-
ting the_provisions of Rule 3(1)(1) and 31 (iii) -of CCS s

(Conduct) Rules, 1964, By committing the above monetary jrre-.
gularities in the aforesald SB a/c. ho also 2ail0ed to perform o
2(b) (1) of R

th- duties of supervisor as enjoined in the para
A Njnu;eja's manual on POSSS Part foure. :

. m.‘100.00\on131.12.87,'k.f100.00}0n 26.2396, Bs, 150,00 on R ;:
i
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b S _ Article 1V
2 5 That Sri Padma Ram Kalita while working as Supexvisor, SO, \
Nagaon HO for tho period from 14,01,97 to 13,07.,99 openad a
Savings Account at Nagaon H.O. undor account noo 128256 on .
0%,02,97 in the namoe of Sri Padma Ram Kalita, Supervisor, SBCO.
Nagaon HO with initial deposit of Rs. 4500.00. On 31,01,98 whan =
there was a balance of D3 965,70 in aforesald savings account
he deposited a sum of D3, 250,00 and the balance of the cald
account after this derosit was actually for FBse 815,70, This
deposit of fise 250,00 was inflated and made to fse 6250,00 by Sri
Kalita by adding figure " 6" on the left hand .side (in tho unit
of thousand place of the actual deposit of 3o 290,00 and the
palance was thus jnflated and raised to Rupees 6815,70 in
ledger caxd, long book and pass hooko Similarly he made sub=-
sgquent six deposits for Rupees 200,00 on 28,005,998, BRse 300,00
on 31.05498, Bse - 300,00 on 10,12,98, s, 300,00 on 03,0299, Bso
400,00 on 26,02,99 and s, 300,00 on 07.05.99 which were also
alleged to'have {nflated and madc to Bs. 6200,00, ‘Bso 6300,00,
Bse %300,00, Rse 2300,00, bso 2400,00 and Ps, 630000 respectively
: by putting figures 6,655,295,8 0 in the unit of thousand place. .. .-
T The ‘increased amount were subsecuently withdiawn by the sald -~ .
Gf1 Kalita on different dates, He misused his official capacity i‘g?
_ Cilp
R

) i? . 'and took the advantage of hls ceasy access to relevant PO SB - ;

¥ ) redords as Supervisor sSBpCO, Nagaon and jnserted wishful figure nrt

_ in the unit of thousana to jnflate the balances of the afore- .
: said savings account in the PB and other relevant 0 SB xrecords

1, on the aforesald different dates of deposits Thus, tho sald Sri

i Padma Ram Kalita by his above acts, falled to maintain absolute

; integrity and acted in a manner which is unbecoming of a Govt

i gervant violating the provisions of Rulo 3(1)(i1) and nule 3(1)

A (ii1) of CCS (Conduct) Rules, 1964, By committing the above

&' monetary jrregularities in the aforesaid Savings.Account, he

; ' al so failed to perfoxm tho duts.es of Supervisor as.enjoined in

k“ R the Para 2(»)(15 of A N Rureja's manual on US55 Part fouxs
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Article-V

o That the sal !l Sri Padmalam-ialita durimgsthe aforcsalid period :
opened at Na¢ ~onH,0 another Savings Account gnder'@ccoung.no. .
128573 on 26.07,97 in the name of his minor son Sri Amarjit P
Kallta (operated through father) with initio) deposit of is. ;
3000.006n 10,03, 98 when there was a balance of Rse 300,00 in .
the aforesald Savings Account, he deposited a sum of Bs. 200,00 :
| and the balance of the said account after this deposit was L
| actually for|Rs, 500,00, This!deposit of fs. 200,00 was inflated ;, ..
! and made 'to.fBs, '6200,00 by Sri Kalita by adding figure 6t on i i
. the left ‘hand side (in the unit of thousand place of the:actual’

e

R

s s —~

" | deposit of Nsk 200,00 and the! balance was-thus alleged to have 1;”,;3 :
: 1 inflated:andrraised to Rse 6500.,00 in ledger cards, ‘long 'kook ”ﬂfﬁfﬁ} :

; and pass book, | Similarly he made subsequent four deposits for . .+ '

+ Bs, 300,00 on' 30.,05,98, Bss 300,00 on 05.12.98, Bs, 200,00 .on AT

C 1 31.03.99 and! sy 300,00 on 03.06,99 which wore also inflated = g
{ " . and made to Rse 9300,00, Ps. 6300,00, R, 6200400 and 6300,00 |
] P respectively! by adding figure 9,6,0, & 6 in the unit of

; (e thousand :place. The increased amounts were subsequently with-

y ~drawn by -the| sald Sri Kalita on differon® dates. He misused

!

.{

':"‘L.__-

his official: capacity and took the advantage of his easy access

! to relevant PO SB records as Supervisor, SCO, Nagaon and kmskead
inserted wishful figure in the unit of thousand to inflate the
ba)ances of tho.aforesaid savings account in the PB and othox
relevant PO SB records on the aforesaid different dates of
deposit. Thus,'the sald Sri Padma Ram Kalita by his above acts,
failod to maintaln absolute integrity and acted in a manner

which is unbecoming of a Govt servant violatlng the provisions g
of Rule 3(1)(ii) and Rule 3(1)(1i3) of CCS (Conduct) Rules, ;

! v in the name of Mrs K. Kalita C/o Sri P Kalita on 23.09,.98 with
! initial deposit of B, 200,00, On 27.03.99, when there was a
; ! ba' mce of Bse 500,00 in the aforesald 3Savings Account, he depo- '
' ' sited a sum of Rso 200,00 and the balance of the sald account . 3
4 , aftor this deposit was actually for k. 700,00, This deposit of ;
) ‘ Rs. 200,00 was inflated and made to fs. 5200,00 by Sri Kalita by j
C putting figure *53' in the left hond side (in the unit of thou- ;
sand) of the actual deposit of fse 200,00 and the balance was ;
thus inflated and raisod to B, 9,700,00 in ledger card, long E
book and pass book. The increased anount was subsequently with- f
i drawn by.the said Sri Kalita as Messcnger. He misused his
i | - official capacity and took the advantage of his easy access to
1 relevant PO SB records as Supervisor, SBCO, Nagaon and lnserted
” wishful figuro in tho unit of thousand to inflate-the balances
i of he aforesald Savings Account 1n the I’3 and other relevant .
: P)SB records on the aforesaid dates of deposit. Thus, the saidi: ¢
Sri Padma Ram Kalita by his above ackts, falled tc maintain
absolute integrity and acted in a mamner which ls unbocomlng
of a Govt servant violating the provisions of Rule 3(1)(i1)
and Rule 3(1)(1ii) of CCS {(Conduct) Rules, 1964, By committing
the above monetary irregularities in the aforesaid Savings
Accounts, ha also falled to parfomm the duties of Supervisor ' ,
as enjoined in the para 2(»)(1) of A Il Durejas manual on FOSSS S
Part four, i . , o

i L

{ g' 1964, By committing the above menetary irregularities in the

1 I aforesald Savings Account, he also failed to pexform the duties .-

} 4 of Supervisor as enjoined in the para 2(b)(1) of AN Durejas ;

§ ﬁ_ manual on POSSS Part four. . , \ Lo
| 1 | Article-VI A I S S
. ;; : That the sald Sri Padma Ram Kalita during *he above period got !
; b - opened at Nagaon lO'a Savings Account under Account no, 129290 i

t

i
h: ‘ ] ! Annoxure~LT : . e
%' A . Statement of imputation of misconduct oxr misbehaviour in supbortt : ﬁ' ;
Lo - of the articles of charge framed agalnset Sri! Padma Ram Kalita, :f .. .+
: ir : Supgrvisp;,;SBOO Nagaon HO (under suspension), EESRE IR
o i b . ! ‘ : . i AT
."] . u EE b V ! i . ( . i Contt'd ONoeood . : ",gi'g}s :
<H i '& o Co ' ' ; : ",‘wgﬁggﬁ
‘Iv{"; f . ? # ; . ; . '”ff' '.E(;{:,g;x
: : ' : { G
{ Ty oo

% T

x*
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o
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{Date {of ﬂAmoxnt;'Amount.lAmount!'AmquntL}Balance':‘;Bema;ké 1%;%%.;“

‘ldeposit [' of - " as per as per as?per‘jinf;ated*}{any;f; Cpki
el . i{actual pay in long’ . HO ‘led- and sub=— ot I
ldeposit slip book ' ger (in-sequently .| i+ il
Pt : flated) vithdrawn L i
§ pons = _ 1 b ipay-in-slip.
ﬁo9f1q,so g1490 - 1400 11400 10000 - 'Pa avaiiagle\,;
i20,07,95 | 100 : 100 ©400- . 6100 6000 I e gl

‘7{:' _

|13' .

pl : \ \Kn‘
2 v 4

alita while functioning

rticle-1 : That the sald Sri Padma Rmn)(
e ULt SBCO/Supervisor SBCO at Guwahati GPO during the period

3,03,81 to 12,6,88 and from 066,88 to 14.11,91 and from
‘§§??2%9% to 31.12.96 openaed a S8 a/c under account nhoOe 241756 in
the name of Sri Padma Ram Kalita with initial deposit of Ts, v
1400,00 on 9.10.80, This deposit of Rse 1400,00 was subsequontly ‘ K
inflated and made to fRse 11400,00 by Sri Kalita by adding figure
¥4 on the left hand side of the actual deposit of Rs.1400,00 and
ithe balance was thus inflated and raised to ks. 11400,00 in the HO. ..\
'ledger card. Similarly he made,subsquently‘two deposits as .;.fuﬁw
;particular.sed below which were also inflated leading‘to;$a;sing,“b;
.of balances by adding figure in the unit' of thousand, The |increa=-,,
ised' amounts were subsequeqtlylwithdrawn{by‘tbe said!Sr%\ﬁggttafgnu:i‘
different ‘dates. " R A ‘

t e

50%02.95 | 200 200 200 5200 5000

The gaid Sri Kallta misusod his official capacity and """;:”
took ' advantage of his easy access to relevant POSB recorxds as i
Supervisor/UDC SBCO Guwahati GPO and inserted wishful figure to

inflate the balances of the aforesaid savings account in the HO
ledger and pass book on the aforaesaid different dates of deposit.

ST It is therefore, imputed that the said Sri Padma Ram

‘Kalita by his above acts failed to maintain absolute integrity
iand actod in a mannor which s unbccoming of a govt servant vio- .
'1ating the provisions of Rule 3(1) (1) and nule 3(1)(111) of CCS 7
'(Conduct);Rulesp 19644 o LT e '
‘ :
It is Ffurthoxr imputed that by commnitting tho above.

' monetarz irregular!ties in the aforesaid savings account he also
0

*failed performm the duties of Supervisor as enjoined 1n Para
2(b) (1) of A N Durejas manual on FOSSS Part four,

Article-II1 : That the sald Sri Padmna Ram Kalita during the afore-
sald period opened on transfer SB a/c under account no. 242241 on -
23,3.,81 in the name of Mrs Kamala Kalita wife of Sri Pading Ram’
Kalita SBCU Guwahati with balance of fse 625,00 only. Un 2,3,93 .
when there was a balance of Rs, 465,60 in tho aforesald SB a/c,

he deposited a sum of B 100,00 and the balance of the said a/c
after this deposit was actually. for Bs. 565,60, This deposit of

lse 100,00 was inflated and made to [se 8100,00 by Sri Kalita by:
adding figure "8" on the left hand side (i~ the unit of thousand)

of the actual deposit of Bs. 100,00 and the balance was inflated

and 'raised to Fso 8565.60 in the HO ledger card «nd pass book.
Similarly hec made subsaquont 10 depositis as perticularized below
whirh were also inflated in the same mannor and ralsed the balancess
The gncreased amounts were subsequently withdrawn by isaid Sri Kalita
on different datess ' - - A

Date bf ¢ Amount' Amount! Amount® Amount * Be&'ance ' Remarks if any

deposit of act-as per as per as per inflated
ual pay~in- long HO led- and subsc--
deposit slip hook exr quontly
i infla—- withdrawn b
: tad)
. 02.,03,93, 100 160 100 8100 8000
10,07.,93 100 100 100 9100 Y000

19.00.94 200 200 200 5200 5000

2008 B




‘. (‘)}

4 : 1y e W

'y | )
'31,05.94 300 200 300 . 4300 4000
07.09.94 200 200 200 3200 3000
30,1194 200 200 - 4200 4000 Lony pook not
] ? } available
| 02403,99 . 10 150 - 3150 3000 ~do-
: 131,090,985 200 200 200 3200 3000
1§ . 09,08,98 10 450 150 16150 6000
iR i 09.,01.96. 150 150 1%0 - L6190 6000 ' \
' f 27,03,96 200 200 200 6200 6000 C ‘
i | o . - - f".‘..‘": ;
. 1771 The'said sxi Kalita isused his-official capacity and: il
K took advantage of his casy access to relevant records'of‘POSB-' !
i 4 .88 Superyisor/UDC SBCO Guwahati GFO and inserted wi.shful, SRR
k ‘| figure to inflate the balances of the aforesald savings account ' Hi*
;! in the HO ledger and Pass Book on the aforesaid different daﬁag'_ulf'
L; y of depoaito" . ‘ s i g Pﬁ'vﬂ
X ‘ It is therefore imputed chat the said Sri Padma % 2R
' Kalita by his above acts, failed to maintaln absolute jntegrity |
and acted in a mannerl which 1s unhecoming of a govt servant

violating the provisions of Rulo 3(1) (1) ond Rule 3(1)(111)
of CCS (Conduct) Rules, 1964. . :

?
it 1s thorefore imputod that by committing the above - . x
n

“monetary irrogutarltios in tho afoxasald SB a/c he also failed
to perfom the duties of Supervisor as enjoinod in Pora 2 b)
(L) of AN Dureja manual on POSSSPart foure

, 5rticle~111 s+ That the sald sri Padma Ram Kalita during the

" .... apove per od got opened 3 Savings'account under a/C NOe 243977
" ‘on 310,5.82.1n the name of Sri Ashim Kr Kalita (minor) through
fatherESri‘Padma Ram Kalita with spiticl deposit of Rse 200,00,
On 21s1287, when thore was a halanco of Rs. 97.30 in the afore-
cald SB a/icy ho deposited B 100,00 and the b3lancd after this
deposit was actually for Fs 457,30, This deposit of Hse 100,00
was inflatod and made to r-, 6100,00 by sri Kalita by ~adding
figure "o" in the loft hand sitde (Ln sho unit of thousand) of
the actual deposit of Bse 100,00 and the bhalanco was thus
snflated and raised to Bse 6457,30 in the HO ledger and Pass
Book,’Sinilarly ho maao subsequoently five deposits as parti-
cularised helow which were also inflatod in Lho samo narnexr
and ralsed +he halances. The increased‘amounts»were subse-~
quentlit withdrawn bY sald Szl alita on difforent datese

i

e e - —,..a—‘——-__._——-—‘.‘__‘__‘—-'-..—.‘__,.—-— o et i S

Date of T Amount ! Amount Amount iunount  'alance ' Remark

deposit of actu- as Por as per as per inflated 1f any
't al depo- pay—-in- long = 19 led- and suh-

‘ | sit slip book ger (in- sequently :
- : A_,___,_ﬂ,,__,__;ﬁgated) withdxawn
: . :
»21012987 100 - 100 6400 6000 Pay in slip
: not available ;
31012,.87 100 - 100 4400 * 4000° ~do=- ,
! 26.,02,96 100 100 100 7100 7900 L
08,03,96 120 150 150 3150 3000 C
28 ,00.96 200 200 200 4200 4000 : -
34,07.96 200 200 200 3200 3000

The said Sri Kalita misuscd his officlal capaclity and
took advantage of his casy access to relevant pPOSB records as ;
Supervisor URC spco Guwahatl GPO and jnsorted wishful figure

to inflate the palances of the afore: 3d savings account in

tho 10 ledger and pass ook on the aforesald different dates

of deposit. .
; It is thorefore jmputed that the sald Sri Padma letn
I Kalita by his abova acts, failed to maintain absolute int ity
{ and acted in a manner which is unbecoming O a qovi soryau .
i viblating the the provisions of Rule 3?1?(1 and Rule 3 1) (111) )
. of CCS5 (Conduct) Rules, 19064. ‘
| : b ‘
1
|
]
1
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lduties of Supervisor as enjoined in para 2(b) (L) of AN Dureja manual
~jon JOSSS Part four, CoL L

{ SBCO :
‘| savings Account under account no ;128256 .on 05,0%?97 }n the mame oﬁgri[
aniﬁpadmaFBamﬁKalita with initial “deposit of .Rs, (4500,00.:0n 31,01698:1

.
; , -
! JOR YO

irregularities in the. aforesaid SB o/c¢ he also failed to perform the-

Axrticle-1V

}

Nagépanq for the pexiod from: 11501397 to 13,0799 opened a ' .

© g ¢ 1

in'the’aforesaid Savings Account ‘and

he deposited.'a’ sum of Rse 250000"whonﬁthero‘was'a balance of Ps,965,70.

€

. actual deposit’ of Bs. 250,00 and the balance was thus, inrlated and -

reised to 6815,70 in ledgexr card, long book and pass boolk. Similarly
he made 6 deposits as particularisod below which were also inflated °

leading to ralsing of balances by adding figure in the unit of thousandj

. . A
It is therefore imputed that by committing the above monetary;rJ*

BN
R

. ThatLthetbaid Sri Padma Ram Kglita while functioning as Supervisox, |

the'balance of the!sald account i}
after this deposit was actué;ly!fqr?815370QLButJthiswdeposit‘of*kﬁjﬁt;pf

250,00 was infhated and made’'to B, 6250,00 by Sri Kalita by adding :: 'y hr
figure "6": on the left hand side (in-the unit of thousand)- of *the? 14/

The increased amounts were subsequently withdrawn by the sald Sri‘ -

Kalita on different(dateso \

Date of ' Amount of‘ Amount Amount.i Amount;i.Amount ' Balance in;;*

A

I

(ﬁj%
!

deposit actual as por as per as per as per flated & T
deposit pay in Ledger long Pass subsequently
slip caxd hook book withdrawn
ot (mnflmtod)(Inflatod)(lnflated)
31,01,98 250,00 250,00 62950,00 6250,00 6250,00 6000,00
28,05,98 200,00, 6200 6200.,00 6200,00 - 6200,00 6000,00

00
, " (Inflated) . } ~
31.08.98 . ?00400 630000  6300,00 300,00 6300.00  6000,00

- (Inflated) * (not inflated)
10, 12,98 30u.00 5300,00 5300.00 5300,00 5300,00 5000.00
i - (Inflated) °
03.02,99 ! 300,00 300,00 2300,00  2300,00 2300,00 2000,00
26.025992 400,00 400,00 5400.,00 95400,00 5400,00 - 5000,00

07,0599 300,00 300,00 6300,00 _ 6300,0C ~ 6300,00 __6000,00

. The sald Sri'Kalita misused his official. capacity and took the

advantege of his easy access to relevant fOSB records as Supervisor,

- SBCO, Nagaon and insorted wishful figure in the unit of thousand to

inflate the balances of the aforesald savings account in the PB and
other relevant records on the aforesaid different datesof depositls .
it 4s, thorefors, imputed that the said Sri Padma Ram Kalita, by his
above acts, falled to malntain absolute Integrity and actod in a
manner which is unbecoming of a Govt servant violating the provisions

~of Rule 3(1)(ii) and Rule 3(1)(iii) of CCS (Conduct) Rules, 1964y

1t is further imputed that by committing the above monetary irre-
gularities in the aforesaid Savings Account he also failed to perform
the duties of Supervisor as enjoined in Para 2(b)(i) AN Durejas
manual on FOSSS Part four, ‘ : B

Article-V

That the isaid Sri Padma Ram Kalita during the aforesaid period
opened another Savings Account under number 128%73 on 26.07.97 in
the name of his minor son Sril Amarjit Kalita {opened through father)
with initial deposit of Bs, 3000,00. He made one deposit of B, 2C0,00
on 10,03,98, when there was a balance of k. 300,00 in the aforesaid '
account and the balance of the said account after deposit was R

. actually fox R, D00,00, But this deposit of I, 200;00.was~1nflateq,§

~ and made to Bs, 6200,00 by Sri Kalitp by adding figure '6' on the

left hand side {in the unit of thousand) of the actual deposit of .
Bse 200,00 and the balanco was thus inflatod and raised to R, 650000

' in ledger card, long book and pass book, [*milarly he made subsequent

4 deposits as particularised below which wure alsQ inflated in the-
Cont'd ONocecos?
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Tmemex | T

. J;:ﬁn' | : | | ff\q — _J;Q; \£7‘ Th.fg

1| 30705.98 1 300,00 _ 9300.00 9300,00 9300400 9300,00 ° 9000400,
| “*-os.?zfqa'gaod;oo~ 6300001 6300,00, 6300,00 [ 6300,00 600000
,mrl s s * H t T . . : ' et .t ”l.“>.

I

|} /Tho satd|sri Kplita misused his official capacity
{!.;advantage of h

Y1, y{nflate the bal

-y 7&‘0“ .
ised the balances. The incroeascd amount were sub~
sald Sri Kalita on different da@gsa -
Amount ¢ Balance infla-
ted & subse=:

same manner and ra
sequently withdrawn by

Date of ¢ Amount oft Amount { Amount ! Amount *

deposit actual as per = as per  as per . as per
Deposit pay in Ledger Long Pass quently with-
slip caxd bool. book drawn o

T(Inflated)(Inflated)(xnflated)

10.03}98.~200000‘ 200,00 6200,00 6200.00 6200,00 600000

PP (Inflated)

H“'““””N“ﬁli**h(lnflated)iﬁvﬁ

i 1L 0309

1101603991 200 1T

L PSRRI (InfLated)ly
"03.06.991 300400 113004001

b1 75001 (not Anflated) b it TR
6300.500]}|13004Q01116300<00, +|116000400: 411
: and took the’
s easy access to‘relevant JTOSB ' recoxds as Supervisor" g
d inserted wishful figure in the unit of thousand to} |
ances of the aforesaid savings' account -in the PB and|’ '

"other relevant records on the aforesaid different dates of dgposit?:.h

.1t is, therefore, imputed that the said Sri Padma Ram Kalita, by ~ftﬂé§f
his above acts, failed to maintalin absolute integrity and acted'in N}
. . a manner which is unbeconing of a Govt sorvant violating the provi- i
. i slons of Rule 3(1)(ii) and Rule 3(1)(1i1) of:CCS?(Condgcp) Rul.es, 19644

‘1t is further jmputed that py. committing }hefabovglmonetéry‘irregu-.wﬁ‘
Jarities in the aforesald Savings Account he also falled to perform |
the duties of Supervisor as enjoined in\?ara.2tb)(i) of AN Qp;ejasjlzt

; . . [ . R ; r;““'&f 4 S ' ‘e :-.v,xi";::,., T kN I
o3tog il 20 %OO‘i:6200&00}y'62Q0.0phf<200.00"6200.Q93ﬂﬁ?6q%8.00: |

: SBCO, Nagaon an

-
N
i

R

~-manual on FOSSS Part four.

_Axticle=VI

That the sald Sri Padma Ram Kalita while functioning as Supervisor,
SBOO, Nagaon for the aforesald period got opened.another Savings
Account under NoO. 129290 on 23,09,98 in the name of Mts K. Kallta
C/o Sxi P.Re Kalit® with initial doposit of fse 200600 He made one
deposit of Bse 200,00 on 27,03,9Y in tho aforosald account when
thore was a balance of Bs, 500,00 and the balance of he said account |
was actua'ly fox Bse 700,00, But this deposit of Es¢ 200,00 was inflate|
and made 1) BSe 5200,00 by Sri Kalita by adding figure '5' on the left}
hand side yin1 the unit of thousand) of the actual deposit of s, 200,0] -
and the baianco was thus inflated and raised to Bs, 5700,00 in ledger |-
card, long hoolk and pass book. Tho ineroased amount was later with~' "}
drawn by Sri lalita as MossengelXo ‘ S o
The said Sri Kalita misused his official capacity and took the ;
advantage of his easy access to relevant FOSB recoxds as Supervisox, |
SBCO, Nagaon and inserted wishful figure in the unit of thousand - to*
inflate the balances of the aforesaid savings account’ in the ¥B and
other relevant records on the aforesald different idates of deposxfél

.It is, thorefoxre, imputed that the sald Sri Padma Ram Kalita, by:hisg
above acts, failed to maintain absolute integrity and acted in a 'l
manner which is unbecoming of a Govt servant violating the provis, i
_?3225 of ,Rule 3(1)(ii) and Rule 3(1)(iii) of CCS (Conduct) . Rules, !
o . : PR
It is further jmputed that by committlng the above monetary 1rre—:*.;
gularities in the aforesald Savings Account he also failed to F
Rorform the duties of Supervisor as enjoined in Fare 2(b) (1) of : "R
N Durejas manual on JOSSS Part fours

S S R
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R B rittpn lsthtembnt’ ofishli Padma Ram Kalita, ouperviBOr,*7 !
'fij SBOO,rNagaon HO (under’ suspension) datoed 9. 8'99.| i R .
2 ;;%uwahﬁtiuq}{l SB- longlbooks for*the following periods. W il
S ML rrom L27.06“80 to 14,08.81 b AR |
A BRERE PRI R “47 08,81 to 21.04,82 . :§ ] | ]
B R T w1 221004,82 to 16.03.83 ‘ i b NE
LR R fg !17.03 .83"to 10,112,831 - v &i_fg |
R E AR it 15 11112512483 to 13,11,84 . = gl
5‘ e il 1€ 13 ,’ '. 14 11.84 to 11,07.85 ! ) l_.gli? R
h;—. IR G RS 1151 4907,85 to 02,04,86 | " 4 il ¥
RN o 4D D }':103,04%86 to 29,1%,86 . - S Sili e
el g 11T 01312,86 to 31,0787 : P
i g " 01.08.87 to 11:04,68 |
8 . - h) 12,04,88 to 24,01.89 ,
B 4) - 20,01.89 to 16.,09.89 | g
‘l§!i| ;4 _.‘; j: . : s ;; . 18 09 89 t002A06090 ook i'

-3%3} W k) 15018006490 £0°03,04.91 RN 1%
O Ty T 17 04,0109 to 24,08,91 Bl 3¢ |
oLy Poom L1 20,08491 Lo 30,00,92 P &

L g | 01.07.92 to 01,03.93 , RE)
e o ' 02.03.93 to 10,09,93
b P , 11,09.93 to. 19,04.94 L
! q " 20.,04.94 to 04,11.94
i . T 09.,095.95 to 08,11,95 . ! A
. r) 1 09411,95 teo 18.03,96 : 2 e
X r) 2 21,03,96 to 72,006,960 '
! : s 13.,09,96 to 27.03,97 RIS
- t 29,03,97 to 13.12,97 IR
u 15442,97 to 01.09,98 ! SR ;
, Y 02,09.98 to 20,02,99 f ST i
) 5. Nagaon HO Savings Pass Book A/c No, 128256 in the |name of e
£ oShri Padn Ram Kalita (Fresh Pass Book issued.on 17,11,98 A
L o in lieu o. uscd up one). o Lo
i 6s Nagaon HO |Savings Pass Book Account ‘Noo 128573 1n tho nameo G o
E | . of Sri Amarjit Kalita (minor) operated through father Shri S
b |~ Padma Ram'Kalita. SR 1 A TR ‘gﬁ ol
o i Nagaon HO' !Savings Pass Book ACCOunt No. 129?90 1n the. name L
H _ of Mrs K Kalita C/o P Kalita.
; 8, Nagzon HO 'Savings Ledger Cards of Savings Account’ Nos
128256, 128573 and 129290,
° Nagaonl{ﬁ S Long Books for the following periods &~
24,11,97 to 02,02,98
: 03,02,98 to 17,04,98
: 18,04.98 to 24,064,908 ' !
: o 25,06,98 to 01,09,98 by Ry
; N gﬂ' 28,11,98 to 12,03,99 - e
| 1 13,03,99 to 10.05.99 y ke
! o 11005'99 to 29.06,99 ‘ ":ﬁ’
| S SR TR P BTN i
1. te . et H Lo i
: . H If vt HE ! 5.' '.‘; Ve 1-(
1 1 b Ies o Lot o S
E E«f-!wlb-:—*ﬁthqm"". 1 1 Lhz,..' :-f.»"';;-l;' §‘: R § i
! i | e v :

C NO o

d 243977,

24175060

|
Pay-ln—sllpo dated 2,3, 93
L 11,94, ®8  2.3.95, 31, 5. 95, 9.
espect o¢ SB a/c ‘NOo., 242911.

an—in—sllps dated 2662 96,

! S _m..--...‘.,-f - + ‘ T

espect’ of| SB a/c.no, 243977,

10 7,93

Pay—in-slips dated ”O 07. 95 and 29 2, 96 in respect gf'

119,5.94, 31.5,94, 7 9, 9
8. 95, 941 .96 and 27433 96 1

1

‘ul

o l‘ !t‘ ',v

¢3090, 28, 6 96 and 31 7096 in

m ¥

r‘q

IR

. | — 2D vl
s W
S - J
‘s , ; Annexure-1I1T :
. U
7 i -Llst .of documents by which the artrcles of chaxge framed against {-}
,+ Shri’ padma Ram Kalita, Supervisor, SBECO, Na¢aon H (under suspen=— g4
it .9ionl are proposed to be ’HaiWJHCd ,a’% - ' “g -
.i‘ ﬂ?; . Guwahati GFO. SB ledger Card of SD a/r no e /417Jé 242211‘;:‘ i§§;§
‘9‘

R T IS e s v e e, Toows




10,

116

126

céQ};, ds

o
e e
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A) Pay in clips dtd 31,001,403, 28, o)ou.- 31,0 o8, 100 12,93,

03.02699, 20 2,99 anl 07.,05,99 in respect of Nagaon
onVlngy Account Number 128750,

3) Pay in slips dbd 10.03.04, 30,059,950, 09,12,98, 81,03,99

and 03.06,99 in respect of Magaon Savings Account Nunber

>) Pay in slip dtd 27,03,99 in nespect of Nagaon Savings

Account No, 129290,

SB list of transactions of Wagaon 1O for the aated viz
31,01.98, 28,05,98, 31,00.98, 10,12,98, 03,02.99,
602099, 07.05.99, 10.03,98, 30,05,98, 05,1298,
31.\039"39y 03,06,99 and .©7.03,99

Written btatcm@nt of Sti Padma Ham Kalita, Supervisor,#
SBCO, M 10 (under suspension) dtd 10,08,9% 2

A

e

Annexura=IV

1

List of witnasses by whon the articles of Flhljclo i ramed
against Srl Padma Rem [Lalita, Supervicor, SBGL, Najyaon 8]
{under,_susnension) ara.puonosed Lo be suﬁ&ﬂlned« -

01, Sri M.Co Das, Sr. MO ICU (5B), 0/0 the Postmastor
General, Assam neglon, Guwahatlo ‘

12. Sri S, Doy Purkayasthan, H35.0s irivn), 0/0 tho B55Hs
? SO )i 2 /s ’
Guwahati Divieilon. Guwvabacle

03, Srl Gajen Pathak, PA, SECO, lagaon IX1 and nox PA,
SBECO . Guvahati (1,04
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oo ‘I‘hia is reg.nding Ncguon . G35 A/C NG. 128”56 3k ’
;;bmthafnmne:of Yadma Kalita. 1ln this A/C the coz.rc.apomding .Ju)a-m;ahlv%g‘oy’
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Fo INQUIRY REPORT ON RULE-14 INQUIRY AGAINST SHRI PADMARAM
Ao o KALITA, SUPERVISOR, SBCO NAGAON

nnxnnnxannnnnnuanaganawanaaa=annnxs&n:nnnnatannutgnnauaatnnatnaaannasa -

TR LR AL

! NO- Rule-14/P. R. Kalita ~ dmed at Nagaon the 127 April 2003

1. Introductory:

1 had been appointed as lnqun'y Authority tor hxqumng into.the obmges ﬁ‘amed ;
. ,agamst Shri Padma Ram Kalita, Supervisor; SBCO Nagaon HO the S
.  Nagaon \ndc hﬁ mcmo. Nn F4~1 @/99-00 datcd 28/08/2001 2

<~ 2. The articles of cha‘ es and substances of ] m tatiov s d i

a mishehavior:

Followmg arncles ot charges wcre h‘amed'agamst the sald i
Shri Padma Ram Kalita (herein after called the CO). G

ARTICLE 1
‘that the said CO whilé functioning as UDC SBCO / Supervisor,
/ \/ SBCO at Guwahati GPO during the period from 23/03/81 to 12/06/88, from 26/06/88 to
14.11.91 and from 23.12.91 to 31.12.96, opcncd a SB account undcr account no. 241756 ¢
" on 9.10.80 in the name of the CO with initial deposit of Rs.1400.00. This deposit 6F o
< Rs.1400.00 was inflated and made to Rs.11400.00 by the CO adding figure “1” on the ey
C lcft sidc of the actual deposit of Rs.1400.00 and the balance was thus inflatcd and ramcd
1% 1o Ra. 11, 400.00 in the HOLedger Card. - Similarly he made subsequent deposits of
o ‘Q}ﬂ Rs.100.00 on 20.07.95 and Rs.200.00 on 29.02.96, which were also inflated, made to
B : Rs.6100.00 and Rs.5200.00 respectively by adding figurc in the unit of thousand. The
increased amounts were withdrawn subsequently by the said the CO on different dates.
He misused his official capacity and took the advantage of his easy access to relevant
PO §B records as UNCYSupenvisor, SBCO Guwahati GPO and chm:d wishful figurc
1o inflate the balance of the atoresaid SB a‘c in passbook and HO ledger on the afore,

said different dates of deposits.
Thus the said the CO, by his above acts failcd to maintain B

absolute integrity and acted in a manner which is unbecoming of Govt. Servant violating '
the provisions of Rule 3(1)(i) and 3(1)(iii) of CCS (Conduct) Rules, 1964. By committing i
thc ahovc monctary irrcgularitics in the aforcsaid Savings accounts, hc also failed to i
i
]
]
I

M

L . perform the duties of supervisor as enjoined in para 2(bXi) of Savings bank Control g

Yo " Procedure.

) According to the statcmcnt of 1mputahnn of misconduct or
rmsbehauor in support of the above article-1 of the charges, the CO while functioning as
UDC, SBCO/Supervisor SBCO at Guwahati GPO during the period from 23/03/81 to
12/06/88, from 26/06/28 to 1 411/91 and from 23/12/91 to 31/12/96, opcncd a SR

i account under account No. 241756 in the hame ot thc CO with initial deposit of .



A

- doposit  actual asper aspor asper’ inflated

/’0/07/95 100 100 100 7, 6100 6000 7T
/29/02/95 200 200 200 0 5200 5000

R hns easy access to relovant PO 813 records as Supervisora/UDC S1CO Guwahati GPOf

" irregularities in the aforesaid savings accounts, the CO also failed to perform the dutm

¢

Rs.1400.00 on 09/10/80 which was subscquently inflatcd and madc to Rs.11400.00 in the
110 ledger card by the CO by adding figure ‘1’ on the left hand side of the actual deposit
of Rs.1400.00. Similarty he made two subsequent deposits as particularized below which
were also inflated lcading to raising of balancces by adding figurc in the unit of thousand.
The CO subsequently withdrew the increased amounts on ditferent dates.

Dateof amountof amount amount . amount  balance . Remarks, ifany

deposit pay-in long book HO ledger . and sub~

: slip . (mﬂatcd) ‘scquently .

o withdrawn - R

09/10/80 1400 - 1400 .-‘{:311400 o 10000 pay-m-‘zhpnn J

The said CO mmxscd hm oﬁ‘icxal capacﬂy and took advantngc nf

and inserted wishful figure to inflate the balances of the aforesaid savings account m th
HO ledger and pemhmk on the aforcsaid diffcrent dated of deposits.” ‘
Theretore, it is imputed that the CO by his above acts iailed to
maintain absolute integrity and acted in a manner which is unbecoming of a Gowvt. servant
violating the provisions of Rulc 3(1)(i) and Rulc 3(1)(ii) of CC'S (Conduct) Rulcs, 1964.
It is further imputed that by committing the above monetary '

of Supcrvisor as cn;nmcd n para :.(h)(l) of Saving Rank Contral Pi’nccdurc Ce

)
- <
o3

ARTICLE-II
That the said CO), durning the aforcsaid period opencd on transfer,

another SB account under account No.242211 on 23.03.81 in the name of Mrs. Kamala -

Kalita, wife of the CO with balance of Rs.625.00 only. On 2.3.93 when there wasa

halancc of Rs. 465.60 in thc aforcsaid SB account, he depasited a sum of Rs100.00 and

balance of the said account after this deposit was actually for Rs.565.60. 1This deposit of

Rs.100.00 was inflated and made to Rs.8100.00 by the CO by adding figure’8’ on the left

hand sidc (in the unit of thousand) of the actual deposit of Rs. 100.00 and the halancc was

thus inflated and raised to Rs.8565.60 in the HO ledger card and passbook. Similarly,

he made subsequent 10 deposits for Rs.100.00 on 10.07.93, Rs.200.00 on 19.05.94,

Rs.300.00 on 31.05.94, Rs.200.00 on 07.09.94, Rs.200.00 on 30.11.94, Rs150.00 on

02.03.95, Rs.200.00 on 31.05.95, Rs.150.00 on 09.08.95, Rs.150.00 on 09.01.96 and

Rs.200.00 on 27.03.96 which were also intlated and made to Rs.9100.00, Rs.5200.00,

Rs.4300.00, Rs.3200.00, Rs.4200.00, Rs.3150.00, Rs.3200.00, 6150.00, Rs.6150.00

and Rs.6200.00 respectively by adding figure in the unit of thousand. The CO as

messenger subsequently withdrew the increased amounts on different dates. He misused

his official capacity and took advantage of his casy access to rclevant PO SB records on

7
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LI thc aforcsaid diffcrent dates of deposits. Thus the said C/O, by his above acts, failed to -~
‘ ' maintain absolute integrity and acted in a manner, which is unbecoming of a Gowt.
servant violating the provisions of Rule 3(1)(i) and 3(1)(iii) of CCS (Conduct) Rules, »
coe . 1964. By committing thc abovc monctary irrcgulanitics in the aforcsaid SB account, the =« ¥
£ CQ also failed to perform the duties of Supemsor as enjoined in the para 2(b)f) ot =~ - ¥
o Savings Bank Control Procedure. ,
According to the statcment of imputation of misconduct or
misbehavior in support of the article-ll of the charges, the CO, during the aforesaid
- period, opened on transfer SB account No.242211 on 23.03.81 in the name of Mrs.
Kamala Kalita, wifc of Shri Padma Ram Kalita, SBC:() Guwahati with balancc of Rs, -
il 625.00 only. On 02.03.93, when there was a balance of Rs.465.60 in the atoresaid SB
, ' account, he deposited a sum of Rs.100.00 and the balance of the said account after this
deposit was actually for Rs.565.00. This deposit of Rs.100.00 was inflatcd and madc to sed)
Rs.8100.00 by the CO by adding figure ‘8’ on the left hand side ( in the unit of thousand ) . 7"
of the actual deposit of Rs.100.00 and the balance was thus inflated and raised to ' S
Rs.8565.60.in thc HO) ledger card and passbook. Similarly, he madc subscquent 10
deposits as particularized below which were also inflated in the same manner and raised
the balances. The CO as messenger subsequently withdrew the increased amounts on

diffcrent dates.
4e . Dateof amountof amount amount amount balance , Remarks, if any
deposit  actual as per  as por as por mnflatcd '
deposit pay-in longbook HO ledger  and sub-
. ship (inflatcd) scquently
o : withdrawn
7 702.03.93 100 100 100 8100 8000
. 10.07.93 100 ’ 100 100 2100 2000
S S : _-19.0594 200 200 200 5200 5000
Uil /310594 3000 300 300 4300 - 4000
oL /07,0094 200 200 200 3200 3000 '
8 L - .-30011.94 200 200 —— 4200 4000 long book not avaxlahlc
o7 o _A02,03.95 150 150 . — 3150 - 3000 —do
1.05.95 200 200 200 3200 3000
}09/08/95 150 150 150 6150 6000 7
,-09.01.96 150 150 150 6150 6000 -
27.03.96 200 200 200 6200 6000~

7

The said CO) misuscd his official capacity and took advantage of

his easy access to the relevant records of PO SB as supervisor/ UDC SBCO Guwahati
GPO and inserted wishful figure to inflate the balances of the aforesaid savings account
KR ' in thc HO ledger and passhook on the aforcsaid different dates of deposit. '

1t is therefore imputed that the said CO by his above acts, failed
to maintain absolute integrity and acted in a manner which is unbecoming of a Gowvt.
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" scrvant wnlatmg the provmom of Rulc 3(1)(1) and Rulc 3(1)(wi) of (‘(' 'S (conduct) Rulcs
B : It is therefore imputed that by committing the above monetary R
L - irrcgularitics in the aforcsaid SB account he also failed to perform the dutics of
Supervisor as enjoined in para 2(b)(i) of Saving Bank Control Procedure.

I ARTICLE-III

e e D That the said CO during the aforcsaid period got opencd a
savings account under account no. 243977 in the name of Shri Ashim Kr. Kalita (Minor). ...
* through fathcr Shri Padma Ram Kalita on 31.05.82 with initial depasit of Rs.200.00. Ong
~-21.12.87, when there was a balance of Rs.57.30 in the aiormud SB acccunt, ‘he dcpomed".; ;

* R8.100.00 and the balance afier this deposit was actually for Rs.157. 30.:This deposrtof
i 'Rs.100.00 was inflatcd and madc to Rs.6100.00 by the C ’O adding figurc “6"%in the lcft

* hand side (in the unit of thousand) of the actual deposit of Rs.100,00 and the balance
- was thus inflated and raised to Rs.6157.30 in HO ledger and Pass Book. Similarly, he
madc subséguent five deposits for Rs.100.00 on 31.12.87, Rs.100.00 on 26. 02.96,
Rs.150.00 on 08.03.96, Rs.200.00 on 28. 06.96 and Rs.200.00 on 31. 0796whxchwctc
also inflated and made to Rs.4100.00, Rs.7100.00, Rs.3150.00, Rs.1200.00 snd ©™"
Rs.3200.00 respectively by adding figure in the unit of thousand. The CO auhscqucmly T
withdrew the increased amounts on different dates. 11e misused his official capacityand . =~ *
took advantage of his easy access to relevant PO SB records on the aforesaid different.

datcs of dcposit. '

g

Thus the said CO, by his above acts, failed to maintain absolute .
integrity and acted in a manner which is unbecoming of a Govt. servant, violating the -
provisions of Rulc 3(1)(i) and 3(1)(ii1) of CCS (Conduct) Rulcs 1964. By committing the =~ .,
above monetary irregularities in the aforesaid S account, he also failed to perform the - |
duties of Supervisor as enjoined in the para 2(b)(i) of Savings Bank Controi Procedure. - . .

According to the statcment of imputation of misconduct or
misbehavior in support of the article-II of the charges, the said CO, during the above - - |
period got opered a Savings account under account No. 243977 on 31.05.82 in the name .
of Shrt Ashim Kr. Kalita (minor) through fathcr Shr Padma Ram Kalita with initial ‘
T deposit of Rs.200.00. On 21.12.87 when there was a balance of Rs.57.30 in the aforesaid =~
L SB account, he deposited Rs.100.00 and the balance afier this deposit was actually for. . - -

Rs.157.30. This deposit of Rs. 100.00 was inflatcd and madc to Rs.6100.00 by thc CO by .
adding figure‘6’ in the left hand side (in the unit of thousand) of the actual deposit of
Rs.100.00 and the balance was thus inflated and raised to Rs3.6157.30 in the HO ledger

and passhook. Similarly, hc madc subscquently five deposits as particularized hclow

which were also inflated in the same manner and raised the balances. ‘the said CO
subsequently withdrew the increased amounts on different dates.

- Date of amountof amount amount  amount balance Remarks, if any
o doposit  actual as pcr  as per as por inflatcd
deposit pay-in lengbook HO ledger  and sub-
shp (inflatcd)  scquently

withdrawn

R A Y
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b - L 21.12.87 100 — 100 - 6100 . 6000 pay-inslipnot-

oho 0310287 L 1000 e 100 - 4100 = 4000, R
LA 0 2600960 100 100 100 7100 7000
et e T 68.03.96 150 150 150 3150 - 3000
S RN 280696 200 - 200 200 " 1200 1000 S S
i S 307,96 0 200 200 200 3200 © 3000 oy
The said (0 misuscd his official capacity and took advantagc of i

1oL i hiseasy access o relevant PO SB records as supervisor’ UDC SBCO Guwahati GPO and

S inserted wishful figure to inflate the balances of the aforesaid Savings account in the Sh8
W Lo HO lcdger and passhook on the aforcsaid different datcs of deposit. : _ L
fo il S R 1t is therefore imputed that the said CO by his above acts, failed. ;..
" to maintsin absolute integrity and acted in a manner which is unbecoming of a Gowt.” - i

- servant violating thc provisions of Rulc 3(1)i) and Rulc 3 (1) (i) of € s (conduct)
~Rules, 1964. | | | ”

e It is therefore imputed'that'by commxttmg the above monetary |
-+ - 'irrcgularitics in the aforcsaid SB account he also failed to perform the dutics of ..~
’ ‘Supervisor as enjoined in para 2(bXi), of Saving Bank Control Procedure,  : . e

ARTICLE- 1V S

S © Thesaid CO, while working as Supcrvisor, SBCO Nagaon HO

“71- for the period from 11.01.97 to 13.07.99, opened a Savings account under account No, ™. -

" '{28256 on 05.02:97 in his own name with initial deposit of Rs.4500.00. On 31.01.98, . -,

.. when there was a halance of Rs.565.70 in the aforcsaid savings account, the coO

. deposited a sum of Rs.250.00 and the balance of the said account after this deposit was® -
+i, . actually for Rs.815.70. This deposit of Rs.250.00 was inflated and made 113.8625000 by

; : <. the €O hy adding figurc ‘6* on the Icft hand sidc (in the unit thousand) of thc actual

g0 rnginT deposit of Re.250.00 and the balance was thus inflated and raised to R8.6815,70 in.the -

§ o T ledger card, long book and passbook. Similarty, he made subsequent six deposits for

S e 'Rs.200.00 on 28.05.98, Rs.300.00 on 3] 08.98, Rs.300.00 on 10.12.98, Rs.300.00 on.
03.02.99, Rs.400.00 on 26.02.99 and Rs.300.00 on 07.05.99 which were also inflated angi

- made to Rs.6200.00, Rs.6300.00, Rs.5300.00, Rs.2300.00, Rs.5400.00 and Rs.6300.00 1

' respectively hy adding figurcs in the unit of thousand. The CO subscquently withdrew . &
" {he increased amounts on ditferent dates. He misused his official capacity and took the

-advantage of his easy access to relevant PO SB records as Supervisor SBCO, Nagaon
and inscrtcd wishful figurc in the unit of thousand to mflatc the halancos of the aforc

: .. said savings account in the P13 and other refevant PO.SD records on the aforesaid
. different dates of deposit. ‘

- -

T Do e A

. . This the said C/O), by his above acts, failed to maintain ahsolutc -
integrity and acted in a manner, which is unbecoming of a Gowt. sexvant violating the

hl BRI provisions of Rule 3(1)(i) and Rule 3(1)(iif) of CCS (conduct) Rules, 1964.By - -

; T committing the ahove monctary irrcgularitics in the aforcsaid SB account, the CO alsn ;o2
failed to perform the duties of Supervisor as enjoined in the para 2(b)(i) of Savings ‘
Bank Control Procedure. ‘

i
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T Accarding to the statcment of imputation of misconduct or
- : misbehavior in support of the article-iv of the charges, the said CO, while functioning as
' 0 Supervisor, SBCO Nagaon HO for the period from 11.01.97 to 13.07.99, opened a
savings account undcr account No. 128256 on 05.02.97 in thc namc of Shri P'adma Ram
T Kalita with initial deposit of Rs.4500.00. On 31.01.98, he deposited a sum of Rs.250.00
i .- .+ . whenthere was a balance of Rs.565.70 in the aforesaid savings account and the balance -
- .. ofthc said account after this deposit was actually for Rs.815.70. But this deposit of _
- Rs.250.00 was inflated and made to Rs.6250.00 by the CO by addmgﬁgure *6? on the. - e
_left hand sxde (in the umt of thous:md) of the actual deposxt of Rs.250. 00 and the balance
g K’- :

‘,‘,.

‘ wlthdrcw the mcr.,ascd amounts on dtﬁ’crcnt datcs e

" " Date of amount of amount amount amount  amount | bahﬁce'

deposit  actual - as per - as per as per as per . inflated
" deposit ' pay-in ledger card long book passbook and sub- "
g ' slip (inflated)  (inflated) (inflated) = soquently ~.~- &
. : “."mdm“m"
Ty o ‘ : . R
L /31 01.98 250.00 250.00 6250.00 6250.00 625000 - 6000.00 7 o ‘
T /23 05.98 -200.00 6200.00 6200.00 6200.00 6200.00 500000 / '
(nflatcd) - - Tl
v _SH08.98 30000 6300.00 © 6300.00 300,00 6300.00 6000007
. ' (inflated) (not inflated) A
?:"'J0112.98 300.00 5300.00 530‘0.00 .5300.00 5300.00 5000.00'
‘ ' © (inflatcd) ST . . .
30299 30000 30000 2300.00 . 2300.00 . 2300.00 T 200000
“0 7260299 400.00 40000 540000 540000 540000 . 500000 .
T 105.99 300.00 300.00 6300.00 6300.00  6300.00 ' 6000,00/

o The said C() misuscd his official capacity and took the
- advantage of his easy access to relevant PO S records as Supervisor SBCO, Nagaon and .
inserted wishful ﬁgure in the unit of thousand to inflate the balances of the aforesaid '
savings account in the PR and othcr relcvant records on the aforcsmd diffcrent datcs of

deposits,
1t is therefore imputed that the said CO by his above acts, failed
K to maintain absolutc mta,gnty and actcd in a manncr which is unbccoming of a Gavt.

servant violating the provisions of Rule 3(1)(i) and Rule 3(1)(iii) of CCS (conduct) Rules,

. 1964.
| . It is furthcr imputcd that by committing thc abovc monctary

irregularities in the aforesaid SB account he also failed to perform the duties of
Supervisor as enjoined in para ’(b)(n of Saving Bank Control Procedure.
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" committing thc above monctary irrcgularitics in the aforcsaid SB account, the CO alsn R

-3

ARTICLE-V
That the said CO during the aforcsaid period opcncd another
savings account under account no. 128573 on 26.07.97 in the name of his minor son Shri

- Amarjit Kalita (opcrated through father) with initial deposit of Rs.3000.00. On 10.03.98,
“when there was a balance of Rs.300.00 in the aforesaid savings account, he deposited a
“sum of Rs.200.00 and the balance of the said account after this deposit was actually for

&
2.

Rs.500.00. This deposit of Rs.200.00 was inflatcd and madc to Rs.6200.00 by the CO -
by adding figure ‘6’ on the left hand side (in the unit of thousand) of the actual deposit
of Rs.200.00 and the balance was thus inflated and raised to Rs.6500.00 in the ledger -
card, long book and passhook. Similarly hc madc suhscquent four depasits for Rs.300.00
on 30.05.98, Rs.300.00 on 05.12.98, Rs.200.00 on 31. 03.99 and Rs.300.00 on 03.06.99,
which were also inflated and made to Rs.9300.00, Rs.6300.00, Rs.6200.00 and
Rs.6300.00 respectively by adding figurc in the unit of thousand. The CO subscquently
withdrew the increased amounts on different dates. 1le misused his official capacity and
took the advantage of his easy access to relevant PO SB records as Supervisor, SBCO
Nagaon and inscrtcd wishful figurc in the unit of thousand to inflatc the balances of the
aforesaid savings accounts in the PB and other relevant PO SB records on the atoresaid

different dates of deposits.
Thaus the said CO, by his ahove acts, failcd to maintam absolutc

integrity and acted in a manner, which is unbecoming of a Govt. servant violating the
provisions of Rule 3(1)(i) and Rule 3(1)(iii) of CCS (conduci) Rules, 1964. By -

failed to perform the duties ot Supervisor as enjoined.in the para 2(b)(1) of Savmg.s
Bank Control Procedure. 4;.1 -
According to the statcment of i tmpumuon of mtsctmduct or . -
misbehavior in support of the article-v of the charges, the said CO, during the a.foresa.ld
perxod opened another savings account under number 128573 on 26.07.97 in the name of b
his minor son Shri Amarjit Kalita (opcrated through fathcr) with initial deposit of o
Rs.3000.00. He made one deposit of Rs.200.00 on 10.03.98 when there was a balance ot

Rs.300.00 in the aforesaid account and the balance of the said account after the deposit
was actually for Rs.500.00. But this dcposit of Rs.200.00 was inflatcd and madc to
Rs.6200.00 by the CO by adding figure ‘6’ on the left hand side (in the unit of thousand)
of the actual deposit of Rs.200.00 and the balance was thus inflated and raised to
Rs.6500.00 in the ledger card, long book and passhook. Similarty hc madc subscquent
tour deposits as particularized below which wese also intlated in the same manner aud
raised the balances. The said CO subsequently withdrew the increased amounts on
diffcrent datcs.

Date of amountof amount amount amount amount balance
dcposit  actual aspcr  as per as pcr as pcr - inflated
deposit pay-in ledger card long book passbook and sub-
slip (inflated)  (inflated) (inflated) sequently
withdrawn

Jﬂ'.03.98 200.00 200.00 6200.00 6200.00 6200.00 6000.00
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% ‘o M‘ o | ‘ 9 q«—
) . . .
< 30.05.98 300.00 9300.00 9300.00  9300.00 9300.00 9000.00 o
, (inflatcd) k3
. g5d2.98 300.00 6300.00 6300.00 6300.00 ¢300.00 6000.00 i
: (inflated)
i 01.03.99 200.00 6200.00 6200.00 . 200.00 6200.00 6000.00
o ' ' (inflatcd) (not inflatcd)
' .06.99 300.00 300.00 6300.00 300.00 6300.00 6000.00

The said (3 misuscd his official capacity and took the
~ advantage of his easy access to relevant PO SB records as Supervisor SBCO, Nagaon and .

 inserted wishful figure in the unit of thousand to inflate the balances of the aforesaid
savings account in thc PR and othcr rclovant rccnrds on thc aforcsatd dlffcrcnt ‘datcs f.

K deposxts

. . Itis iherefore xmputcd that the saxd CO by his above acts, failed
" to maintain absolutc mtcgnty and actcd in a manncr which is unhccoming of a Govt:F ’f«f
: servant violating the pro*wsxons of Rule 3(1)(1) and Rule 3(1)(iii) of CCS (conduct) Lules.
S 1964

= It is furthcr imputed that by commnmng the above mnnctary - GG

" - iregularities in the aforesaid SB account he also failed to perform the duties of o

" Supervisor as enjoined in para 2(b)(i) of Saving Bank Control Procedure.

ARTICLE—VI

s That the said CQ dnrmg thc abavc period got npcncd a savmgs
:" account under account no. 129290, in the name of Mrs. K. Kalita /o Shri P. Kalitaon ~ -
" 23.09.98 with initial deposit of Rs.200.00%0n 27.03.99, when there was a balance of .
Rs.500.00 m the aforcsaid savings account, ‘he deposited a sum of Rs.200.00 and the -

balance of the said account afier this deposit was actually for Rs.700.00. This deposit of
Rs.200.00 was inflated and made to Rs.5200.00 by the CO by adding figure ‘5’ in the left
hand sidc (in thc unit of thousand) of thc actual dcposit of Rs.200.00 and thc balancc was
" thus inflated and raised to Rs.5700.00 in the ledger card, long book and passbook. 'lhe

L said CO as messenger subsequently withdrew the increased amount He misused his ™ ~ - ;-
- official capacity and took the advantagc of his casy access to relovant PO SB records as *;-_“ ‘.
4+ Supervisor, SBCO Nagaon and inserted wishtul figure in the unit of thousand to inflate <.

* the balance of the aforesaid savings account in the PB and other relevant POSB records
on the aforcsaid datc of dcposit.

‘thus the said CO, by his above acts, failed to maintain
absolute integrity and acted in 2 manner, which is unbecoming of a Govt. servant
violating thc provisions of Rulc 3(1)(i) and Rulc 3(1)Gii) of CCS (conduct) Rulcs, 1964.
LA By committing the above monetary isregularities in the atoresaid SB account, the CO also
failed to perform the duties of Supervisor as emomcd in the para 2(b)}i) of Savings
Bank Control Procedurc.

According to the statcment of imputation of misconduct or
misbehavior in support of the article-vi of the charges, the said CO, while functioning as

Yy
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, "':VSuncrvimr, SBCO Nagaon for the aforcsaid period got opened another savings account s
s under account no.129290 in the name of Mrs. K. Kalita c/o Shri P. Kalita on 23.09.98
*"" -with initial deposit of Rs.200.00. On 27.03.99, when there was a balance of Rs.500.00 in

following documents-

7

the aforcsaid savings account, he deposited a sum.of Rs.200.00 and the halancc of thc™ 4
said account atier this deposit was actually for Rs.700.00. This deposit of R5.200.00 was . S
inflated and made to Rs.5200.00 by the CO by adding figure *5° in the left hand side (in- S
the unit of thousand) of the actual doposit of Rs.2(00.00 and the balancc was thus
inflated and raised to Rs.5700.00 in the ledger card, long book and passbook.. lhe said
CO as messenger subsequently withdrew the increased amount
The said C/O) misuscd his official capacity and took thc advantagc .
of his easy access to relevant PO SB records as Supervisor, SBCO Nagaon and inserted
wishful ﬁgure in the unit of thousand to inflate the balance of the aforesaid savings PR

- account in the PR and other rclevant POSB records on the aforcsaid datc of deposit.

1t is therefore imputed that the said CO by his above acts, failed
to maintain absolute mtegnty and acted in 2 manner which is unbecoming of a Govt.
scrvant violating the provisions of Rule 3(1 )(1) and Rulc 3(1 Xiit) of CCS (conduct) Rulcs, T
1964. R
1t is further imputed that by committing the above monetary N
irrcgularitics in the aforcsaid SB account he also failed to perform the dutics of o
Supervisor as enjoined in para 2(b)(i) of Saving Bank Control Procedure. o

3. The Inguiry- o
‘The dates of inquiry into the case were fixed on 22/01/2002,14- n
15/02/2002, 19-20/03/2002, 03-04/04/2002, 26/04/2002, 17/05:2002, 18-20/06/2002,
17-19/09/2002, 06-07/11/2002,21-22/112002,13/12/2002, 20/12/2002, 08/01/2003 and
24/01/2003. ‘Lhe inquiries dated 15/02/2002,19-20/03/2002, 04/04/2002, 26/04/2002,
18-20/06/2002, 17-19/09/2002, and 06-07/11/2002 were adjourned/postponed due to
onc or othcr rcason. .
4. The case of the Disciplinary Authority: \
't he disciplinary authority appointed Shri D. Mandal SD1 (P) o
Nagaon west sub-division as Presenting Officer to present the case on his behalf.. * oo
Thc prosccution sidc in support of the charges, produccd

1) Ledger card of Guwahati GPO SB a/c No. 241756 in 4 pages, (listed as PE-1)..

2) Tedger card of Guwahati GO SB a/c No. 242211 in 7 pages, (listcd as PE-2).

3) Ledger card of Guwahati GPO SB a‘c No. 243977 in 4 pages, (listed as PE-3).

4) Pay-in-slip dated 20.07. 95 for Rs.100.00 in r/o Guwahati GPO SB a/c No.

5) 241756 (listcd as PE-4). )

6) Pay-in-ship dated 29.02.96 for Rs.200.00 in r/o Guwahati bPO S8 a‘c No.

7) 241756 (listed as PE-5). :

&) Pay-in-slip datcd 02.03.93 for Rs. 100.00 in respect of Guwahati GPO SR alc

9) No. 242211, pay-in-slips dated 10.07.93 for Rs.100.00, 19.05.94 for Rs.200.00, - . :
31.05.94 for Rs.300.00, 07.09.94 for Rs.200.00, 30 11.94 for Rs.200.00, 02.03. L




L ' 95 for Rs.150.00, 31.05.95 for Rs.200.00, 09.08.95 for Rs.150.00, 09.01.96 for
- Rs.150.00 and 22.03.96 for Rs.200.00, all in respect of Guwahati GPO S a/c No.
242211, (listed as PE-6, PE-7, PE-8, PE 9 PE-IO PE-11, PE-12, PE-13, PE-14,
PE-15 and PE-16 rcspectively).
10) Pay-in-slips dated 26.02.96 tor Rs. 100 00 dated 08 03 96 tor Rs.150.00, 28. 06 ‘
.96 for Rs.200.00 and 31.07.96, all in r/o Guwahati GPO. SB a/¢c No..243977, (hsted ek

' -17 PE-18, PE-19 and PE-200 rcspccm'cly) o e

VAWIS of Shri . R. Kahta, supemsqr,? SBCO,.Nagaon LIO dated 09

- PE‘?.I).:' e ‘ :gz}‘;gj* : e R
12)(mwahah GPO .\B I,rm.q honl\s for thc pcnnds fmm 27.06.80 to 14 08, 81

17.08.81.t0 21.04.82, 22.04.82 10 16.03.83,17.03.83 to0 10.12.83; 12,12, 83&0"

13.11.84,-14.11.84 t0 11.07.85, 12, 07 85t0020486, 03. 04. 86t029 11,86}

“~(01.12.86 t0 31.07.87, 01.08. 87m 11 04 88 %12.04.88 to0 24.01. .89, 25 01*89!0

- 16.09.89, 26.08.91 to 30.06.92, 04.01. 91t 24.08.91, 01.07.92 to 01.03.931:
©- 18.09.89 to 02.06.90, 04.06.90 to 03.01.91, 02.03.93 to 10.09.93, 11. 0993to

. 190494 20.04.94 10 04.11.94, 21.03.96 to 22.06.96, 09.05, 95t008 11.95,

. 09.11.95 to 18.03.96, 18.09.96 to 27.03.97,29.03.97 to 13.12.97, 15.12.97 t0

,". 101.09.98 and 02.09.98 te 20.02.99, listed as PE-22, 23, 24, 25, 26, 27, 28, 29*'

30, 31, 32, 33, 34, 35, 36, 37, 38, 39, 40, 41 42, 43, 44, 45, 46 and 47 fcapcchvc

13) 1PL dated 17/11/98 in respect of Nagaon 110 81 account no. 128256 in the 3

name of the CO, (listed as PE-48).

14) Nagaon HO SB PB (Minor) account no. 128573 in thc namc of Shn Amat]it S

- Kalita (name of operator not available in passbook), (listed as PE- 49).

\ 15) Nagaon HO SB passbook account No. 129290 in the name of Mrs. K. I&a!na,

3 (Kistcd as PE-50). s
-+ '16) Nagaon 110 SD ledger card for account No. 128256, (listed as PL-51). ' "7
" 17) Nagaon HO SB ledger card for account No. 128573 in the name of Shri R
- Amarjit Kalita (minor) (namc of opcrator.not mentioncd 1£7), (listed as T‘F-52)

- 18) Nagaon HO SB Ledger card for account No, 129290 (listed as PE-53). = +'. -

~ 19) Nagaon HO SB long books for the period from 24-11-97 to 02-02-98, 03-02-98
' to 17-04-98, 18-04-98 to 24-06-98, 25-06-98 to 01-09-98, 28-11-98 to 12-03-99, . " =

"13-03-99 to 10-05-99 and 11-05-99 to 29-06-99; listcd as PE-34, 55,56, 57,58,59 =
and 60 respectively.

20} Writtcn statcmcnt of Shri Padma Ram Kalita, Supcrvisor, SBCO Nagaon HO

dated 10-08-99,(listed as PE-61).

' _ 21) Pay-in-slips dated 31.01.98, 28.05.98, 31.08.98, 10.12.98, 03.02.99, 26.02.99

B bl and 07.05.99 (all Photastat copics) in respect of Nagaon savings account no..

0T 128256 which were hsted as Pe-62, PL-63, PLi-64, PL-65, PLi-66, PLi-67, and

' PE-68 respectively.
22) Photostat copics of pay-in-slips datcd 10.03.98, 30.05.98, 05.12.98, 31.03.99
and 03.06.99 in respect of Nagaon savings account no. 128573, purported to be
i attested by the SPOs Nagaon. These documents are listed as PE-69, PE-70, PE- 71
o ,. PF-72 and PE-73.
K ' 23) Phatostat copy of pay-in-slip datcd 27-03-99 in rcspect of Nagao savings
account no. 129290, purported to be attested by the SPOs Nagaon. This is listed as
PE-74.

N
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v‘% . ﬁ ;' | 24) Thotostat copics of SB list of transactions of Nagaon HO fnr'datcs 31-01-98, - * d
T 28-05-98, 31-08-98, 10-12-98, 03-02-99, 26-02-99, 07-05-99, 10-03-98, 30—05-98 Coygt R
&. .4 P - 05-12-98, 31-03-99, 03-06-99 and 27-03-99, purported to be attested by the SPOs {

o Nagaon. Thesc documents were listed as PE-75, PE-76, PE-77, PE-78, PE-79, and
' PE-80, PE-81, PE-82, PE-83, PE-84, PE-85, PE-86 and PE-87.

Pr
’ e --¢ A o '
B - Akt "ws-,uw,,

Phatastat copies of exhihits no. PE-48 to 53 was supplied to the defence side at ‘ |
- neir request. TR

o The PO cxammcd fnllov.'mg thncqqce to sustam the :mputnbnns
" brought against the CO e :
1. Shri S. D. Purkayastha, then ASP (Dn), Guwahatx - R
2. Shri G. Pathak, then PA SBC'O, Nagaon ™ © o 7y
3. ShriN. C. Das, then AO, ICO (SB), CO, Guwazhati. =
The PO had been permitted to examine Shri A. Jalil IL, then CL,
L Nagaon as additional prosccution witncss. '
' " . 'I'he Defence Witness Shn G.C.Das, then ASP(Dnj, Nagaon was also cross-examined
by the PO.
The PO cm&Q-cAammcd the C'O) whilc the later cxamincd himsclf as his defence witness.
“The PO in his writton bricf datcd 17/02/03 argucd that the charges framed againat the
CO had been established.

5. The case of the defendant:

: The CO cngaged Shn N. N. Duna, a rctircd SPM to assist htm n-
detending the case. During preliminary inquiry the CO pleaded not guilty of the charges
framed against him. The CO examined the documents subxmned bythe POand - -', .
- authcnticated them cxcept the following- T

B N 1) PE-1- The document is authenticated by the defence side. But whilc cxamining
' T this document, the defence side pointed out that the LC does not bear signature .
& designation stamp of issuing officer and the address of the depositor wntten o
on the T.C! is not rclevant to the CO. . -
2} PE-$: This documcnt is authenticated by the defonce side but stated this -
document to be irrelevant as date of deposit of Rs.200.00 as per statement in
- page 4 of the charge sheet is 29.02.95.. o
Ty . 3) PE-21: Thc W/S of Shri P. R. Kalita, Supcrvisor, SBCO Nagaon H( ) datcd ~
09.08.99, not authenticated by the CO.
4) PE-2210 47: These documents were neither examined nor authenticated by

COMA.
5) PE-50: Nagaon HO SB passhook account No. 129290 i thc namc of Mrs. K.

Kalita, examined but not authenticated by CO as relationship of Mrs. K. Kama g

is not stated in the passbook.
6) PE-51: Not authcnticated by €O as it docs not bear dcsignation stamp of

1ssum“ ouperusor

Y
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3 7) PE-54 to 60: Ncither cxaminc;i nor a
8) Pli-61: Not authenticated.
9) PE-62 to 87: The defence side did not accept as authentic as their originals

werc not shown to them during inquiry. :

u

_ The defence side demanded production of following documents - -

. for examination and taking copics thereot. . : ST \
"+.1. Copy of FIR to concerned authority requesting preliminary investigation. . .
2., Copyof statoments of witnassos recarded in' course. of preliminary. invostigati

L W e g

“Copy.of report of prelimi e
'.}, . iy p.':“};i?‘}kﬁl pq f‘\,,, p y ) 3 At £ 4 : ‘ l‘.
s ” : o ; ;. 1.‘1 : o ; ‘~‘ »-:‘ e J,.n AREF 3 \"-r:_ SN L S ‘M"‘w‘{f —!f’"—@‘vf"‘ o
et P The disciplinary authority:replicd that there was no:formalf

‘1o the concerned authority who conducted the preliminary investigation and no thn%s
was examined during preliminary investigation. The disciplnary authority also.denied
the relcvancy of the preliminary investigation report with the charges framcd against.the

- CO. f;%jfﬁﬁ,v-j %fhﬁy 5

. . Y
A
.

‘ No defence document was produccd/examined by the CQ, - <07
. ' Except Shri S.D.Purkayastha, none of the prosecution witness * 5.
4y " was cross-cxamined by the CO. | : LR

'_ i o The CO cxamincd Shri (7.0 Das, then ASP (Dn), Nagaon as his dcfencc witness. D

iz 'The CO also examined himself as his defence witness. | R -
“The CO ini his written brief dated 14/03/03 submitted that the charges framed against -
. him arc not cstablishcd. D

‘v

PO

- . 6. Analytical assessment of evidences and records: - -
S The allcgation hrought against the CO) facuscd at the following ? _
-7 L points. : . ST
S R That the CO deposited small amounts ranging from Rs 100t0 " -
S50 Rs 2500 in various POSB accounts standing in his own namc and thc namcs of his fami .

" " members opened at Nagaon 11PO and Guwahati GPO on the specified dates. 1le S

subsequently raised the figures of deposits to higher amounts by adding figures in the
Thousand’s placc of the deposits in the passhooks. He also managed to inflatc the figurcs -

: /" to higher amounts adding figures in the Thousand’s place in PO longbooks Pay-in-slips -
e and SB ledger cards and he subsequently withdrew the amounts 80 inflated. - lEed iy a{.

“Now to stablish the allcged charges the disciplinary authority
has produced the relevant Pass Books, POSD longbooks, Ladger Cards, 513 deposits slips
and written statements recorded by the CO during departmental inquiry confessing the
( l illcfg’iﬁhgs. The Disciplinary Authority has not produced the mlmwsnm ;
‘i | of the allegation that the CO has subsequenity withdrawn the inllated amounts from the .
'  stated accounts. However, entrics of the withdrew amounts in the Pass Books, in the _
T.ong Books, T cdger Cards and the Writtcn statoments of the C:O) arc rcasonablc proof S
of the allegations. Now the question is the validity, authenticity and relevancy of the
documents and evidences produced by the disciplinary authority and the CO in

support/dcfence of the charges.

Jl
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o (A) The documents ‘ o

‘ ' The prosccution documents, which arc authenticatced hy,thé -
'CO atier examination, need no discussion at this stage. Both sides beyond question
s accept the information/evidences contained in !hcse docmnems as aulhennc

Validity, authcntxcaty and rcl*vam:jy of followmg documcnts )
. were questioned by the detence side-
1) PE-1: Ledger card of Guwahati GPO SB account No. 241756. Tlns document
was authcnticatcd by the defence side on 14/02/02 wathout any qucstion. But on
03/04/02, the defence side raised a motion of rewszon m respect ¢ of tins document on’; '
the following points- : S
a) The T1/C dacs not hear signaturc and d;szgnahnn stamp nf thc msumg
officer. A
b) “Address of the depositor written on the L/C i3 not televam 1o the CO
Unlcss the CO qucstions the authenticity of the contents of this document and -
specifically denies the account to be his own, above points cannot make this document ‘ i
irrelevant after the CO once authenticates it. All the transactions entered in this L/C are g
initialed by the concerned P'A and Supcrvisor. Mor“m’crmﬂﬁwwm—ditcd % "'b ‘-
'09/08/99 (FE-21): adnntted tlus account to be hxs own
. 2) PE-S:thisisa pa)-m-th datcd 29/02/96 for Rs.200/- in respect of (mwahan
GPO SB ascount No. 241756. 'the defence side claimed the document to be o
irrelevant 2s the date of deposit of Rs.200/- as per annexure II in respect of article--
T of the charges is 29/02/95. The prosccution side did not clarify the position - SN
during inquiry. However, as per annexure-] in respect of the article-I of the h
charges the date is 29/02/96. Obviously, it was a typical mistake only. As such,
the rclovancy of the documcnt s sustaincd.
3) PL-21 & 61: These are the written statement of the CO. ‘the defence side did not g

s T b e authenticate these documents on the plea fhaf Thiess were.got. written and d signed .
v S by thc ¢ ‘() andcr thrcat and durcss. The CO admittcd that the contents of P~ -

21&61 are of his own handwriting written on being dictated by other and signed
by him. But during inquiry the CO could not establish his claim with evidence '
that he recorded these W/S under threat and durcss contents being dictated by -
others. As such the plea of the CO is rejected and the authenticity of the ™ B
documents are sustamcd

4) PE-50: This is Nagaon HO SB passhook account No. 129290 in thc namc of Mrs.

" K. Kalita. The CO did not except the document as authentic as the relation of Mrs.
K. Kalita with the CO is not stated in the passbook. This is nct a sufficient reason
for challcnging the authenticity of a document. The allcgation is that the samc
particular account is in the name of Mrs. K. Kalita, ¢/o of the CO and he made
transactions in this account as a messenger of the depositor. Whatever may be his
rclationship with the depositor of this account, the CO should specifically admit
or deny the fact of acting as messenger of the depositor. Unless the CO
specifically disprove the allegation brought against him in respect of thxs account




.. supervisor. This is a simple operational omission. CO was required to examing. the:
-+ transactions cntered in the document and- qucstmn thcir corrcctness, gcnumcncs: b5

. and authenticity. All th the entries made in this document are authenticated by initial?
" of concerned PA and Supervisor, Simpiy: disagrecient with the, authenticity;of. ¥

7)

8)

9

" be sustained. I lence the document is considered authentic. -

the authenticity of the attcstation and corveetness of the information availablc in:,

v[—l)o -

Y-

and with out qucstioning the accuracy and corrcetness of the transactions recorded
in the passbook, the claim of the CO can not be sustained. Ihe CO vide his wis
dated 10/08/99 (PE—61) admitted Mrs. Kamala Kalita, depositor of this acoount to ...
be his wifc. P
PE-51: Nagaon HO %R ledger card for account No. 128256. The defence side dnd, N
not authenticate the document, as it does not bear the designation stamp of issuing,

acumcnt on the plea of abscnee of designation stamp of i lssumg authnnty canna

. .,7‘3;'_.’ ;{
Rareey

PE-62 to'68: This are Photostat copies of deposxt slips in support of the amounts
dcposited in Nagaon HO SB account No. 128256 on speeificd dates. A gamttcd
Govt. Ofticer certities contents of these documents to be true to the originals of - o
the concerned documents under attestation by him. The CO could have qumnoned

these documents. Simply in the plea of non-production of the original copies of

the documents, authenticity of the documents cannot be denied.

PE-69 to 73: This arc Photostat copics of doposit slips in support of thc amounts .

deposited in Nagaon HO SB account No. 128573 on specified dates. A gazetted

Govt. Officer cettifies contents of these documents to be true to the originals of

the concerncd documcnts undcr attcstation by him. The CO could have qucstioncd

the authenticity of the attestation and correctness of the information available in

these documents. Simply in the plea of non-production of the original copies of

the documents, authenticity of the documcnts cannot he denicd.

PE-74: This is Fhotostat copy of deposit slip in support of the amount deposxted in

Nagaon HO SB account No. 129290 on 27/03/99. A gazetted Govt. Officer.

certifics contents of this document to he truc to the nmzma! of thc document nndcr

attestation by him. ‘The CO could have questioned the authenticity of the h

attestation and correctness of the information availabie in this document. Sxmplv

in the plca of non-production of the original copy of the documcnt, authenticity of

the document cannot be denied.

PE-75 to 87: These are Photostat copies of SB list of transactions of specified

datcs. A gazctted Govt. Officer certifics contents of these documcents to bc truc to
the originals of the documents under attestation by him. 'the CO could have '

qucsuoned the authenticity of the attestation and correctness of the information - '+, L %

availablc in these documcnts. SB list of transaction is copy of SB long book of - i

concerned date. Relevant SB long books were produced for examination. CO

could have verified the entries of list of transactions with concern SB long book.

Simply in the plea of non-production of the ongmal copics of thc documents,

authenticity of the documents cannot be denied.

10) PE-22 to 47: These are SB long books of Guwahati GPO of related period. The

C'0) neither cxamincd nor authenticated those documents. As the long hooks arc
records of SB transactions made on particular dates, relevancy of these documents
in this case cannot be denied. "




- @
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11) PE-54 to 60: Thesc arc SB long boaks of Nagaon HO) of rclated period. The CO
neither examined nor authenticated these documents. As the long books are
records of SB transactions made on particular dates, zelevancy of these documents
in this casc cannot hc denicd. '

B. The witnesses

. N (YR .'_‘
. e T g

1) SW-1: Shri S.D.Purkayasta

From his deposition it sevcals that the written statcment of the -~
CO dated 09/’/016/,,499’vauec0rded.xmmtan};\afmere was no threat or duress from any
side. Hig déposition also reveals that the CO deposited some small amounts in SB
accounts standing in his own namc and in thc namc of his son and wifc and subscquently
inflated the amounts of deposits into higher amounts and subsequently withdrew the: .
“amounts. The S/W-1 was a part of the squad constituted for invegtigating alleged fraud s
“casc at Guwahati GPO. Tn his deposition the $/W-1/mentioncd that the said SB accounts
'in respect of which his squad had made investigations were standing at Guwahati GPO
" He did not state the account numbers involved in the case and the dates of alleged 7 5%

i S o

fraudulcnt transactions madc thercin} The S/W also addcd that the €0 could inflatc the

N
TR

figurcs in the PO lcdger cards misusing his official capacity as UDCYSupcrvisor SRCO :
;. Guwahati. GPO. The defence side on their cross examination of the 8/W-1 couldnot " .,
derive any specific point of defence. e

2) S/W-2 Shri N.C. Das

Sl His deposition roveals that he investigated the allcged fraud

' case in the capacity of Sr, AO (ICO) SB, CO Guwahati. He investigated.the case related
“to.the period of incumbency of the CO as supervisor,.SBCO, Nagaon and found i i
“discrepancics hetween the passhook balanccs and | ﬂié’lcdgm_gpm;g_@cctfgg SOMC:
: thanding in the name of the CO. Lle also stated that im utation of inflation of:
figuires of thie deposifs by the CO in his own accounts and other accounts standing in the
namc of his wifc and his son by adding figurcs in the left sidc of the actual amounts of '
deposits in passbooks and ledger cards were proved by him after examination of related
passbooks, ledger cards, list of transactions, cash book, objection register, pay-in-slips, -
and long hooks. Thc §/W-2 in his depasition did not mention thc officc in which the
accounts were standing, the No. of the accounts and the dates of fraudulent transactions.- -

3) S/W-3 Shri Gajen Pathak e S

Towg

e : The $/W-3 statcd that in coursc of making lcdgcr-.agr\cctnén
" of Nagaon HO SB binder No. 47, he noticed discrepancy of Rs.1000/- of transaction *::+.;
dated 31/03/99 in respect of Nagaon HO SB account No. 128573(minor account operated " AR
" . by Shn P.R. Kalita). No morc specific information in support of the charges framed T
against the CC could be derived from his deposition. S

4) Additional S/w Shri A. Jalit T1 )

T -
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of Sti P.R.Kalita dated 10/8/99 was recorded voluntarily without any threat from any

From the deposition of this $/W, it was confirmed that the W/S/ /
"corner. 7 '

5) D/W: Sri G.C.Das

The T/W conducted preliminary investigation into the casc. _I:!_c_,, _
did not examirie any records but‘found out some withdrawal forms trom the SBCO oo

-; Branch with the help of Sti Hiren Das PA'SBCO Nagaon, the,custodian of the VOUCheTS, .va . - ;0" ¢

' the Supcrvisor heing on live. He also stated that the W/S of the CO dated-10/8/99 was 't

- recorded by the CO. 11e is not aware of any threat or duress put on the CO while %',
. recording the W/S. He was present only at the beginning and at the end of, .recordix}g 0
. thc W/S. Hc did not statc as to where he was during the poriod in hetween starting and
.+ ending of the recording of the W/S. I did not find any specific point in support of th
- ..charges or in favour of the defence from the deposition of the D/W.” ~ + - =~ %

6) CO as his own D/W: : ' ‘. cra

In his deposition, the CO) stated that he was not to handlc or

- dealt with the record like cashbook, LOT, long book, ledger cards any way as & v
. Supervisor of SBCO. This claim of the CO is not agreed to on the ground as discussed in
para 7(4) bolow. He also claimed that no addition or manipulation of the figurc of ;.

" deposits and raising of balance took place while the passbooks were with him. 1 like to k>
... mention here that the relevant passbooks were produced during inquiry as PE. The CO:
~ could have raisc question on the authenticity of the passhooks if the inflation ar

.
™ at i, - TN

' manipulation of the figures of the deposits were done after the passbooks were taken "

.. away from Hitn He also demanded production of the report.of GEOD and ¥orensic.report
SR - i support of alloged charpcs. This was nota stage for domanding production of any 1 T
.. additional docuriient. Moreover, the technicalities of Criminal Law cannot be invoked'in :.

. .7 departmental disciplinary proceedings. He also denics the account no. 241756 be his pwn'_“-
Y and demanded cxclusion of the same from the charge which is not sustainablc duc to - =7
E reason as already discussed in para 6(A)(1) above. Other depositions made by him have S
e . no specific relation to any point of defence in his favour. ey

7. FINDINGS: _ o
‘ (1) Undersigned has gone through the statement of the of the
imputation of misbehaviour or misconduct on which article of charges are framed against
the C'O), cxhihits produced during the cnquiry and hard the dcliberation of the witncsscs
examined during the enquiry. 1he undersigned also gone through the written brief .
submitted by the prosecution and defence side.
. , 2) This is a departmental procceding. Charges drawn in this
b : proceeding are to be sustained or disproved on the strength of material evidences and
S documents examined during inquiry and directly relevant to the charges. Other
arguments/rcasoning put forwarded by both sides arc not sustainablc.

Gy
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e N3¢ main question ariscs in this casc is that wha inflated the
figures in the passbooks, in the ledger cards, in the long books etc. Why other will do
these misdeeds when it will cause benefit to depositor only. Except the passbooks others
arc offitial documents and it is suppascd that the CO is not awarc as to who inflatcd the

figures in theses documents. Then what is about the passbooks? A depositor or hisher
 messenger is supposed to check the correctness of the entries made in the passbooks by
. the PO after cach transaction. If the PO is making cntry of wrong figurc in the passhooks
-+ in every case of deposit tendered by a particular depositor / messenger, Shni Kalita, as a

- good and honest depositor should have pointed out it to the PO suthority. Here Shri

. Kalita is not oaly a depesitor, hc is also a govt: scrvant and his honcsty, intcgrity and :

faithfulness is most deserving. As a govt. servant, what-conduct/ behavior Shri Kalita had
_exhibited by deriving undue and illegal benefit from wrongful insertion in the official
" documcnts. Under signed fecls that if Shri Kalita denics his involvement in inflation of

the deposited figures anyway, then he fas committed more serious crime by withdrawing

‘benefit from the inflated/ manipulated Tecords willfully. He has not at all maintained ,
itcgnity as roquired undor Rulc and s acts arc totally unbccoming of a govt. scrvant. As

such he knowingly violated the provisions of Rule 3(1)(i) and Rule 3(1)(iii) of CCS
(conduct) Rules, 1964. Therefore, it is reasonably held that the CO has inflated the

© figurcs of deposit in the said passhooks for deriving unduc and illcgal manctary hencfit, .

(4) As a supervisor of the SBCO, the CO was the custodian of

. the related list of transactions and vouchers (inchuding pay-in-slips) and it is onty he who
- can inflatc the rclatcd figures in these documents. Trrespoctive of maintcnance of any

record of movement of PO records in between PO and SBCG, it is a fact that PO records
like ledger, long book etc. are easily accessed by the staff of SBCO as frequently as
rcquircd. So, undoubtedly the CO) has managed to inflatc the figurcs of deposits in list of
transactions, pay-in-stips, ledger cards and long book so far he could accessed to equalize
the inflated figures of passbooks with other relevant records

o -~

% _(',5)‘ ‘(f)vc'r/;nd abavc and hcyond all argument, the CO) has clearly

admitted/confessed the acts of committing frauds in all the S13 accounts as stated in the in

" article-i to vi of the charge sheet vide his w/s dated 09/08/99 (PE-21) and w/s dated

10/08/99 (PE-61).

(6) Shri Kalita was functioning as the supcrvisor of SBCO.
Records like list of transactions and vouchers (including pay-in-slips) remains in the
personal custody of the supervisor. And it is the supervisor and only the supervisor who
is responsiblc for proventing these records from any kind of manipulation. Hc is duty
bound to ensure that the staff of the SBCO performs the duties properly as prescribed in
{he rules and orders issued from time to time and to perform dutics specially assigned to
him in the rulcs and in the orders issucd from time to time. As per the Preamblc to the
Savings Bank Controt Procedure, SBCO is responsible tor proper maintenance of SB
accounts of the HO. If the binder agreement works would have been done properly,
corrcetly, and honcstly in time, the irrcgularity and diffcrences of amounts in hctween
$B103, LOT and L/C would have come to light forthwith. l'or not doing so and not
getting the same done, the CO has violated the provisions of para 2 (b)(i) of the Savings

Bank Clontrol Proccdurc.

B .
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(7) Now the ﬁndcrsigncd records his findings on cach article of
charge scparately- - ' o L

Article- i ' .-
2 v

This articlc of charge rclates to Guwahati GPO SB account nio, 241756
in the name of the CO. The undersigned is not considering the transaction-dated 09.10.80

“made in this account, as the prosecution side. could.not produce the relevant voucher. The -

€07 is not hold guilty of chargc in respect of this transaction. According to the PE-4 thc
actual amount deposited in this account on 20.07.95 was Rs.100/- but the amount was
subsequently inflated and raised to Rs. 6100/- in the passbook and ledger card. According
to PE-5 the actual amount depositcd in this account on 29/02/96 was Rs. 200/~ but the
amount was subsequently inflated and raised to Rs. 5200/- in the passbook and Jedger
card. . e YT - :

“ The defence sidc in their written bricf argucd that the periad of

© incumbency of the CO from 26/6/88 to 14/11/91 is wrongly noted in the charge sheet and

during the period between and after 9/10/80 the CO was working at Shillong. As I have
alrcady cxcluded the transaction dated 09/10/80 from discussion, this period has hccome
irrelevant now. The fraud is traud. Whether it is committed in one transaction of in more
transaction. ‘

Thc s¢zond argument of the dcfencc sidc in respect of this article of chargc
is non-production of the passbook. Naturally the depositor is the custodian of a passbook.
Ag the CO could not establish during iriquiry that the relevant passbook was taKen gway
or scized hy the disciplinary authority, burdcn of production of the passhook for his
detence lies upon him. Po ledger card, which is exact copies of transaction as in the
passbook; is considered as the copy of the passbook.

The third argumcnt of the defence side is relevancy of the address of the
depositor as written on the L/C to the CO. This argument is not sustainable in view of the

discussion in para 6{A)(1) above and admission of the CO in his W/S listed as PE-21.

In vicw of ahovc discussion and discussion madc in para 6 and 7(1)to

7(6) above, there is no doubt that lhe CO has inflated the tigures of deposits dated
20/07/95 and 29/02/96 made in Guwahati GPU SB accotnt No. 241756 and thereby
cxhibitcd lack of intogrity and zcted in manncr which is unhccoming of a GovE Scrvant
violating the provisions of Rule 3{1)(i) and Rule 3(1)(iii) of CCS (conduct) Rules, 1964.f
By his failure to perform his supervisory duties properly as discussed in-
para 7(6) abovc, the CO) has violated the provisions of para 2 (b)) of the Savings Bank
Control Procedure. : . B
Though the CO is not hold guilty of the allegations in respect of the -
transaction datcd 09/10/80, the article-T of the charges remains unaffceted as the -
allegations related to other two transactions are proved. '

is cstablished.

Article-ii _

‘'his article of charge relates to Guwahati GPO 8D account no. 242211,

i

Therefore it is held that the article-I of the charges framed against the CO

¥
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*According to thc T’F 6 thc actual amoun dcmmtcd_ n this account.o on'.02 m ‘93

- Rs.100/- but ihe amount was subsequenﬂ';f:uxﬂated" d s ra:sed to:Rs. 8100/ in ﬁlé
- s ; . ) . M-' .

n ‘
, ,,A j the ¢ PE-8 the actual amoun;w
deposited in this account on 19.05.94 was Rs 200/- but the’ amount was subsequently
inflatcd and raigcd to Rs. 5200/ in the passhook and ledger card. "According to PE-9. thc
actual amount deposated in this account on 31/05/94 was Rs. 300/- but the amount was "
~ subsequently mﬂated and raised to Rs. 4300/~ in the passbook and ledger card. Accordmg
to the PE-10 tht actual amount deposited in this account on 07.09.94 was Rs.200/- but the
_yamount was subsequenﬁv intlated and raised;to;Rs.;3200/- in the passbook and ledger
card. According to PE-11 the actualiamount deposited in this account: na30/11/94hwas ‘
Rs. 200! hut th “ammmt was suchqncnt)y nﬂatcd"and m':cd toRs? 42 :

IR b e A

G Pass ‘
depbsxted m,ﬂus account on 31/05/95 Rs:200/-
mﬂated and raxsed to Rs. 3200/— m’,the passbook and ledger? card., \
g R )9 . Y

card. Accordmg to the PE- 16 the actual amoum deposated in’ thxs accoun 0

was Rs.200/~:but-the amount, was subsequen  and raised; to’Rs 6200

pa&ebook and chgcrcar G R e

, ““I'he defence side in their written brief argu

) productxon of the relevant passbook. Natura]ly the deposxlor is the custodian of a . -

_passhook. Hcrc the depositor is the wifc of the (07 As the CO could not cstablish: dunng
inquiry that the relevant passbook, was taken away or seized by the- d:scnpmwyvamhomy, ¥
brden of productxon of the passbook “for his defence lies upon n him. Po ledger card, b

; : which iz cxact copics of tiansaction as in the passhook; is Sensidercd - as the copy v of the )

) passbook. The CO also did not demanded produci}on of this passbook at the appropriate ' | .

stage of the inquiry. ~ - ‘ ;
Thc argument rcgarding the CO) having no dcaling with thc SB hinder of '.

the account is not sustamable in view of the reason discussed in para 7(4) above.

“The literacy of the depositor is not considerable factor for engagement of
messenger for dcpmmnn and withdrawing moncy to/from a SB auc{mnt Unless the CO
specifically denies the fact of acting as the messenger of the devositor, this argument put
forwarded by the defence side is not sustamable. ’l‘he COtigsqired: to-disprove the f
chargcs hrought against him..He has;no Junedtchnn to question the. shnrtcnfnmgﬁ_ and
adequaw ot thﬂ mquu'v made by the depanmental authority.for. immmg the: charges.

‘ » -~ The matter regarding non- ov'ducuon of the SB:warrant of payments
'(\P,-’7) h:m hccn dm.umcd in sccond ﬂuh-para ‘of para 6 ahove. (!0 could have: dcmand
producnon of this document at appropriate stage of inquiry for their defence.. :

' Over and above all, the CO has admitted to have commmed the said
- fraudulent activitics in the said SB account vide his W/S histed as PE-21.




09/0R/95, 019/01/96 and 27/03/96 madc in Guwahati GP() SB account No. 242211 and

inflatcd and raiscd to Rs. 3200/ in thc passhook and ledger card.

s

Tn vicw of abovc discussion and discussion madc in para 6 and 7( l) tn
7(6) above there is no doubt that the CO has inflated the figures of deposits dawd ’
02/03/93, 10/07/93, 19/05/94, 31/05/94; 07/09/94, 30/11/94, 02/03/95, 31/05/95,

thereby exhibited lack of mtegm’ and acted in manner which is unbecoming of a Govt.
Servant violating the provisions of Rule 3(1)(1) and Rule 3(1)(iii) of CCS (conduct) .-
Rulcs, 1964. .
By his failure to pertorm his supervisory duties properly as dascussed
in para 7(6) above, the CO has violated the provisions of para 2 (b)(l) of the Savmgs
Bank Control Pmccdur.. :
Thercforc it is held that the article-IT of the charges framed agamst thc
CO is established. A
Article-iii
This articlc of charsc rclates to Guwahati GP() SB account no. -"’l
243977. The undersigned is not considening the transactions dated 21.12.87 and 31.12.87
made in this account as the relevant vouchers could not be produced by the prosecution
side. The CO) is not hald guilty of charges in respect of thesc transactions. According to
PLi-17 the actual amount deposited in this account on 26/02/96 was Rs. 100/- but the
amount was subscquently inflated and raised to Rs. 7100/- in the passbook and ledger
card. According to thc PE- 18 the actual amount deposited in this account on 08.03.96
was Rs.150/- but the amount was subsequently inflated and raised to Rs. 3150/~ in thc
passbook and ledger card. According to PE-19 the actual amount depositedin this - = -
account on 28/06/96 was Rs.200/- but thc amount was subscquently inflatcd and ramcd to ,~
Rs. 1200/~ in the passbook and ledger card. According to the PY-20 the actual amount
deposited in this account on 31.07.96 was Rs.200/- but the amount was subsequenﬂy

it 2T

As the CO in his W/S dated 9/8/99 (PE-21) admitted that he operated :

y

}a»

the said SB account standing in the name of his minor son Shri Ashim Kr. Kalita, the.
argument madc by dcfence side in their written bricf dated 14/03/03 in respect of the
article-iii of the charges is not at all sustainable. The CO has authenticated the relevant -
ledger card (PE-3) without any question and did not question his relationship thh minor
depositor of the said account dunng inquiry.

The argument regarding non-production ot the rclcvant passboqk is
not sustainable in view of the observations already recorded in findings in'this regard i m
respect of article —T & T of the charges above.

Production of relevant SB-3 form is not called for in this inquiry.
However CO could have demanded its production at appropriate stage of the inquiry for
his dcfence

P

In vicw of above discussion and discussion madc in para 6 and 7(1)
to 7(6) above, there is no doubt that the CO has inflated the figures of deposits dated
26/02/96, 08/03/96, 28/06/96, and 31/07/96 made in Guwahati GPO SB account No.
243977 and thorchy cxhibited lack of intcgrity and acted in manncr which is unbccoming
of a Govt. Servant violating the provisions of Rule 3(1){i) and Rule 3(1)(iii) ot CCS
(conduct) Rules, 1964




By his failurc to perform his qnpcwmnry dutics propcrly as dncussci
in para 7(6) above, the CO has violated the provisions of para 2(b)(i) of the Savings: Bank 4
Control Procedure.

Though the CO) is not hold guilty of the allcgannns in respect of the 55
* transactions dated 21/12/87 and 31/12/87, the article of the charge rcmams,ug&tgccted A

the unputatxons in respect of o!hcr four u'ansactions are proved. ° YLl e i
Thcn,forc it 1s‘ hc!d that the art:clc-m of the chargcs ﬁ'amcd agam

3 'the (,O xs estabhshed

FIE oA " This articlc ofchargc reltcs o Nagaon HO B accoun n"‘?‘ 2
_,thc name of the CO. The nnputatxons brought agamst the CO unde{”ﬂg:s aiticle o c-of ¢ S\
relates to seven transactions made in'the aforesaid SB ‘account.“The passbook'pr odliced
" by thc prosccution side (PE-48) docs nnt contam  the, tramacnnm datcﬂ, IQJ{‘)X,‘* o
" 28/05/98 and 31/08/98. The Photostat copies of relevant pay-in-slip produ?.ed in'Tespect’
- of transaction dated 28/05/98(PE-63), "31/08/98(PE-64) : and 10/ 12/98(PE»65) show ﬂxe,~
. samcamount of deposits as in the !cdgcr card and pamhmk Pay-in-slips hcmg Photmtat
~ copies, it is difficuit to conclude observation whether the amounts ava.dable in the'pai"-: iy
slips are original amounts written thereon or subsequently inflated amounts. ‘Under; this
circumstance the undersigned docs not hold the CO guilty of the imputations in rcspcct o :
transactions dated 31/01/98, 28/05/98, 31/08/98 and 10/12/98; as it wilt not be reasonablyi;f-f‘-n

' justified to hold the CO guilty, only on the *rtrength of his W/S dated 10’08/99(?15—61) K4

28256

(% » i

According to PE-66 thc actual amount dcpmttcd in this accannt on _
03/02/99 was Rs. 300/- but the amount was subsequently inflated and raised to Rs. 2300/- '

R in the passbook. long book and ledger card. According to the PE- 67 the actual amount :
- depositcd in this account on 26.02.99 was Rs.400/- but the amount was subscquently ™ -
S intlated and raised to Rs. 5400/~ in the passbook, long book and ledger card. According to,,
e PE-68 the actual amount deposited in this account on 07/05/99 was Rs.300/- but the'
A A amount was subscquently inflatcd and raiscd to Rs. 6300/~ in the passhaok, lm‘tg bonk ¥
e and ledger card. .
S The defence side in their written brief dated 14/3/03 argued that the 5y
1y corresponding pay-in-slips were not exhibitcd duning inquiry. This argumcnt is overruled

in view of discussion made in para 6{A)X6) above.

The second argument that the additions and alterations of deposits

: ﬁgurcs in the passhook did not take placc whilc the passhook was in the po%cs%mn nf thc
' COis also not acceptable in view of the discussion in pare 6(13)(6) above. ' ¥, %
o Humiliation of the CO and snatching away of his belongings by thc
T staff of Nagaon HPO is a diffcrent matter and not rclated to charges brought against the

CO anyway.

The matter regarding non-production of the SB warrant of payment
(SB-7) has hcen discussed in sccond sub-para of para 6 ahove. CO could have demandced
production of this document at appropriate stage of inquiry for his defence.

Other arguments made by the defence side in their wntten brief have
no specific point to defend the charge.

In view of above discussion and discussion made in para 6 and 7(1) to
7(6) above, there is no doubt that the CO has inflated the figures of deposits dated

FT
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03/02/99, 26/02/99, and (17/05/99 madc in Nagaon HI'() SB account No. 128256 and
thereby extubited lack of titegnity and acted in manner which is unbecoming of a Gowt.
Servant violating the provisions of Rule 3(1)(i) and Rule 3(1)(iii) of CCS (conduct)
Rulcs, 1964,

By his failure to perform his supervisory duties properly as discussed
n para 7(6) above, the CO has viclated the provisions of para 2{b}(i) of the Savings Bank

Clontrol Proccdurc.

~‘
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Though the CO is aot hold guilty of the imputations in respect of the
ol ~ transactions dated 31/01/28, 28/05/98, 31/08/28 and 10/12/98, the article of the charge !
remains unaffected as the imputations in respect of other three transactions are proved. :
: Therefore it is held that the article-TV of the charges framed against the
CO 15 established.
Article.V !
This article of the charge rolates to Nagaon HO §B account No. :
: 128573 in the ptaimie of Slui Amarjit hahta minor son of the CO (operated through the
CO). Thc Photcstat copics of refevant c\--m-shs produced in respect of transaction dated
A0/08/9PE-TH), 05/ """(I F-71) and 31/03/9%PF-72) show the samc amaunt of
deosﬂa as i the }ed"er \.nfd and passbook. Pay-in-slips being Fhotostat copies, 1t is
fhicult to conclude cbservation whether the amounts available in the pay-in-slips are
ity .nn! amounts Wn.‘kn 1.1c.cn'1 v subscauently inflated amaounts, Tinder this
circumstance the undeisiened does not hold the CO guiliy of the imputations in respect of
transactions dated 30/03/98. 05/12/98, 01/03/99(the correct date is 31703/99), as it will

ot hC TCASD "}‘!\ ]h\:nlud HA) ﬂnuu 'u\, "0 E}““:}, (‘ml}-‘ on g“n rungth Df ﬂlg wis da:Cd
¥ :

According to PE-69 the actual amount deposited in this account on
10/03/98 was Rs. 200/- but the amount was subscqucntly inflated and raiscd to Rs. 6200/-
in the passbook, long book and ledger card. According to the PE- 73 the actual amount
deposited in this account on 03.06.99 was Rs.300/- but the ameunt was subscquently
inflatcd and raiscd to Rs. 6300/- in the passhook, and ledger card. ‘
The defence side in their written briel dated 14/03/03 argued that the ?
name of the operator of this account is not mentioned in the relevant passbook (PE-49)
and ledger card (PE-52). The defencc side in their written bricf has not catcgorically
denied the fact that the CO is the operator of this account. Their argument is also
overruled in view of the confession of the CO vide his W/S dated 10/08/99(PE-61).
Reparding non-production of the pay-in-slips, the claim of the defence side is not
sustainable in view of observations recorded in para 6(A)7) above.
The argument regarding non-production of the relevant SB-3 form is
not sustainable, as the defence side did not demanded for the same at appropriate stage of
the inguiry. '
Other arguments made by the defence side in their written brief have
no spocific point to defend the charge. /
In view of above discussion and discusston made mn para ¢ and 7(1) to

7(6) 11 there is no doubt that the CO has inflated the figures of deposits dated
10/02/98, :md 03/06/99 made in Nagaon HP'O SB account No. 128573 and therehy

exhibited lack of integuity and acted in manner which is unbecoming ot a Govl. Servant
violating the provisions of Rule 3(1)ii) and Rule 3(Dii) of CCS (conduct) Rules, 1964.

oy
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By his failuic to perform his supernvisory dutics properly as discussed
in para 7(6} above, the CO has violated the provisions of para 2 (b)(i) of the Savings
Bank Control Procedure. ,

Though the C:0) is not hold guilty of the imputations in respeet of the }
transactions dated 30/05/98, 05/12/98, and 31/03/99, the article of the charge remains N 5 \
unaffected as the imputations in respect of other two transactions are proved. " .

Thercforc it is held that the article-V of the charges framed against the - 5' .
CO is established. " o

Article-VI
This article of the charge rclates to Nagaon HO SBE account No.
122220 in the name of Mrs. K. Kalita, the wile of the CO. According to FE-74 the actual
amount deposited in this account on 27/03/99 was Rs. 200/- but the amount was
subscqucntly inflatcd and raiscd to Rs. 5200/- in the passhook, long book and ledgcer card.

‘The arguments made by the defence side in thexr written brief dated .
14/03/03 are not sustainable on following grounds-

i) The relationship of the O with the depositor of this account is clcarly admitted by the
CO in his W/S dated 10/8/99 (PE-61). The CO has not categorically denied the act of
functioning as the messenger of the depositor.
i) The matter reparding non-production of pay-in-slip has alrcady been discussed in para
G(AX8).

iif) The CO has nc jurisdiction te question the shortcomings and adequacy of the inquiry
madc by the departmental authority for framing the charpes.

iv)The matter of non-production of the relevant SB-7 (warrant of payvment) has already
been discussed in second sub-para of para 6 above. CO could have demanded its
production at appropriate stage of the inquiry for his defence.

In view of above discussion and discussion made in para 6 and 7(1)
to 7(6) above, there is no doubt that the CO has inflated the figures of deposit dated
27/03/9% made in Nagaon HPO SB account No. 129290 and therchy exhibited lack of
integrity and acied it manner which is unbecoming of a Govi. Servant viclaiing the
provisions of Rule 3(1)(i) and Rule 3(1)iii) of CCS (conduct) Rules, 1964.

3y his faiturc to perform his supenvisory dutics properly as discusscd
in para 7{G) above, the CO has violated the provisions of para 2 (b }(1) of the Savings
Bank Control Procedure.

Therefore it is held that the article-VT of the charges framed against
the CO i3 established.

8. Conclusion: |

st G e o

O the hasis of the documentary and oral cvidences adduced in the
case and in view of the reasons discussed in the foregoing paras, 1 hold that all the '
charaes brought against Shri Padma Ram Kalita, Supenvisor, SBCO Nagaon vide the a

POz Nagaon Mema. No. F4-16/99-00 dated 2870872001 stand proved. - o
— (/
. 0\ \’r\»./ .
s |
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/o the SPOs, Nagaon

21,510V | _



[uR VT O
. ““-f-u-*géemtﬁ‘

LA
d

"~in'each srticlea of chsrges,

n.d5phmqnts. L.

- R i o PO o

— ,g?t"' \/LAVHJQM&L—iSZ(}

TO. K . T 1

The Director of Postal Services ! ;J '

office of the Postmaster Generai. L o
Asnam Region,Dibrugarh, b

Regspacted Sir,

With humble submission I beg to stete that a Depart;
mental inquiry umler Rule 14 of the CCS(CCA) Rules 1965 was
_proposed sgainat me under memoranium nJ.Fa-i(c)99-00 at.
28/8/01 of S.poat Nagaon & that the proposed inquiry was
held & concluded by the I‘0 Sri ‘.Hye I/0. IPOS PG ,Nagron
who submitted his report of findings with the observation
that »ll the articles of ch rges fremed againdt me weare es-—
tablishe”, N

y . That air, after completion of the inquliry procoedin@az‘,ﬁr
I wos directed to s ubmit my written brinf on the eut come on dfﬁfr
_the Adocumontary & orsl fidings & aloo with ref, to the brief .,
submitted by the P.O, As directed by the Supdt. of POS Nagson ',
under hia Ho.Fb4~1(c)/99-00 dt.21/10/03 to cubmit my written ’

- reprecentation {f any agalnsf the finitnys of the 1/0, I herabyiﬂﬁ

=Gubnit my reprecentstion a3 follows for favour of your perusal

snA upright decission in the matter with your own obaervationa

A That oir, this {3 a cage oq conapiracy by the veateq f ‘ﬁ
. eirole to put me 4in troubl The Sr. A0 Ico visited thse offioe . t@

7. on a more unnsm:d telephone c¢bdll % inquiry was made on such
unnamed call waa quite unbelievable & unprecedented. Som Mﬂ?%*.
evil 'motive muat hnva acted behind {t. ' EERA

7 ' ‘

P ‘
Qyﬂ/v ;///ﬂf” the ground & to my uttor diszatiafaction that the points &

‘)«a
That sir, in this connection »a oopy of the writton 1 jx
‘brief dt. 14,3.03 osubmitted to the I/0 16 snnexed herewith
a3 a part of my representation sdvanced to your j;oodgself on

urgumenta having referrence to the facto resting with the

enlistad documentg 1like pay in slips, relevant paso books
" & HOSB ledgers ¢to, were not .csrefully examined by the 1/0
" but’ the I/O unressonably & unduly made some comnments. ignoring |

" As regardag I/0n report under caption (Analytical o /
sonegombnt of evidences & recorda) I bug to ntate that 1t ,
wags alrvady repﬁeaented tot the I/0 that the nlleged manupu-= ﬁﬁjgr
lation of figures of deposits & raising of the balsnces in .- .

contd, ., ' IR




Tow

setup. The I/0 in his revort accented amy W/s 4t, 9.8.92 & 10 8. 99

.. supported by documentary evidence 1lke the SB withdrewsl formg"

U/R in absenca of S8 wdl, forms aind al8o 1t was atsted that out |
of grudge snl mnlicos nome Lutersoted peraoona of the offiloe

/7237

the Pasa Books shown to me werei not made by thke me when these

ware in my custody befors i:~tching out., But thege were not

restonably proved by the I/0 nor did he teske necessary atega ) \E?

to get them proved materialy, : i

That sir, my vital urgumnts & grievence in the matter,
of inquiry sre that the vouhers viz SB withdrawasl forms ro-
lating to the alleged amounts o £ withdrewals were intentionslly
suppressed at the hands of the suthorities & not produced for
my inapections for quite ressonable grourdas & princlples of
natursl Justice & thus I wps .deprived in the matter incluling
the transperancy & equity as required by the proviaions of
rulsos CCS(CCA) Rules 1965. S

I wa3s unduly & without any reasonsble ground was insul ted
on verious ways by the 3 taff of the Nsgeon HPO on 14/7/99 on
the floor of the PO whl h effacted me adversaly in my mental

80 gonuine .But in this regard I emphatheticslly Gtate that oy . -‘%'
W/S under raf. vere not at 21l voluntary but coercive.DQspite '
my retraction of tho ntatemayta the 1/0 unfortunataly beyond
constitutional gafeguard soted et his own accord and Blso

did . not connider the vitsl pointa nerreted In my oolf exemine=
tion (D/W).Refgring to record my otatement before the 1/0 at Qh@dii
time of inquiry he has ignored my conatitutionsl right. If my
W/S dt, 9.8.99 aml 10.8.99 were connsdered as my confession/
admiasion then it was quite unnecesssry to hald the rule 1&
fnquiry. Further I beg to ntate that his remark & observation

:ﬂ

L
2

% - | oﬁ

v e Bl

releting to the withdrswals are speculative & superflouous not#q

noted in the report. In erticle 1 of his findings he hag reportod
that the production of a pass book which LJ inthe nare of .’
some pedma Kalita, S/0 N.C.Kalita, C/0 M.C.Kalita ,0/0 the ‘
DTO GH ljes upon me. Fortunately he han not remarked that ’“ﬁfﬁ
burden of production nf SB-7 {.e. WAt., forms slso iieoupon me., :

. Thet 8ir, the above points & urguments noted by e may |

kindly be examined by spplying your cown mind & obsarvation ,I j‘
ontoorioally denied thst 5B withdrawalo from the ascocount R

£

aight have taken interest to put o2 in trouble by eddition of "m};

figuraes in the pnog booltd which ruomained for = prrolongoed perxod ; ok
MP'

in the custody of the suthority. My persons) documents with h@,
2/3 pa3s books were gnatched awsy by the otaeff on 14/7/99
! Contd;oOBOooo

P~ domach
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but the I/0 did not tale cognigence of the point & a3 I fell i
. that there wes no hurry on the part of the suthar ity to re-~ i,‘ ﬂ"gsgf
Quisition or oeize .y pass books formally.But this waa not done, | R
Further it appe,rs fifom the I/03 report that the role of the o
I/0 wss ot fres from hLias & he was guided by the opirit of the Y »~*3“ gﬂ
charge sheet and aloo expressed 3ome irrelevsnt comments re- ;'
lating to the additions/alterestions of figures in the pa3s bookas, '
_ It 13 my contention that &n I/0 13 sppointed to f£ird out truth
! . & either to prove or disprove the charges & allagationa havirg
o referrence to doocur® nts & relevant circuamstances in his inde-

o pendent line of thinking without resorting to inference &
' 8pecul ~tiona. But in my case he did 3o, which may kindly be
Judged carefully at your handa.

St ' I/08 cpeculatinns like who will in flat the pass bools
. 45‘4 which will couse benefit to depositor i3 quite in responsible
?f#}ﬁ In my cese I have baen h.rrashed & put in trouble not to spe ak
‘ - of benefit. Alrerdy I have ntated that this {n a case of conapiracy
| ??}T e by vested circle, The nfficial records like LCo,Long books &
' r LOT3 havoe been msnunulated during my lesve perlcl. It {2 the
sdmitted fact that supr, SBCO 13 the cunstodisn of pay in 5lip,
$B-7, LOTs etc. & if 30, where from the 3r.A0 ICO Qrfy N.C.nno,
verified ‘the pay in 31ips & LOT3 during the leave perlod of
supr. SBCO,Regarding verification of PBa on 12/7/99 4t 12 beyond
quention a8 brcaune these are khe personal documents of Padima

; Kalita oSupr. 8BCOGthen on leave), His investigation report which
j h2 did on unknown telaphone call & hin deponition as SWZ ap

[

Ty moted in the I/08 report may kindly be edjudged.§ The answerof '
f“%f]?*ﬂ the I/08 npeculaetlon who will inflat,who will be banefited by %J_
‘ doing these misdecda would have automaticslly come out Lf ho S
! Do ' “could have scted 1mpart1n11yJ To auppreans ell these pointa,

W .. fully failed to onsarth the facts & ﬂillrully given the blame e
5 . . S
on me, ' ”

The origin & circumdtance leading to tra ming of charges
ag8ainot me were not based on formal preliminsry investigation
: which was evident from t he réport of the I/0 & it 18 my contention
' 2" ©  thet the relevoncy of documents 1ike FIR & prellminary inveotigetion
report could mt be decided by the I/0 who 13 an independent '
statutory body but stated depending on the version of the
Dinciplinory authority thet t he nbove 1eporto wero not relavant. :
, Thereby I have the plea to stote thot the chirges & sllegatioms , |
! were prepsred by a lobby having reoted {interest & motivation ;'HWQ‘
- in the matter, In psra marked "(A) The Document3® of the I/03 <
; ‘f report it is ceen that the date of depooit in 29/2/96.showirg a ;5333
' ‘deposit of R.200/- in Ouwahati GPO 5B A/C No.241756,but as per bt
P : . contd., c&eeee IR R
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allegation the date or depoo Lt was 29/2/95,In this particular
Cade of which the depositor 13 ons Padma Kalita $/0 N.C.Kslita -
C/0 M.C.Ralita 0/0 DTO,GH, there was no Ps8s Booka to te produced
in the inquiry & inapite of the anomally in the dnte of deposi ¢ ;
ehown in the allegation 28 29/2/95 waa otated to beatypographical
mistake, I/06 remark io undoubtedly a apeculation & irresponsible '
by which he wanted to implicate m in this case,This {8 an .u_:“e-?
o gularity shown by the I/0, S

& LOTa were not my concern &g I hod no xamesmarx ocanions to Iy

- deal with or handle thoase docure nts dur{ng the periods of my i{
.+ performance at Quwehati which were slao wrongly shown .in the 1
... charge sheet, The I/0 in his report haas made various irrel-
/.. evant am baseless comments & fin_dings without refering to Lo
" the reslity & genuine cases &t hun it {5 evident that the 1/0 !
m3de an sttempt to d ivert the attitude & impression of tha ;:;m:
Dlaciplinnry ruthority against me which may kindly b2 take n {nto
conoideratinn be fore govimg findings by your goodrelf,

I paindully beg tn atatewdith utterdinsatisfaction tis ¢ |
the members of the otaff of Nagaon liPO for cibly obtatined my i
signetures on two GPF withdrswsl forms & after ganction of \
the amount .a suan of #.61,000/~ & e, 35,000/~ viara directly
credited to the Govt.on 14/7/92 10/8/99 raaspoctively v { thout
eny proper assesoment of the odne & nnt a alghe furding out

0f the amount withdrawn was paid to me.Thin wn3 a gloring & SR
grast injustice dome to ma by & avgment of ntyff who allalong - i‘-'ﬁlf!

- aoted ageinat me after my suspenasion from service on th~ day K
" t.e. 14/7/99, _ ‘ .::‘,i;é‘
On the conclusion "the £/0 ha3 ctated that all tha chargqtfg’g%?ﬁ

30t

"."have been estsblished on the basis of documentary evidense,The i

[N I

documents produced at the time of inquiry ware only mora photoe l
copy without eny attestetion & the P.O.rfsiled to nroduce the o
originels on demand on the ples that theae were in noline P!
cuntody. On the next hearing date the P.O.produced the oame s ,“i

with sttestetion by the Supdt.pf P08 Nagaon without date, g-‘i,rf’,'“

| when qQuesntioncd whether pregcribed procedures were followed

| for stteatetion when the originals were int he police custody, '
the PO could not anawar. Only on the banfo of manupul oted

* pasobooks, L.Co,Long Bookn, & LO? which werc not deplth with me

L I surprise how s chorge osn be entablished without the SB-%

1.0, 3B withdrawel form.Thus tha I/0 has ncted at his own

without any proper assessment. ,
OQntd..oSo..
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’ Under the above fact3 & circumatances a3 well as
the urgueme nts & contentions put fo aml {n my defence brief
I fervently request yow honow that my defence 3tatement
will meet the apirit anl fareness ol Justice 3t yow h-nde for
favour of your granting me an exémption Zrom the purview of the

oharges & allegationa, for which act of your kimness I will i
remain ever grateful,
Yours faithfully, :
’,"/f[ H}D)‘ 9 velrma X Koo

' | ( Pedms Ranm Kalita ) L
) | Suparvigor 8BCO ,Nagaon - ;;;gh
under Suapensioa. o
TR s e A TR e, ' ";;} §
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DEPARTMENT OF POSIS:  INDIA
OFFICE  OF CHILF POSTMASIER  GUNER |',\
ASSAM _CIRCIE,  GUWAHATI - 781001 N\

l

] Memo No. Staff / 21 -- 2 / 2004 Dated at Guwahati the  26. 09. 2005

Shri Padma Ram Kalita, then Supervisor, SBCO, .Nogoon HO (under
suspension) was informed vide Supdt of Post Offices, Nagaon Division;
Nagaon Memo No. F4-1(C)/99-00 do?zlad 28.08.2001 that it was proposed |
1o hold an enquiry against hirn under éu!e—M of CCS (CCA) rules 1965 on
~ the basls of the statement of arficles of charges and statement of
imputation of misconduct or misbehaviour eic enc;losedl th‘ereto, which
were enclosed herewith as Annexure “A". In the aforesaid memo dated
28.08.2001 said Shri Padma Ram Kalita was given an opportunity to submit
within 10 {ten) days of receipt of the said memo a wrilten statement of his

- defence and also to state whether he desired to be heard in person.

\){ No writfen statement of defence against Supdt of Post Offices,

e - Nagaon Dn. Memo No F4-1(C )/99-00 did 28.08.2001 was received from

Shri Padma Ram Kalita.

3. It was therefore decided to hold a procedural inquiry under Rule 14
ibld and Shri A. Hye, SDIPOs, Hojai Sub Dn, Hojal then ASPOs (HQ) Nagaon
onq Shri D.K. Mandal, SDIPOs, Nagaon (West) Sub .Dn, Nagaon 1hen
ASPQOs (Dn) Nagaon were appointed as Inquiring Authority and Presenting
Officer respectively for the purpose of inquiry into the charges framed
agalnst sald Shri Padma Ram Kalita vide Supdt of Post Offices, Nagaon
Division, Nagaon vide his memo No F4-1 { C}/99-00 dated Ofi.lQ.Ol.
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4. The preliminary heaiing was held by the 1.O. on 22.01.2002 and the
charged official denied the charges categorically in the hearing and
intimated that he will engage Defence Assistant in the next date of
inquiry. The next hearing wus held on 14.02.2002 and the C.O. Shn Kalita
retiied SPM, Guwohoh Dn.

assistant who was also present in the hearing dated 14.02.02 and the P.O.

engaged Shri N.N.Duta, as his defence

' produced some listed documents, which were examined by the d_efence

side and taken into the proceedings. Subsequent hearings were held on
030402 17.05.02, 18.09.02, 21.11.02, 22.11.02, 13.12.02, 20.12.02, 08.01 03
and the inquiry was concluded on 24 &)l .2003.

5. The 1.O. Shri A. Hye submitted his inquiry report of the case vide hls
loetter No Rule-14/P.R. Kalita dtd 12.04.03 a copy of WTCh is- enclosed
|

herewith as Annexure "B".

6. A copy of the inquiry report was sent fo Shri Padma Ram Kalita, the
charged official vide SPOs, Nagaon letter No F4-1 { C )/99-00 dtd 21.10.03

for submission of his representation against the 1.O's report within two

weeks from the date of receipt. Shri Padma Ram Kalita prayed for

another 10 {ten) days time for submission of his written representation.
7.  $hi Padma Ram Kalita, chaiged official has submitted his

representation under his letter dated Nil vide Assam Sachivalaya RL No

5643 ditd 21.11.2003 a copy of which is enclosed herewith as annexure

OzCll.

8. | have gone through the representation dated 21.1 1.2003 submitted

by Shri Padma Ram Kalita very carefully and given due conslderation it

N e e - - e s

g\

.~
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deserves. | am discussing below the points ruiscd by Shri Padma Ram

Kalita in his representation dtd 211 1.2003 with my findings :-

a) in para 3 of representation, the charged official stated that

this is a case of conspiracy by the vested circle to put him in trouble etc.

‘ete, but the contention of the charged official is not based on facts since

he has attended the inquiry and gol all opportunity to defend the case
during the course of inquiry held against hint under 14 of CCS (CCA) Rules,
1945. He has also not substantiated his contention through any

documents or withness, during the enquiry.

b) The contention of chorgjed official expressed in para 4 of:
. : i
representation that the enlisted documents like pay-in slips, relevant pass

:"books and HOSB ledger etc were not carefully examined by the 1.O. Is not

found based on facts since the Rule 14 inquiry under (';CS (CCA) Rules

‘ . 1965 was held as per procedufes and the listed documents have actually

“ been examined authenticated and admitted to the extent given in |0's

report, which are sufficient to prove the charges.

C) Regarding para 5 of representation, the manipulation of’

figures of deposits and roising‘the balances in the pass books were
made by the charged official himself since he was the sole custodian of
the pass books belng the depositor of the pass books (which belongs to

him and members of his family) is established in Rule 14 inquiry. He has also

_failed 1o explain or substantiate who and for what reason planted these

E figures. f

d) Regarding para 6 of represeniation, the charged officlal

mentioned that SB withdrawal forms relating to amount of withdrawal

W
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were not produced for inspection and he was daprived from principloes of

ngtu:ol justice.  Non produclion of withdrawat forms do nol deprive him

from the principles of natuial justice, since the entries of withdrawal
famounts were available in the pass books which were in his custody and

no other person except him has the chance to make entry in the pass

N books and entries were also available in SB Lo'ng books, ledger cards
which were produced during inquiry: cnd the- chorged -officialy, wdeahis*—:iﬁ; 'f-.ffa,‘
’. f_,wnﬁen statement dated 09.8.99 (P E-21) ond dated 10.08.99 { P E-61) had '
“ :'.cdmltted the charges.

-~

t

e) Regarding Para 7 of representation freating his W/S as
confession, no constitutional right was ignored by the 1.O. as clléged as
he accepted to be witness in his own case, and since the inquiry under
Rule-14 of CCS (CCA) Rules 1965 was held as per prescribed procedures
and all reasonable opportunities were given to the charged official
| during inquiry and in para 8 of representohon the allegation that the 1.O.
¥ was'not free from bias, Is not true since the charged ofﬂci?i was given all
~ opportunities by the 1.O. to defend his case as per procedures, during the

inquiry. - The chdrged official has neither brought out any reason nor
material substance for the bias as alleged by him. | consider that simply

... alleging bias Is not sufficient to hold the charged official innocent.

f) Regording para 9 of representation, the charged official
alleged that this is a case of conspiracy against him is only reflection of his
para 3 and the L.O. has failed to unelo the facts and willfully given the
blame fo the charged official, but since the Rule-14 inquiry was held as
per prescribed procedures by the LO. and the charged official co-

operated with the 1.O. on all the dates of hearing and all reasonable

: o B B 2N *mwm-w—-g-‘-cﬂ
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4 opportunities were given o e charged official, the allegation is found

not based on facts, for the reasons stated in (d) above.

a) The charaes framed against the charged official in Atlicles | s
to VI of the charge sheet hased on relevant records and are estoblished

during the course of inquity held under Rule 14 of C.CS (CCA) Rules 1965

and his allegation made in para 10 of representation on the origins of

framing the charges is irelevant.

hJ The contention of the charged official as stated in para 11 of
represemo?ién is not true, since the records as cited in the C/S and 1.0
report, like pay-in slips, long books , pags books etc were shown to the ;s
C.O. and taken into proceedings 'of the Rule 14 inquiry, duly '

authenticated, admitted and reasonably argued.

1) Regarding para 12 of the representaiion, the point ralsed by
the C.O. could not be established in his favour during the Rule 14 inquiry

and this is a false allegation.

9. | have gone through the inquiry reports submitted by the 1.0. with all
the relevant records/documents, prosecution witness as well as Defence

statement elc of the case minutely and agree with the findings of the

1.O. into the case and the charges framed against the charged official !
Shri Padma Ram Kalita in orlicles t fo VI are cstablished  and said Shri . a
Padma Ram Kalita violated the provisions of Rule 3 (1)(i), 3(1)(i), 3(1){ii) of

CCS (Conduct) rules 1965 and provisions of parar 2 (b){i) of the Savings

- ek -

Bank Control procedure, amounting to qgross misconduct.

!
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- ‘“ .~ Thus by his above acts, the Deptt. has suffered a loss of Rs"i':
. 4,90,120/- (Rs Four lakhs ninety thousand one hundred twenty only). Thisis ':

senous offence committed by the said Shri Padma Ram Kalita, which , if

.. shown any leniency, will further only encourage such acts of misconduct. .; ;
ORDER ... .. . =~ r N
—_— )Alt-j,\./ ; . . 1 . f,-‘.j.

| I, M R Pania, Director, Rosials. Serwces (Hq) in exercrse of powers
. conferred on me vide Rule 11 of CCS (CCA) Rules, 1965 do hereby order
| that Shri Padma Ram kdlrtd, the 1hen Supervrsor (SBCO) ngdon HO ber

" Compulsory refired, and futher order that ihe orr_\_ggnt ofp S
unrecovered loss of Govt. money to the extent of Rs. 2,03,120/- be.
recovered from his terminal benefits, as per rules. The peno 3 of suspensron
?.gf;, wnII be treafed as Suspension only for all purposes.. =3
3;,(:.}53’.,:.-!‘(’.,~55-' B \-——;,W ke ”'f““,‘“ﬁn@w . Sd /;
(M R PANIA)
‘ Director Postal Services (HQ)
' Assam Circle
c | Guwahati-781001 - ;.
Copyto: | : ‘ l

- Shri Padma Ram Kalita, Supervisor (SBCO), Nagaon HO \

(Under suspension ) {through Su dt of POs, Nagaon S

| gt 2- .r v The Supdt. of Post Offices, ngoon Division, Nagaon. fA copy of
lid the order shall be delivered to the officlal under recelpt and the
.same may be sent fo AD (Staff), O/O the PMG, Dnbrugorh

Reglon, Dibrugarh. , ! l
. The Postmaster, Nagaon HO _/Bf"wu\ ' {1
. CR/PF of the official. | Q/ | | éé
! Office copy/Spare. b et
o (M R-PANIA ) L
. , Director Postal Services (Ha)
P : - Assam Circle
Guwahati -781001
E- Rn;‘ é /
Eran s .
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To,
The (. hrer Post Master General,
Assam Circle, Guwahati.

Ref:- Oxdet bedrmg memo No: Staff/21- "/"004 dated 29.6.05, lssued by the
Director (HQ), Assam Circle, imposing upon me along with other
deprivatioris, the penalty of compulsory Retirement from service.

;Sub-: An appeal under Rule 23(ii) of the CCA (CCS) Rule, 1965 agamst the
above referred order dated 29.6.05.

]

SLf, )"‘“"\l!\' i .

With due detereme and ;rutuund subnusslon I beg to lay the following

tew lines for vour Honour's kind consideration and necessarv action;

1 That the order under reference was the culmination of a proceeding
'miﬁated against me based on false and fabricated charges. I was placed

| under suspension way back on 12.7.99 and it took the authorities 6 lorig
 years to complete the proceedings against me. | have been made to face
innumerable hardships, humiliation and deprivation during the said 6

 vears and the same was for no fault on/my part.

(2) - That ¥ was}served with an order dated 12.7.99 on 14.7.99, placing me
+-under suspension.’ basing on a preliminary enquiry report submitted by
 the-then:Sr. AO, ICO (SB) on 12.7.99 wherein allegations were leveled

against ‘me. of having defalcated a sum of Rs. 68,000/- by

- manipulating/inflating the amounn; actually deposited in 3 SB Accounts

. “"opened and operated at Nagaon P.O immediately after being placed

under suspt:nsion Le. on 14.7.99, my hand bag containing my personal
e documents including some pasé books were seized from. n{y xlossesdo'n.

4 Iwasalsotorcedbownteout2wnthenstaﬁemmtsdated9899and

" '10.8.99 under duress & threat and as per ‘dictation of the authurities of the

department at Nagaon Further, I was forced to fill up 2 GPF withdrawal

" forms and amounts ‘of Rs. 68,000/~ and Rs. 135,000/- {fotaling Rs.

03 000) was forufu.ll) d.eblted from my GPF account and (zedited to the
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Government account, Further on 23899 a sum of Rs. 10.000/ was
exhorted from me by the then SSP, Gauhati, which was also (redited to
the L:O' erament account. ! was as such forced to part with a sum of R. )

A3 000/ ‘and such action on the part of the authorities was without anv
&uthonr} or jurisdicton.

Vot

(3) That on 28.3.01 a charge sheet, fréming as many a; 6 charges aséim.ist me
was issued to me and thereafter on 4.12.01 an Enquiry officer was
appointed to enquire into the charges leveled ag.unst me.

(4)  The charges as leveled/framed ,484inst me contain allegatiom of imilar

“’ nature and content. It is the dlegauonmaﬂthedmg&s ;hétlhadmade
4 de;xyszts in-the accounts in question on various dates and thereaftex by
“ manipuldting /inflating the figure as xecorded in the vanous r.ecords
- pertaining -to the transactions in question inflated  the balance and
thereafter | had withdrawn the mﬂated amounts causmg loss to the
- Department. Itis the specific allegation in the charges framed, that it was |
who had carried out the manipulations/inflations m the records of the
transactions carried out in the SB accounts in quest:on and that [ had
withdrawn the inflated amounts. As per the charge memo, Lhe total
- amount allegedly defalcated by me with regard to all the tramacuons in
question works out of Rs. 1.76. 000/ - oqalv It mav be mentioned here that
an amount of Rs. 2,13,000/- i.e, an amoum in excess of the amount alleged
"to have beex defaluated bv me, has:already. been tealized from me in un
recards tha o, .

unfan'wav e AT (YO
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5)1v . That-the - anum was uuuated and contmued in a hosnie environment
. and I-was not given a fair hearing t.herem Mere perusal of the Daity s order

~
15

; -sheets would reveal that | was demed opportumnes to Toss ‘examine the

i Witniesses as produced by the authonnes in the enqun-v Further my
nsaf--praver as made in the enquiry for having the handwritings '{vaﬂnble in the
records as regards the wanipulations carried out to be examined by the
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(6)

-
(7

; 6Y-

GEQD ora competent handwriting expert.was fe_jected/ ignored and this
denied t6 me an Opportuniiy to prove that the manipulations as alleged
were not done by me. Mv duferice wag further hindered by the inaction on
the part of the enquiry officer for not calling for the secords of the
withdrawal forms berlaining to the transactions in question, inspite of the
fact that 1. was revealed in the enquiry that the withdrawal forms were
available with the authorities. ' '

That in blsuance to the enquiry, which was a mere eye wash, the enquiry
office after considerable period of time, submitted his ‘€nquiry report on
12.4.03, holding the charges leveled against me-as proved. Mere perusal of
the enquiry Teport would reveal that none of the conclusions drawn by the
FIIQUI'I')’-J_Q@Q.‘Q!'-: iz . based on any: material - available on: record dnd the
CRqiry. officer: in support of hs findings failed o highlight any material,-

proceeded to rely upon the W /5 takeq from me under duress & threat on
9.8.99 & 10.8.99. The said W/5 were categorically denied by me to have
hoen voiun(uixﬂ‘v made and I had also specifically stated in the enquirv

that the saine was taken from me under duresg and threat.

That as highlighted by me in my Tepresentation dated 21/11/03 preferred
against the eny u_i:_s; re;;orlt, the eny uiry officer had recorded his findings as
reguds the cfuirgeé in qdesﬁon basing on his sur".mises;'& conjectures and
he has alsu brought his Imagination 'into Play for the purpose of 'hulding
the charges leveled égainst e a5 proved. The conclusions reached by the
Ay oficer are all perverse and no man capable of digcharging the .

responsibilities of un enguiry Offtces, would have requrded Sindings as way
done in my case, without even basing Ns findings on any objective

nmtenal. R T T 2 s TR VLR P
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That the enquiry offices §.. kis findings had concluded that | had carried
vut the alleged inflation i1 the records of the SB accounts in question &
that I.‘had» withdrawn the amounts, thérebv defalcated the amounts, |
'r-nwever such a finding has been reached by the enquiry officer solely
based on imagination without any Supporting material. There exists no
material towards even remetely indicating that it was I who had carried

out the said manipulations The absence of anv material towards, even

Temotely, indicating 1Yy Lwolvement in the matter js further clear from

the action on the part of the enquiry ofticer in placing reliance on the W /S
submitied by me on 9.8.99 & 10.8.99, which was categorically denied, to

-have beep voluntarily made, by me in the enguiry.

[

The findings recorded by the enquiry officer are al] perverse and are based
Citsuimises & copjectures. The conclusions of the eaquiry office are all

sudden conclusions, without any basis,

That the disciplinary auﬂwmy in g Anost arbitrary and illegal manner,
thhout appremtmg the coqtenuons ge';‘rg%Ased by me in the representation
dated ‘1/ 11/ 03 proceeded to concur with the findings of the enquiry
officer and prm‘eeded to rswe the order under ref«*reme unposing upon

me the foll lowing ueprwahous / penalties:

ta) Fenaltv of compulsory retirement from service.
) Recov ery of furthur amount of Rs 2,03,120. o
) Treatmg the period of suspension, as suspension for all

purposes .

The penalty of‘mmvery of a further aMnt of Ra. 2,003,120/~ would
result in the amounts recovered from me bemg Rs. 430,120/-, which is
arbiirary & illegal inasmuch as the charge memo only quantified the
alleged defaication attributed to me at Rs. I76 X0/~ Farther my period of
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“aspension could net. !n. bren dealt with without a notice to me as
presiribed under the rules. As such the penalties as b) & ¢) have been
1mposed upon me without jurisdicaon & ‘guthonty by the Disciplinary
Authority.

That the ¢ rcaaomng as ngc.n by the staphm.rv Authontv are all perverse
and the sime reveals total nun—anplhation of mind in the matter. The
contentions as were raised bv me before him were not appreciated and
dealt with in its proper porspective. There was  comsiderable  and
Lmexpiai_ned delay on the past of the department in first concluding the
enquiry and then in isswing the order dated 26.9.05, The delay as
occasioning m the matter caused great prejudice to me and the same has
the effect of Viliating the entir2 proceeding. .,

In view oﬁ the am"e I would like to prefer thxs appeal. amongst

others, on the following grounds:

':M.;y IR T

or that the deprivations/denials meted out to me in the enquiry has the
effect of denying to me fair hearing and s -has vitiated the Enquiry. No’
penaltyought-to have béen imposed upon me, basing on the Londuslons" ]
reached in such vitlated & biased enquiry. -

t

For thatin absence of the very basic material, i.e. matorial indicatng that it
was 1 who had carrded cut the manipulations/inflatons in the records of
Lhc 5B A/C in yucston and that 1 had withdrawn the alleged inflated
amounts, the charges levelod avainat me ought not to hiave been held to be
proved, Fuilurepn_thc part of the Disciplinaty Authority to appreciate this
vital aspect of the matter has caused greal prejudice tc me; accordingly the -
vraer-dated 26.9.05 has been rendered null & vaid.
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For. that the ordes dated 26.9.05 is based on the enquiry roport dated
12747083, but the di sciplinary authority while pnxeedmg to concur with

'+ the findings of the enquiry officer failed to epprecxate the fact that the
- findings of the enduiry officer were' not based on any objecﬁve material

(d) -

* “which established even remotely the fact that T had carried out the’ alleged
- marapulations. ‘As. such non-application of mind in the matter by the

Disciplinary Authority is writ large on the face of the order dated 26.9.05.

For that mere porusal of the eaquiry report dated 12/4/03 & the order

- dated 26.9.05 would reveal that the same fs based ona btipetﬁdal exercise
- casried out and the intention to reveal the trath as regards the allegations

o -leveled against me is clearly missing. The authorities have deait the matter

{@)i: s

In & most meq lmmcal manrer, wzthout emalvzing the evidences of record

. in xts prope‘ & m.n pﬂrspeul.ve It is d(:‘dl that the only mtentxon was (o

c;ome hf)w fasten upor e, U\? ghdrges leveled aga‘nst me.

“kor that as revealed from the enquiry i‘epoi't and the order dated 26 .9.05

the only reasoning put forward towards fastening the charges upon me is

v that -] was  the only person who stood to benefit from the

manipulation/defalcation alleged, but such condusion is not supported

B by any objective material. To ;:rut complete rehance on the seud reasomng,
it 'was necessary on the part of the said authonnes to base their

conclusions o some cogent material towards fastemng the said charges

on me. Failure on the part of the authormes to indicate any cogent

" material towaads faste ‘mng the charges upon me has caw:ed great

- Ty s <nare e

Df‘?]dd.l(‘e to me. No condus:on as regard,s my gmlt and complicity as
regards the chargrs in yuestion could have been recorded basing on the
presumpdon that 1 bepefited from the said manipalation/ defalcation.
Suck a course of amozg as adopted by the auathorities has rendered the

“Tquity to be a mere eve wash,



(i)

(g)

(k)

)

()

(k)

c"'ég’ |

-

Yor that the enquiry offives fov the purpose of holding the charges leveleu
auainst e as proved could not have reﬁed upon the W/S dated 9.8.99 &
19,899 inasmuch as the same were denied by me in the enquiry to have
been voluntarily made. The reliance placed on the said W/S has the effect
of wtmtmg the enquuy and no penalty ‘could have been imposed upon me
basmg on such a vitiated enquiry. i

. 1
AP
1

For that the reaébm’ng given by the Disciplinary authority in the order-
duted 26.9.05 towards imposing the said penaitics upon me are all
mechanical reasoning and is not supported by any materials. Non
apphcatnm of mind in the matter is writ large on the face of the order -
dated 26.9.05. :

For that there is no charge of having defalcated a sum of Rs. 4,90,120/-
and the charge memo only specifles the alleged defalcalion, stated to have
been d‘:'ihé"by ‘me, at Rs. 1,76,000/- as such it was not open to the
disciplinary Authority to quantify the alleged loss at Rs. 4,90,120/-
without any material or basis. Such arbitrary action has caused great

prejudiced to me.

For that the Disciplinary authority could not have proceeded to deal with
the suspension period without any notice to me. The treating qf the pen'od.
of suspension, as suspension, has caused great prejudice to, me, inasmuch .
asthe delay occasioning in the matter is dearly dttributable to the lack of )
interest on the part of the authorities for an early conclusion of the matter

and accdrdingly Tcould not have penalised for no fault ori my part. -

Eor that in any view ot the matter the penalty imposed upon me is not
sustainable und the same is liable to be set aside and quashed.

For that the dedsion of the Disciplinary Authority imposing penalty vide
memo dated 29.06.05 is full of contradictory with the facts and figures



0

(m)

(n)

(v)

(p)

26.9.05 is liable 1o be quashed,

For that there is no discussion of evidence a5 required under the rule in
the mzpugned ordesr of penaltvdated 126.09.05 issued by Directorate of
Postal mnw HQ Aa»sam drde, Cuwah,xti Morcover. the said penalty
ozder is not wuh the conformity with the relevant provision of CCs (CCA)
Kula. 2565 in-as much as the. disciplinary authority has failed to 6pedfy
the datc of effoct of the order of penalty of wmpulsorv retirement, -

For f%“!.,“* period of { msponsion bas boen “@ﬁsd&xhsw P‘wﬁm
dulhcnlv, trealmg Lhe ame. as suspension ijﬁ ‘all)purp?ses wLL;hqul.
prowdmg any Opportunily Lo me as requtred uniles Lhe LG5 (CCA) Rules.
1965,

For that the dmxphnarv authonty; has reached to a arbitrary findings to
the effe"'ct that the Depurtment has guffered a loss of Rs 4,90,120/ . without
showmg any details of the low wlmh is mntrary W the alleged.
defalcated sum shown in the _memorandum of Article of charge sheet
dahed 28801 where rnh an amount of Rs. 1,7¢,000/- alleged to have
been misa pbrupriated by the undersigned as suci findings or conclusion
reached by the Pisciplinary authaority in COnLrary io the ERGUITY veport as

well a5 same is conbrery to the memorandum of chatge sheet dated
28.8.01. Lo

MTOhy e f BT Lo g
For that there is no indication in the  report of the enquiry officer regurding
forceful  realization of Rs, 2,%000/« from the G.P.F uccount. of - the
umtsmngned. L A T U SRR R A £ TR el

i ..' -
...... S TRR

For thaf no mdxcatxon or reccrd is mamtanwd rega?dmy deposmon of Rs
10 000/ at G.P.O, Paltan Bazar, Guwahati by the applicant out of the -



~rs

o %/ . oX

|

threat and | pressure from the then-S. Superinbendent of Post' offices,
Guwahati, : , SRR : S :
vl o~ SRR e b G e L T i
(99  For-that order of recovery ‘of Goverraent money fo Lhel extent of Rs.
2,03,120/- is totally wrong and no details of accounts is ngen that how the _ ’3
e Dlsaphnarv authority arnved tosuchﬁndmgs towards recovery ‘
o) Forﬁtatonl4799mamountofk2,03000/~wasfomefullysoughttobe |

withdrawn from iny C.P.F account after obtaining my signature in two
separate G.I.F withdrawal forms & subsequently the said amount of Rs.
-03000/- got “credited i m ' the Govt. account at the mstlgahqn qftlte then

Post master, Nagaon and the thenzsd“ rt ‘t‘éndmt of Post ofﬁees Nagaon,
,._.r‘\i R Foloiniey oonef i Y
but 1o sidch a amount is neither” shown in the memi)ran u’m of charge sheet’

s

or in the inquiry repdft andné o ”t'l;elgﬁl;r{xfoum of Rs. 2,03,000/- also '_
notehownm the orcfer «?l:ated26=9l‘(tl5“ Ve Lot iy s s e - EE

. B i

(9) '\ 'im ‘the 't ‘iai“aéi:m“;‘t":iﬁg«i‘ mnsfapjpropﬂaﬂon {a;x'w:u:t ﬁ*
stand to Rs"1,76 000/ orly as pqmelx(norfu..fiuﬁ{of charge & ﬁl'leet dmd | u%
28082001 and there cannot be any recovei'y of Rs. 490120‘) isrom the

(t}  For that order of recovery to the extent of R. 2,03, 120/- as m'demd by the ‘,7
Disector of Postal services by his order dated 26.09.2005 is ‘wrong and | f
contrary to the records und on that score alone the impugned ordu' of i
penaity is llahletobeset aside and quashed.. . ) . | ,:%
oyt EEAEPE b

{u) Fur that wnthdrawal of voucher reuupt has not been exaniined in the
 enquiry proceedmg to establish the charge of withdrawal and on that
score alone the impugned order of penalty is hablg ,tQ})e set aside and

quashev.l L, s A
D Cen X
',/ o /(\ e i
. o
-1\: < b : / 4
Lo ’ it
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(v) For that the Dlsnp]mary authority cannot make any recovery except the
o amount alleged to have been rrusappropnated as per memorandum og
charge sheet, whereas in the instant case, Department sought to make a

réco'very of Rs. 4,90,120/ - without having any jurisdiction. ' '

(w) For t}mt no action h.as bccn initiated against  th sfaff .md officer
responsible for -forceful withdrawal of G.P.F mo vy from the G.P.F
accounts of the charged official and subsequently crediting the said
auhount with the Covernment: n;(mul/‘.

]

(x)  For that the undersig*ned netther reéeNed any suhsu;ntive allowance nor
recelved any pensionery benelit in lerms of the order dated 26.9.2005, and ;
as a result applicant is suffering trom huge financial hardship and facing
starvation with the dependent family members.,, , . . ... e o

In the m’mmstances statned above I most humbly and res tfull =

N, ¥ sihngar wve? decrifetion hemug *n %2 0
ptay that the operahon of the impugned pemlty order dated 26.9.05 may

Lmdly be stayed till finalization of xm difpeldl, in vxew of the fact that there
w“\w

L el mﬁah.*t'
NG e Y

y xsalreadyanorderolrmovery ofRs.203120/-, “mytemumlbcneh
otherwxse the | undersxgnedShaJl suffer WJmﬁd injury.

CE R I S L . N i

'fhankmg You
A T . . Yowrs faithfully . e
o VC/ W ‘k;;w .
(Padnwa Ram Kalita)
Supervisor SBCO), Nagaon

Undegr suspension.
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To, .
The Chief Post Master General.
Assam Circle,
Guwahati.
Sub: - My appeal dated 14.11.2005
Respected Sir,

Most humbly and respectfully [ beg to say that I have preferred an
appeal against the order of penalty issued under Memo No. Staff/21-2/ 2004
dated Guwahati the 26.09.2005 on 14.11.2005. However, due to inadvertence the
otder of penaltv issued bv the Disciplinarv Authoritv has been wrongly reterred
as order dated 29.06.2005 instead of 26.09.2005, more parlicularly, in the
reference column as well as in the subject column in appeal dated 14.11.2005 |
- regret for such unintentional mistake and also request vou to read the Memo No.
Staff/21-2/2004 dated Guwahati the 29.06.2005 as Memo No. Staf{/21-2/2004
dated Guwahati the 26.09.2005, wherever applicable. This is for vour kind

information and necessarv action.

It is further submitted in view of the grounds taken by the undersigned in
my appeal dated 14.11.2005, vour honour be pleased to exonerate me from the

charges lebelled against me.

Yours faithfullv
| /‘/:t'c‘/)m & Qaw- Wa el
Date: ﬁ’f / oL (PADMA RAM KALITA)
' Supervisor, SBCO, Naéaon

Under suspension.

-
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VAKALATNAMA

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL L
GUWAHATI BENCH: GUWAHATI

0. A. No. AN /2006

“ o - ..Applicant(
5—“*7’;?0\«4/?14“/ E:O@’WV K > App !can'(?)
o -Vs-
Jaigre of Sudaan & ...Respondent(s)

Know all men by these presents that the above named Applicant do hereby appoint,
nominate and constitute Sri Manik Chanda, Sri G. {. Chov%eL ok and Sri

S. P\J%? - s Advocate(s) and such of below mentioned Advocate(s) as shall accept
this VAKALATNAMA to be my/our true and lawful Advocate(s) to appear and act for
me/us in the above noted case and for that purpose to do all acts whatsoever in that

connection including dépositing or drawing money, filing in or taking out papers, deeds.

of composition etc. for me/us and on my/our behalf and I/'We agree to ratify and confirm
all such acts to be mine/our for all intends and purposes. In case of non-payment of the

Codtrnon R Katilo

ey

stipulated fee in full no Advocate(s) shall be bound to appear and/or act on my/our

* behall, - :
- : ' ~ ) A A S
In witness whereof, I/'We hercunto set mv/our hand on this the 25 day o :
2006. ,

Received from the Executant, \ir / And accepted

*  satishied and accepted.

’ Advocate

by o Gk

Senior Adyacate will lead me/us in the case. .

dv.

Advocate ocate
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. %"‘ MEMORANDUE O F AFRPEITRANCE
Ty |
' Date : ./ Z/”é

To,
The Registrar
~ Central Administrative Tribunal

Bhangagarh, Rajgarh Road,
Guwahati.

IN THE MATTER OF :

O.A.No. 24  of200 §
i Padimc fam Lolle

e Applicant
- VS."

Union of India & Others

------ Respondents

~

I, M. U. Ahmed, Addl. Centrall Govt. Standing Counsel, Central
Administrative Tribunai, Guwahati, hereby enter appearance on behalf of the

Union of India & Respondents Nos. ZAQ in the above case. My name may
kindly be noted as Counsel and shown as Counse! for the Respondent/s.

o | | - 'l/ L
. ' ' (Motin Ud-Din Ahmed)
Addl. C.G.5.C.



